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7691
LOK SABHA
Friday, September 11, 1959/Bhadra 20,
1881 (Saka)

The Lok Sabha met at Eleven of the
Clock

IMz Drrury-Seeaxer in the Chair)

Will the Minister of Scientific Re-
ssarch and Cultural Affairs be pleased
to refer to the reply given to Un-
starred Question No 2272 on the 23rd
March, 1959 and state:

(a) whether the construction of the
national museum building in New
Delhi has since been completed; and

(b) if so, whether the museum has
‘been removed to this new bulding
from Rashtrapati Bhawan®

The Minister of Scientific Research
and Cultural Afiairs (Shri Humayun
Kabir): (a) and (b) No, Sir

Shri Subodh Hansds: May I know
whether it 13 a fact that foreygn
experts’ assistance was sought for dis-
play arrangements at this museum?

Shri Humayun Kabir: We have
secured the assistance of two foreygn

Shei 8. C. Sampanta: Last tme we
were informed that by mid-1969, that
is, by the Sist August, the first phase

2% LAD~-1.
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will be complete. May I know whe-
ther that has been done?

Shri Humayun Kabiy: No, Sir. I
regret that i1t has not been done The
Central PWD now tell us that it
will be completed by the 3ist Decem-
ber, 1959

Shri D. C. Sharma: May I know if
this National Museum will have an
advisory body of its own? If so, what
will be 1ts nature”

Shri Humayun Kabir: This ques-
tion 1s specifically mbout the building,
but 1 can answer that, It will have
its own governing body It will ulti-
mately be set up as an autonomous
organisation

Shri Ram Krishan Gupta: Into how
many phases the construction work
has been divided?

Shri Humayun Kabir: The building
will be constructed 1n four phases.

Shri R. C. Majhi: May [ know whe-
ther the coastruction is already
delayed from its scheduled time?

Mr. Deputy-Speaker: That he has
said

Shri Homayun Kabir: I have said
80 Actually, at one siage we were
hoping that 1t would be ready i 1987,
but for various reasons there has besn
delay

Contributory Scheme for Education of
Children of Defemce Servioss
Persennel

+
Shri Barman:
*1984. Shri Subodh Hassds:
Shri 8. C. Samanta:
Shri Bhakt Darsham:
Will the Minister of Deffencs be
pleased to state:

(a) whether the detalls of the
contributory scheme for educatipnal
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facllities flor the children of the per-
sonnel of the three services have been
finalised;

{b) it so, the details thereof; and

{(c) whether this has been imple-
mented?

The Depaty Minister of Defente
(Shri Raghuramaish): (a) to (c). A
statement is laid on the Table of the
Lok Sabha. [See Appendix IV, an-
nexure No. 83.]

Shri Barman: What are the reasons
for keeping the three funds for the
three Services separate? Has the
concurrence of the three Services been
obtainéd?

Shri Raghyramaish: Yes, Sir, This
has been constituted with the absolute
approval of the three Services. They
thought that it would be best to keep
it so considering the composition.

Shri Barman: By what time is the
wycheme for the others, that is, other
than officers, expected to be finalised
and by what time it will be imple-
mented?

Shrl Raghuramaiah: The matter is
under active consideration at the
Bervices level. So, it will take some
time. It is difficult for me to say as
to when exactly it will be ready.

Shri Snbodh Hansda: May I know
whether children reading in any
institution in India will be able to
avail of this opportunity or only
certain institutions will be specified
for this?

Shyli Raghuramaiah: The details are
yet to be worked out. But broadly
spesking it is true that it is intended
to cover all educational institutions.

Shri 8. C. Samanta: With refepence
to part (ili) of the statement, may 1
know whaether in the cage of children
qf an officer who retires atter serving
for ten years and who will have to
contribute Re. 10 per month, Govern-

ant will conttibute Rs. 10 or Rs. 5

iionth?

Shrl Raghuramaiah: It has already
been stated in the statement Iaid on
the Table of the Lok Sabha that a
ﬁwhmtmmuonmmthow-
ernment equal to the amount contri-
buted by the officers will be made.

Shrl Bhak¢ Darshan: What is €he
reason that the scheme about the
children of officers has been finalised
while that for the Other Ranks las
not yet been finalised? I think they
should have been given some priority.

Shri Raghuramaish: Both have to
come in but it 30 happened that this
was taken up first, It hus been done
on the recommendation of the
Services.

Shri Tyagi: How many schools are
proposed to be opened and has it been
decided that the curricula apd the
medium of education in all the schools
will be uniform?

8hrl Raghuramaiah: I will like to
remove a misapprehension. This
scheme does not contemplate opening
of any new schools. It contemplates
the grant of a certain amount to each
day scholar and the grant of a certain
amount to each boarder, as stated in
the statement, to be given to the boys
and girls of the officers concerned
wherever they may be studying.

Shri Tangamani: We find that the
scheme for the children of commis-
sioned officers will come into force
from the 1st October, 1950. May we
know whether the scheme will come
into force for the non-commissioned
officers’ children by the end of this
year at least, that is, the financial

year?

Bhri Reagtmramatad: As I said, the
scheme is under consideration. This
will be one of the points that wilk
necessarily have to be looked into.

Shri Tyagl: There was a scheme
under consideration of the Defence
Ministry a few years back wherelli
the proposal was to é
schools with a similar type of currl~
x;hnm.wwmumm
h'onh'air that

§
:

) wndhuornm,ih,
the officers, from one place tp



Shri Ragharamaiah:
schemes have been under considera-
tion of the Defence Ministry from

me notice about it I will be very glad
to furnish the information.

8hri Tyagi: My point is that I want
to know as to what will happen in
the case of u student who was read-
in one place where Hindi is the
medium....

g

separate scheme and if a fresh notice
is given to him he will find it out.
He cannot answer that just at present.

Shri D. C. Sharma: May I know if
the scheme will be administered
deparinfentally or whether any inde-
pendent board will be set up for
managing it?

8kri Raghuramaiah: Thizs will be
under the Charitable Endowments
Act and it will be udministered as
now contemplated by a committee.
The management and administration
of the funds will be vested in & com-
mittee consisting of the following:

(1) Adjutant General,
{1) Directer of Personnel Ber-
wices.

BHADRA 20, il (3AKkA)
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(3) An cfficer of Army Haad-
quarters appointed by esch of
the following:

Chief of the General Siaff

Quartermaster General

Master General of Ordnance

Director of Medical Services.

- {4) Secretary/Treasurer.

Shri Eamainayan Bajaj: Msy I
know from the hon. Minister that
there will not be any exclusive atmos-
phere for the children of officers of
the Defence Services who take the
advantage under this scheme because
if that happens probably it may not
be in the larger interests?

Mr. Deputy-Speaker: It is a diffe-
rent thing sltogether, namely that
children ought to be helped wherever
they may be studying. There is no
question of a different atmosphere
exclusively.

Shri Joachtn Alva: While consider-
ing this proposal, has Government
considered the adwvimbility of the
children of officers being automatically
admitted in any school because when
an officer is transferred to some place
he finds that the door is banged for
the admission of his children in
schools in any part of India? Has hw
considered that proposal along with

1it?

Mr. Deputy-Speaker: That would
be considered. Next question

Shri D. C. Sharma
Shri Pangarkar:
o13¢5, J Shri Raghunath Siagh:
Shri Ram Krishan Gupta:
Shri Muhammed Elias:
LMWM
Will the Minister of Steel, Mines
and Fuel be pleased to refer to thé
reply given to Unstarred Question
No. 181 on the 12th February, 1980
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(b) whether it has been found com-
mercially feasible to exploit oil in
these aress; and

(c) if so, to what extent?

The Minister of Mines aad Ofl
(8hri K. D. Malaviya):(a) Janguri:
The results of the seismic refraction

which has been completed
recently are being computed.

Bathula: The Bathula deep well
No. 1, is under production test to find

out possibility of oil and gas

(b) It is too early to say.
(c) Does not arise.

Shri D. C. Bharms: What 1s the
Iatest position with regard to explo-
ration at Bathula? Is it still continu-
ing or has it been given up?

Shrl K. D. Malaviya: The drilling
of the deep well No. 1 has been com-
pleted. It was completed about four
or five months back. I do not remem-
ber the exact month. After the com-
pletion of the well it was discovered
by instrumental investigations that .n
this well there are about ten or twelve
different layers which are worth
investigating by perforating the hori-
zons and producing gas or oil. Usually,
we start from’ the bottom, Before
these tests are started, lots of prepara-
tions are made. The well is cemented,
casing is Jowered. It takes two or
three months. After that, one by one
each layer is perforated and we have
to wait for about 8 to 12 days or
sometimes 15 days for saline water to
come from each of the layers and then
to reject it or get oil or gas. In this
process, we are just now engaged. The
bottom lowermost horizon has been
tested and after saline water test, it
has been rejected. We have plugged
it and come to the second. These two
lowermost horizons were not of very
much hope or interest. Higher up, we
are going to test and it will take
another 6 or 8 weeks to complete all
the horizon tests from Bathula Well
No. 1.

Shri D. C. Sharma: May I know....

BMr. Doputy-Speaker: After the long
statement, there ought to be no
supplementary.

Shri K. D. Malaviya: That is what
I thought.

Shri D. O, S8harma: I have so many.
May I know which foreign Consultant
is helping us so far as these investi-
gations in Janauri are concerned?

Shri K. D. Malaviya: Not a single
foreign personnel is helping in the
investigations at Janauri. Indian
technicians aré doing it. The seismic
test has been completed and the data
are being interpreted.

Shri Hem Barua: May 1 know whe-
ther it is a fact that the Junauri
structure extends from the plains of
Punjab round about Hoshiarpur to the
Himalayan foothills in the Kangra
valley and if so, whether this initial
geological survey that we conducted
was conducted all over the area or
was it limited to particular places?

Shri K. D. Malaviya: This long
Janauri structure has been mapped
out geologically by the Indian team.
After that, at various places where
the techniczans think nvestigations
should be pursued, those separate
areas will now be taken one by one.
Just now we have taken up seismic
investigation i.e. (by sound method).
It has been completed. We have to
interpret the duta.

Shri Daljit SBingh: May I know what
ateps have been taken in starting
drilling operations in Janauri and
when it is expected to start?

Shri K. D. Malaviya: Drilling n
Janaun: will only start after compu-
tation of seismic investigations is
completed and it is found hopeful and
encouraging.

Aboriginal Tribes in Andaman and
Nioobar Islands

Shri l.c.
*1307. SIMMM
Shri 8. C. Samanta:

Will the Minister of Heme Aflalrs
be pleased to refer to the reply given
to Unstarred Question No. 340 on the
24th November, 1838 and state:



9899  Ovel Amswers ' BHADRA'S0, 1881 (SAKA)  Oral Answers 7700

{a) whether sny improvement has
been noticed in the conditions of
aborigingls in the Andaman and Nico-
bar Islands after the ameliorative
measures were undertaken; and

{b) the amount spent up-to-date for
their welfare?

The Deputy Minister of Home
sA:ak- (Shrimati Alwa): (a) Yes,

(b) Information 1s being collected
and will be laid on the Table of the
Saebha when received.

Shri R. C. Majht: May I know what
are the main ameliorative measures
that have been taken?

Shrimati Alva: We have laid a state-
ment on the Table of the House
There are seven in all Shall I read
them?

Mr. Deputy-Speaker: No, no The
statement has been laad

Shri R. C. Majhi: May I know
whether the tribes Living there are
not recognised as Scheduled Tribes in
the Constitution (the Scheduled Caste
and Scheduled Tribe Orders) =wnd
whether they are entitled to get the
facilities which are provided in the
Constitution for the Scheduled Castes
and Scheduled Tribes?

Shrimati Alva: They are declared
as Scheduled Tribes. It 13 a recent
order.

8hri B. K. Galkwad: May I know
what attemptis the Government have
made to mmprove the economic condi-
tions of the aboriginal tribes n
Andamans and Nicobar?

Shrimati Alva: A number of
schemes have been started under the
Second Five Year Plan With your
permission, I would read out the
9 schemes: Tribal welfare schemes—
the usual schemes.

M. Deputy-Speaker: Are they con-
tained in the statement?

Shebmati Alva: Yes, Sir. That is
alse given in the statement.

Mz, Doputy-Speaker: Then, need not
Be read out

Shri Subodh Hansda: May I know
whether any attempt has been made
for better housing of these tribes?

Shrimati Alva: That comes under
the welfare schemes

Shri 8. C. S8amanta: Is it not a fact
that the Ministry of Scientific Research
and Cultural Affairs 1s carrying on
researches on aboriginal tribes in the
Andamans and has given suggestions,
and may I know whether those sug-
gestions have been taken into con-
sideration?

Shrimati Alva: In the Andamans,
there are several tmbes out of which
the most progressive tribe 13 ip the
Nicobar 1slands There are Anda-
manese, Jaravas, Onges, Shompens
and Nicobaris In the Andamans, the
Jaravas are far away They are forest
dwellers The others are also forest
dwellers With the Jaravas, we have
no contact at all Unless they be-
come friendly, we cannot do anything
to them

Shri R. C. Majhi: When was the
Schedule Tribes Order issued?

Shrimati Alva: It was 1ssued 6 or
8 months ago

Manupfacture of Trucks and Tractors
+

Shri Ram Krishan Gupta:

Shri Ajit Singh Sarhadi:

*1388. &
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Starred Question No. 1937 and 1955
on the 21st April, 1959 and state:

(a) the nature of progress made so
far in the manufacture of trucks and
tractors in Ordnance Factories;

(b) whether production has begun;

(c) what percentage of the compo-
nents of the products is wholly Indian;

(d) whether any request for the
purchase of the tractors has heen
received; and

(e) if so, the action taken thereon?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) to (c). A
statement is laid on the Table of the
Lok Sabha. [See Appendix IV, an-
nexure No. 84.]

Shri Ram Krishan Gupta: In the
statement I find that a large order for
the supply of tractors has been
received from the Ministry of Re-

habilitation, Ministry of Steel, Mines "

and Fuel and the Rajasthan Canal
Board. May I know how far their
requirements have been met so far?

Shri Raghuramaiah: So far as the
Rajasthan Canal Board is concerned,
we have only had an idea of their
possible requirements. We have not
so far received any final order. But,
we have received firni orders from the
Army and the Rehabilitation Ministry.
It is 351 numbers. But, this has to
be spread over roughly three years.
We have so far supplied 38 tractors,
20 for the army and 18 for Danda-
karanya.

Shri Ram Krishan Gupta: In the
statement I find that the balancing
plant required for the production of
trucks and tractors has been ordered.
What is the cost and capacity of this
plant?

Shri Raghuramaiah: All these
details were already give in the earlier
answers and the statements made in
the House from time to time.

Shri Ajit Singh Sarhadi: I find
from the statement that the percent-
age of indigenous content in the
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tractors at present is 5 per cent. What
would be the burden on foreign ex-
change for the deliveries of tractors
that would be made this year?

Shri Raghuramaiah: It depends on
the number of tractors that are to be
imported. If the hon. Member wants
to know the production cost price, I
can give it. I do not know whether
that is what the hon. Member wants.

Some Hon. Members: Yes.

Shri Raghuramaiah: Production cost
price, according to present informa-
tion, for a D 120 tractor is Rs. 1,06,700
per tractor. For a D 80 tractor, it is
Rs. 71,200.

Shrimati
know....

Mr. Deputy-Speaker: I shall first
call those Members who have given
notice. Shri D. C. Sharma.

Shri D. C. Sharma: May I know if
the Minister has received any report
about the performance of the tractors
and if so, what is the kind of report?

Renuka Ray: May I

Shri Raghuramaiah: Our report at
present is quite favourable.

Shrimati Renuka Ray: I would like
to ask the hon. Minister this. He said
that 30 per cent. of the components
are made in India. It does not include
any important items such as carburet-
tor. When do the Government expect
to be able to nearly manufacture a
few of the important component parts
in this country?

Shri Raghuramaiah: There is a
graduated programme as already
indicated in the House. I shall state
it again: first year 30 per cent.; 2nd
year, 50 per cent.; 3rd year 70 per
cent.; 4th year 80 per cent.; 5th year
90 per cent. The more complicated
parts will naturally take more time,
but within the ambit of the pro-
gramme already indicated.

Mr. Deputy-Speaker: Shri Vidya
Charan Shukla.

Shrimati Renuka Ray: When do you
expect to manufacture carbu-
rettors....
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, Deputy-Speaker: I think
would supply the information as soon
ax he gets it

ordnance factory's programme for the
production of tractors, civil require-
ments are also considered, or only the
defence requirements are congidered?

Shri Raghuramalah: All require-
ments are, and will be, congidered as
and when they arise.

Contract for Erection of Blast
Furnaoces at Rourkela

*1389. Shri Vidya Charan Shukia:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether there is uny penalty
clause to deal with delay in supply in
the contract executed with the foreign
supplier concerned to whom the work
of supply and erection of the Llast
furnaces at Rourkela was awarded;

(b) it so, particulars of the clause;

{¢) whether there have been any
occasions to consider the necessity for
invoking the provisions of this clause?

The Minister of Steel, Mines and
Fuel (Sardar Swaraa Singh): (a) and
(b). Yes, Sir. For each month of
delay in the delivery or erection of
equipment, the contractor is liable to
& penalty of 1 per cent. of the value
of the complete unit in question, sub-
Ject to a limit of 3 per cent.

{¢) There has been some delays
and Hindustan Steel is considering
whether these were caused by reasons
beyond the control of the contractor
ar not,

Shri Vidya Charan Shukla: May 1
&now if the same contractor is also
constructing other blast furnaces im
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the Rourkala stesl plant, and whather
that construction is going on accord-
ing to schedule?

Saxdar Swaran Simgh: It is true
that all the three blast furnaces in
Rourkela are to be supplied and cons.
tructed by the same firm. According
to the revised schedule of construc.
tion, the first blast furnace should
have been completed by 20th Decem.
ber, 1958. As against this revised
target date, the first blast furnace was
finished towards the end of January,
1939. So, there was a delay of about
one month, With regard to the other
two blast furnaces also, the pace of
construction 1s pretty rapid, but I can-
not say whether they will be commis-
sionned on the due dates ar not.

Shri Vidya Charan Shakia: May I
know by what time this consideration
whether to impose a penalty on the
contractor or not will be finished, and
who are the authorities, the Ministry
or the Hindustan Steel (Private)
Limited, who are considering this
matter?

Sardar Swaran Singh: It is pri.
marily for the Hindustan Steel (Pri.
vate) Limited to examine any plea
that might be put forward by the sup-
pher for delays. It is primarily for
them to consider whether those are
good justifications for the delay.

Shri Morarka: May 1 know whether
the Government is aware of the rum-
our that some of the equipment sup-
plied at Rourkela is not quite new
and s second-hand and slightly
defective?

Sarday Swaran Singh: I take this as
a statement, not as a rumour, and I
will have a look at it and find that if
there is any substance in this, but 1
Wwill be sorry it there is any such
and I hope there is none.

Shri Surendranath Dwivedy: It is &
fact that the production first.
blast furnace is not according to the
target. Has it been enquired into
whether it is owing to the defect in
the fire bricks that have been supplied
by the current suppliers?

5
§
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Surdar Swarsn Siagh: I could not
smy. It is a fact that the actual pso.
duction in the first blest furnace at
Rourkela is not up to the rated capa-
city, but I could not say whether this
i due to any defect in the fire bricks,
dut the advice that was received by
me was that this was mainly due to
the troubles 1n the g casting
machine

Shri Tangamani: May I know whe-
ther it has been brought to the notice
of the Government that the cement
that is supplied by the contractor is
of an inferior quality?

Bardar Bwaran Bingh: That does
not arise out of this because this is
about the blast furnsce, but it 15 a
fact that some of the cement that was
supplied by one of the factories near-
by was found to be of inferior quality
when we tested the core, but that is
n the rolling mill section  That, un.
fortunately, has retarded to a certamn
extent the progress of construction

Shri Sopakar: May I know if suffi-
cient precaution 18 taken to see that
the same defect which has occurred
in the first blast furnace causing a
shortfall in production does not take
place m the case of the second and
third blast furnaces when they are
constructed?

Mr, Deputy.Speaker: Does he expect
that the answer would be ‘No'.

Shri Sapakar: My question 1s if suffi-
cient precaution has been taken

Mr. Deputy-Speaker: Government
would always say that sufficient pre-
caution 1s taken What 15 the signi.
ficance of the question?

Expansion of Harness and Saddlery
Factory at Kanpur

1370, Sbri Keshava: Will the
Minister of Defence be pleased to
state:

(a) whether there is a proposal to
expand the Harness and Seddiery Fac.
::ltxmwrandudlbootncﬂm
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(b) how does this feature affect the
small scale industries in the locality?

The Deputy Minister of Defence
(Shri Raghursmainh): (a) Yes, Sir.

(b) It 1s proposed to undertake
manufacture for the present only half
of the annual requirements of boots
and the other half will be obtained
from trade through the Director

General of Supplies and Disposals in-
the normal manner

The production in the Ordnance
Factory is not lLkely to affect the
Small Scale Industry as it will only
be a very small percentage of the-
total quantity of boots produced by
that Industry

Shri Keshava: May [ know whether,
consistent with our pohcy of en-
couraging small-scale industry and co-
operation, any attempt at all was
made to secure the supply of goods
from the smallscale industry and the
co-operatives®

Shri Raghuramaiah: The point here
is that in the supplies got from the
trade we noticed varous defects.
First of all, there has not been any
uniformmty, and there have also been
other defects, but more than that, we
have found also idle capacity in this
particular factory In fact, a num-
ber of workmen are officially listed as
being on idletime. Considering all
these facts, we have thought it ad-
visable in the interests of the country
to bave boot manufacture from this
factory But as I have already ex-
plamed, 1t w11l only cover a fraction
of the supplies by the small-scale in-
dustries making boots in the country.

Shri S. M. Banerjee: May I know
when this plant 1s lLikely to be estab.
lished, and whether the foreign ex-
change difficulties in getting the

machinery from Crechoslovakia have
been overcome?

Shrl Raghuramaish: I think all the-
dificulties are got over, and we hope-
to have this as soon as possidle.

Shrl 8. M. Banerjoti May I know
the capacity of this plant, and the-
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number of boots likely to be manu-
factured per month, and the employ-
ment potential?

Shri Raghuramaiah: As I said, now,
it will be confined to the manufacture
-of about a lakh numbers,

Mr, Deputy-Speaker: He wanted to
know the employment potential also.

Shri Raghuramaiah: I have not got
those figures.

Shri M. R. Krishna: The hon. Minis-
‘ter has just stated that the boots pro-
cured from the small-scale industries
were found to be inferior. May I
know the number of boots so far
.secured by the Defence Ministry from
the small-scale industries?

Shri Ragburamaiah: The annual re-
quirements of the Army stand at
about 2 lakhs pairs of boots.

Shri N. R. Muniswamy: May I know
whether in the boots section that has
been added in this factory, cost ac-
counting has been done, and if so,
how the cost of production of a pair
of boots compares with the market
price?

Shri Raghuramaiah: We have work-
ed out the figures; the production cost,
will be a little over what we now pay
to the civil trade, It is stated that
the average price per pair of boots
produced in the civil trade is Rs. 17;
in the case of the boots that are pro-
duced here, it will be slightly on the
increase, that is, about Rs. 18.46. But
the total benefit to the Defence
Budget will be round about Rs. 6
lakhs, but because the overheads of
the factory will get reduced, overall,
there is a benefit to the Defence
Budget to the extent of about Rs. 6
lakhs.

Geological Survey for Sulphur

#1373. Shri Raghunath Singh: Will
the Minister of Steel, Mines and Fuel
be pleased to state whether to find
out new mines of sulphur in India the
Base Metal Unit of the Geological
Survey of India has decided to carry
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out detailed exploration in Bihar,
Mysore and other parts of the
country?

The Parliamentary Secretary to the
Minister of Steel Mines and Fuel (Shri
Gajendra Prasad Sinha): The Base
Metal Unit in the Geological Survey
of India was set up with a view to in-
tensify investigations pertaining to
base metals, e.g., copper, lead and zinc.
These ores ordinarily have a propor-
tion of sulphur content in chemically
combined form, which, under suitable
conditions of metalurgical treatment,
can be obtained as a by-product. The
Base Metal Unit proposes to carry out
detailed exploration for sulphide ores
in different parts of the country in-
cluding Bihar and Mysore, etc.

Shri Raghunath Singh: May I know
the consumption of sulphur in India,
and whether we are self-sufficient in
sulphur?

Shri Gajendra Prasad Sinha: The
import in 1958 was near about 2 lakhs
tons, but mostly, for our total con-
sumption, we have to depend upon
imports.

Shri Raghunath Singh: May I know
the amount which we have paid for
these imports?

Shri Gajendra Prasad Sinha: I am
not in a position just now to say the
exact amount of foreign exchange
which we had to pay for it, but I
have already stated the quantity
which we had imported in 1958.

Shri Shree Narayan Das: May I
know whether any programme has
been prepared for the exploitation of
this element in Bihar?

Shri Gajendra Prasad Sinha: The
programme is already there, and ex-
ploration had been started long before;
we have already proved 9 million tons
of pyrites in Bihar, which are the
main source for sulphur production;
we are also doing exploration in other
States where it is in the preliminary
stage.
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. Gl Shivasanjappa: May 1 know
the possibilities of gettiny sulphur in
e Sate of Mysore?

Shri Gejendra Pramd Sinka: The
investigation in Mywore is going
Thexe have bean some favourable
ports also, but I am not in a
fo say the exact amount of
Just now,
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Sbiri T. B, Vittal Rao: The hon Par.
Tiamentary Secretary has said that 9
million tons of pyrites have been
proved 1n Bithar May 1 know when
we shall be able to exploit these de-
posits?

Shri Gajendra Prasad Sinha: A com-
pany 1s going to be formed, which
will be in the public sector; the in-
vestigation 18 also going on simultane-
ously; it will still take some time to
complete the thorough investigation

$8

i

Shri T. B. Vittal Rao: May I know
the epproximate period that 1t wall
4ake?

Mr. Deputy-Speaker: If he had
known that, he would have given the
information.

The Minister of Mines and Ol (Shri
XK. D. Malaviya): May I supplement
the information given by my vol-
The investigations ere prac-
tically completed, and the body that

do it has also been formed;
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Shri Narasimhan: Mey I know the
oanie of that body?

Mr. Doputy-Spesker: Next question.
Advioces againgl Foodgrains

Will the Minister of Fimance be
pleased to state:

(a) whether any new restrictions
bave been 1mposed on sdvances

aganst foodgramns by  scheduled
banks, and

{b) if so, the nature of the restric-
tions imposed particularly in the case
of rice an@ paddy?

The Deputy Minister of Finance
{’w Tarkeshwari Sinha): (a)
es

(b) A statement giving the requisite
information 1s placed on the Table of

the House. [See Appendix IV, annex-
ure No, 85].

Shri S. M. Banerjee: May I know
the total amount advanced by various
banks agamnst foodgrains during 1958.
§9, and to what extent 1f has now been
reduced?

Shrimatt Tarkeshwari Sinha: I can
give the figures from month to month
in 1959. In January, i1t was Rs. 9'8D
erores.

Mr. Deputy-Speaker: Is it not avail-
able 1n the statement?

Shrimati Tarkeshwari Sinha: No,
this information 1s not contained im
the atatement

In February, it was Rs. 11°14 crores,
in March Rs 1140 crores, in April
Re 11°64 crores, n May Rs 16-20
crores, and in June, Rs. 17-08 crores.

Shri Shree Narayan Des: May I
know how these advances givem imn
1959 compare with the advances given
in 1938?
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Shrimati Tarkeshwsrl Sinha: They
are less,

Shri Tangamani: May I know whe-
ther there is any special reason why
130 per cent. of the advances given
in 1958 are being made available
sgainst paddy and rice stock for the
Orissa merchants?

Shrimati Tarkeshwar! Sinha: What
advance?

Bhri Tangamani: In respect of

paddy and rice, so far as the Orisea
State is concerned, now, the advance
will be about 120 per cent. of what
has been advanced in 1938, Is there
any special reason why the percentage
of advance has increased?

Strimati Tarkeshwari Sinba: So far
as the paddy area is concerned, that
is, mainly, Orissa and Andhra Pradesh,
the need for allowing additional
credit facilities is due to the fact that
in Andhra Pradesh and Orissa, they
are required to hold stock on behalf
of Government,

Shri Tangamani: I wanted to know
about Orissa.

Shrimati Tarkeshwari Sinha: Mostly,
this is the guiding consideration on
the basis of which the advances have
been increased.

Shyt Morarka; May I know whether
any comparative study is made of how
this expansion of credit against food-
grains affects the prices of the food.
grains?

Shrimat! Tarkeshwari Sinhs: Cer-
tainly, this is under constant study.

Shri Morarka: May 1 know where
the data of the studies are available?

Shrimati Tarkeshwarl Sinba: The
Reserve Bank is continuously making
the inquiries and collecting the data;
this is a continuing process.

Ofl Survey in Banrashira
Shrl Tangamani:
m{!&l&lm:

Will the Minister of Bteel, Mints
ang Fuel be pleased to state whether

Commission,

Shri Tangamani: The arez that iz
mentioned in this question iz No. 9
in the map entitled Distribution of
Geological Field Parties in 1957-58'.
May 1 know whether this party start-
ed the survey in 19857.58, and if so,
how long they will take to complete
the survey?

The Minisier of Mines and Ol (Bhri
K, D. Malaviya): We started with a
single party in 1857-58; now, as the
systematic geological oil exploration
goes ahead, we have increased the
number of persons. Geological in-
vestigation is the first part of oil ex.
ploration, and we hope we shall soon
finish it, and then go ahead with the
second part of oil exploration, namely,
geophysical investigation.

Shri Tangamani: In view of the fact
that there is a possibility of the exist-
ence of an underground long belt of
oil on the coastline, will this survey
be completed and chemical examina-
tion of the subsoil made?

Shri K. D, Malaviya: I wish I could
accept the presumptions of my hon.
friend. So far there are no data with
us to presume as my hon. friend has
done. But as our investigations pro-
ceed further, we shall be able to know
more about it.

Shri Narayanankuity Menon: Direct.
1y related to the exploration going on
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Sl T. B Vittal Rso: The hon.
Minister has said that survey is being
carried on by our geologists in this
region. May I know the nature of
the survey that is being conducted,
whether it is sero-magnetic or any
other type of survey?

Shri XK. D. Malaviya: There are
three processes of investigation for oil:
first, geological; second geophysical
and third, drilling, Geological inves.
tigations which include mapping all
those things are well.nigh being com-
Ppleted for this area

Mr. Deputy-Speaker: Next question

Shrl Tangamani: May I ask one
more question? It 1s about a specific
place. Villagers are coming in depu.
tation in connection with that

Mr. Deputy-Speaker: I have already
called the next queston. He wnll
have another opportun ty later

Council of Scientific and Industrial
Research

*1378. Shri Narasimhan: Will the
Minister of Scientific Research and
Cultural Affairs be pleaséd to state:

(a) the present procedure followed
in placing information concerming the
accounts and audit reports of the
Council of Scientific end Industrial
Research before Parliament; and

(b) whether the Council of Scienti-
fic and Industrial Research will be
converted i11to a statutory body?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) The accounts of the
Council of Scientific and Industnal
Research as certified by the Comptrol-
ier and Auditor General together with
the audit report thereon 1s forwarded
annually by the Council to the Gov-
ernment of India and the latter causes
the same to be laid before the Parha-
ment,

(b) The matter is under conmdera.
tion.

Shri C. R Narasimban: Is it not a
fact that the Pubdlic Accounts Com-
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mittee have reported on this twice
to the Government and reiterated
their demand?

Shri Humayun Kabir: Is it about
submission of the report? We have
accepted and said that it will be done
when we receive the report.

Shri C. R. Narasimban: I am refer-
nng to part (b).

Shri Humayun Kabir: 1t is true that
the Pubhc Accounts Commiftee have
reiterated that recommendation. The
Governing Body of the CSIR, which
1s also an autonomous body, unani-
mously disagreed with it on two
occasions But as the recommenda.
tion has been reiterated by the Com-
mittee, we are placing 1t before the
Governing Body at its next meeting
on October 17,

Shri Shree Narayan Das: May I
know whether the working of this
organisation has been reviewed by
any departmental comnuttee or any
person appointed for the purpose? If
50, what 1s the result of that review?

Shri Humayun Kabir: No review as
such has been made, but annual re.
ports of the CSIR are available. The
Governing Body and Council meet %o
review the work of the laboratories
and the Council

Election Petitions

+
{ Shri Hem Barua:
*1319. 9 Shri Nath Pai:

Will the Minister of Law be pleased
to state

(a) the number of election petitions,
appeals etc. still pending disposel in
the High Courts and the Supreme
Court beyond six months; and

(b) the specific reasoms for this
delay?

The Deputy Minister of Law (Shel
Hajaroavis): (2) Arising out of election
petitions, five appeals and one writ puti-
tion are at present pending before the
Supreme Court and one wnt peljlien
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is pending before the Madras High
Court for a period of over six months.

(b) As far as is known, two appeals
are pending as the preparation of
appeal records is not complete. 1t is
not known there is any delay and if
there is any delay, it is for the parties
concerned to take steps.

Shri Hem Barua: May 1 know whe-
ther any Minister or Deputy Minister
or Speaker of Assembly are involved
in these election petitions that are
delayed in disposal for over six
months or more? If so, what is their
number?

Mr. Deputy-Speaker: Why should
he be after Ministers and Speakers?

Shri Hem Barua: There is a com-
plaint of undue delay about it,

Shri Hajarnavis: If the description
applies to the case Devkanta Barua vs.
Usha Ram, the appeal was filed on
23-4-1958. It is for the parties to
move the court to expedite hearing
of the case.

Shri Hem Barua: The Deputy Minis-
ter has fixed the responsibility on the
parties. May I know whether there
is no responsibility on the part of
Government and also the Supreme
Court, because this means super-
imposition of an official dignitary on
_ the people when he has been already
discarded by a High Court or an Elec-
tion Tribunal.

Mr. Deputy-Speaker: Government
cannot give a direction in a particular
case to expedite the matter. The
general policy is that it should be ex-
pedited. That we have indicated when
we passed that law. But Government
cannot give a directive in any indivi-
dual case to the Supreme Court, That
would rather be deemed as contempt
of court.

Shri Hem Barua: Indirectly, it
affects the morale of the people.

Mr. Deputy-Speaker: If it does,
other measures might be devised or
proposed by the hon. Member.
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Shri S. M. Banerjee: I want to know
whether a Constitution Bench consist-
ing of five Judges is likely to be
formed in the Supreme Cduit for
specially dealing with election peti-
tion cases? If so, when?

Shri Hajarnavis; I have no informa-
tion on the point. This is a matter
entirely within the jurisdiction and
discretion of the Chief Justice of
India, We have no information about
this matter, nor are we likely to
obtain any as to the course he is
going to adopt in a particular matter.

Shri Narayanankutty Menon: The
majority of cases pending before the
Supreme Court are cases where the
original election tribunals have dis-
qualified the candidates and set aside
the clection results and the High
Courts have confirmed them, but the
Supreme Court has issued stay orders.
Because about 2} years have gone
by, are Government aware that this
has resulted in an uncomfortable
position with disqualified candidates
sitting in the Assemblies? May I
know whether Government propose to
make any amendments to the law
whereby these cases could be ex-
pedited?

Shri Hajarnavis: Government do not
propose to take powers to interfere
with the proceedings in the Supreme
Court,

Mr. Deputy.Speaker: He has asked
whether there is any proposal for
making amendments to the law.

Shri Hajarnavis: That is what I
answered. The Supreme Court wiil
guide its own procedure; it is the only
authority which will determine its
own procedure and Government do
not intend to take any powers to
interfere with the hearing of the
cases.

Shri Shree Narayan Das: May I
know whether the hon. Minister can
give us an idea of the extent to which
the various tribunals, High Courts and
the Supreme Court have been able to
adhere to the provisions of the Rep-
resentation of the People Act with

/
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to thh atupbesl d2 cases i
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' Bt Majarnavis: I require notice.

Oonching Clagses for

Bebediiled Onptes aud Schoftuled

Tribes at Allahabad University
+

Skri B. C. Mullck:
*1380.0 ‘surl Siadian:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 1341 on the
18th March, 19590 and lay a statement
showing:

(a) whether the pre-examination
coaching clagees at Allahabad Univer-
sity for Scheduled Castes and Schedul.
ed Tribes candidates have since been
started;

{b) the number of applications re-
ceived from each State and Union
Territory for admission to these class-
es;

(c) the number of candidates being
coached at present; and

(d) the total amount sanctioned for
the purpose for the year 1958-60?

The Deputy Minister of Home
Aflairs (Shrimatl Alva): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House. ([See Appendix IV,
snnexure No. 86].

(c) 37,
(d) Rs. 66,820.

Shrt B. C. Mullick: From the state-
ment, 1 find that no application has
been received from Orissa. Was the
Orissh Government not addressed in
the matter?

Sbhrimati Alva: Admissions were

made after advertising all over India.
I 8o not know about the exact case
of Orissa. But it must have been
davertiséd there. Perhaps no student
was forthcoming.

iyl B C. Malijek: mmmv;ou
answer, it was stated that
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Univeysities—HBombay, Agrs, Madras
snd Caleutta—were addressed to take
up the scheme. May I know what
replies have been received from them?

Shrimati Alva: 1 have not got the
details here.

Shri Siddish: From the statement,
1 find that out of 166 applications, only
37 were admitied. I want to kaow
what is the procedure adopted. 1Is
there a Selection Committee to make
selections? If so, who are the mem-
bers of the Committee?

Shrimati Alva: Only first-class and
second-class graduates and post-gra-
duate candidates are to be admitted.
They were selected in this manner;
40 were selected and 37 students have
finally joined.

Mr. Deputy-Speaker: The question
is whether there is a Selection Board.

Shrimati Alva: There must have:
been a Selection Board.

Shri Jadhav: Where were these
students accommodated in Allahabad?

Shrimati Alva: They were first ac-
commodated in the G. N. Jha Hostel,
and when the academic year began,.
they were placed as ‘casual’ students
in other places. Suitable accommoda-
tion has now been found perhaps at
some distance from the College, and
the Hostel was vacated for regular
students who would be the hostellers
there.

Shri B. K. Galkwad: May I know
whether it is a fact that the Schedul-
ed Caste LA S. trainees were ili-treal-
ed and harassed by the caste Hindus
of the Jha Hostel, Allababad on the
ground of untouchability and the

taken by Government in the mattet?

Shrimati Alva: What the hon. Mem-
berununot correct. The Home
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‘Shri D. A, Knttl: May I know whe-
“ther the students have left the trein-
‘ing centre?

Shrimati Alva: No, Sir; according
to my knowledge no student has left
the centre,

Shri M, R, Krishna: Have the Gov-
«ernment of Indiz got any programme
t0 advise all the other Universities to
take up the scheme? May I know
whether any request has been made
to the Osmania University?

Shrimati Alva: All the Universities
‘were requested to open these coach-
ing classes. The Delhi University
agreed and then backed out of it
"The only University that agreed to
take the students wys the Allahabad
University.

Shri Goray: Is the Government
aware that the trainees had published
in the Times of Indiz that 30 trainees
belonging to the Scheduled Castes
were abused by the caste Hindu boys
and the Vice-Chancellor asked them
to vacate that particular hostel and go
to some bungalow which was far
away?

Shrimati Alva: The bungalow was
acquired for these casual students who
were t0 have this intensive coaching
before they appeared for the competi-
tive examination. Nobody was taken
wout of the hostel. The B. N, Jha
Hostel was to be vacated to make
room for the regular students.

Shri Thimmaiah: Out of 140 students
-that appeared for selection, only 37
were selected. May I know whether
the Government proposes to increase
the number in future? May I slso
know whether the Government is pro-
posing to start training centres in
-other Universities also?

Shrimati Alva: Other Universities
-will be directed to do so. Whether
they will agree or not, it is not for us
to say. It is too early. I have already
-stated that the other Universitieg did
mot agree. The only University that
agreed to have these coaching classes
was the Allshabad University. The
other question is why only 40 were
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mittee also has observed that
Universities be asked again. Ace

ingly, we are going to ask them again.
Some Hon. Members rose:

Mr. Deputy-Speaker: Unless an h
Member catches my eye and I
out his name, he should not put
question. Shri Gaikwad.

Shri B. K. Galkwad: May I know
whether it is a fact that the Schedul-
ed Caste trainees complained to the
Vice-Chancellor and to the District
Magistrate regarding the harassment
to them but no action was taken by
both?

Shrimati Alva: There was no ques-
tion of harassment. With your per-
mission, Sir, I will go through the
complaints that were made to the
Minister of Home Affairs here. First,
there was the question of the lights
being switched off, about which the
Vice-Chancellor has made enquiries.
These things happen in any hostel;
and there was no motive behind it.

Then, the second thing was that the
canteens refused to give them food.
That also has been looked into and
the canteens have been warned that
their contracts will be terminated if
they continue in this fashion. (Inter-
ruptions).

Everything has been satisfactorily
done. The students have rushed und
published some pamphlets. I think
that was very wrong on their pert
(Interruptions).

M. Deputy-Speaker: Next quastion;
Shri Mathur. (Interruptions). Is this

8

.
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to b® decided here in the manner
The Government say they have taken
steps. The hon, Member has been
informed that the canteen contractor
has been warned that if he behaves
in that manner the contract would be
terminated. There should be no
arguments here; only information
could be elicited now. Order, order.
1 request hon. Members now to
resume their seats. Next question.

Shri K. U. Parmar: On a point of
order, Sir. Constitutional safeguards
have been given to the Scheduled
Caste students. The Minister says
that the Vice-Chancellor has looked
into this. This is most important and
we should be allowed to ask more
questions.

Mr. Deputy-Speaker: 1 have allowed
S0 many questions. During Question
Hour only information can be elicited
and there can be no discussion of
policy. We will have some other
opportunity for that. I have been
rather indulgent. I have allowed so
many questions. 1 have not been
harsh as a matter of fact. Let us now
proceed to the next question,

Expenditure on Higher Education

#1381, Shri Harish Chandra Mathur:
Will the Minister of Education be
pleased to state:

(a) what is the average expenditure
which a student has to incur to take
& degree in (1) Engineering, (ii)
Medicine, and (iili) 3 year university
course; and

(b) what steps, if any, are being
taken to make such education cheaper
and within the means of average
Indian students?

The Minister of Education (Dr. K. L.
Shrimall): (a) and (b). The informa-
tion is being collected and will be laid
on the Table of the House.

Shri Harish Chandrs Mathur: Is the
hon. Minister aware that the present
expenditure is beyond the means of
at Jeast 95 per cent of the Indian
population?

230 1L8D--2.

Dr. K. L. Shrimail: Before I express
an opinion 1 must hava the necessary
data. In this case, ‘since the hon.
Member wanted to have some infor-
mation which concerned other Minis-
tries and State Governments also, 1
shall have to collect the information
before I express an opinion on this
subject.

Shri Harishk Chandra Mathur: May
I ask the protection of the Chair? The
information asked for is so simple:
what is the average expenditure incur-
red in engineering, medical and three
year university course? If the Minis-
ter has not got even this information
I do not know how the Ministries are
functioning.

Mr. Deputy-Speaker: Order, order.
May I seek the indulgence of the hon.
Member if he wants my protection?
A question had been put; information
has to be collected. The Minister says
that it is being collected and will be
put before the House as soon as it is
ready. Now, it is going into argu-
ments: Why is it not ready by this
time; enough time had been given.
That will be a separate thing. It can
be gone into separately. If the hon.
Member has any basis, then he can
come to me and I will just find out on
what date the notice was received,
when it reached the Ministry and what
steps have been taken etc. That can
all be done, but not during the Ques-
tion Hour.

Shri Harish Chandra Mathur: My
only submission is. . . .

Mr. Deputy-Speaker: He may put a
question if he wants to.

Shri Harish Chandra Mathur: My
only submission is, ‘Do you agree that
the Ministry should not readily have
this information?’

Mr. Deputy-Speaker: My opinions
are not to be asked during Question
Hour; only information has to be
sought from Government.

Shri Radha Raman: The hon. Minis-
ter just now said that information is
being collected. May I know whether
Government is also contemplating to
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collect information with yegard to
the expenditure to be incurred by
students in all these subjects in other
countries?

Dr. K, L. Skrimali: The hon. Mem-
ber is making a suggestion; I shall
consider that also.

Shri Harish Chandra Mathur: May
I know what information is being col-
lected and whether Government is
also collecting information as to from
which income group students come for
this education?

Dr. K. L. Shrimali: It is a very
complicated guestion. The hon. Mem-
ber would, I hope, understand this.
He is asking a question with regard
30 the average expenditure 3bat »
student has to incur to take a degree
in engineering, medicine and a three
year university course. This affects
the whole country and all the depart-
ments are not under the Ministry of
Education. There are various Minis-
tries which are concerned. The insti-
tutions are spread all over the whole
country. Therefore, I have only said
that I am collecting information. And,
as soon as that information is avail-
able, I will supply that to the House

Shri Harish Chandra Mathur: May
I know what is the percentage of
scholarships offered to the number of
students who undertake these studies?

Dr. K. L Shrimali: This does not
arise out of the present question.

Sbrl Thimymatah: In view of the
fact that students in the engineering,
medical and technical colleges find it
costly, has Government any scheme
to help the poor students by giving
stipends or any sort of financial help—
to students other than the Scheduled
Caspes and Backward classes.

Dr. K. L. Shrimall: Studies in
science gnd technology have natural-
1y to be expensive because they can-
not be very chesp.

The Government are considering as
to what could be done for those
deserving students who are poor and
who could not afford to study at these

collages. We have instituted a scheme
of scholarship and we sre now con-
sidering how to expand the yoope of
the gcheme so that we can bring in 8
Iarger number of poor and deserving
students in these scientific and techno-
logical institutions.

Shri 8, M. Banerjee: May I know
whether any information has been
collacted from Delhi? Delhi is very
near,

Myr. Deputy-Speaker: That informa-
tion ig being collected.

Shrl Braj Raj Singh: May I know
whether the Government are taking
any steps to decrease the cost of this
sort of education?

Dy, K. L, Shrimali: I am afraid that
the cost of education will have to rise,
particularly, in the higher educational
institutions as we increase the salaries
of the staff and equip our institutions
better, Therefore, I am afraid that I
cannot tell the House that fhe cost
would decrease. It would increase.
But we should make provisions for
students who are deserving but poor
That is a question which is being
examined by the Government.

WRITTEN ANSWERS TO
QUESTIONS

Reserve Bank
jlm. Shri Radha Raman: Will the
Minister of Finance be pleased to state:

(a) whether the question of Reserve

- Bank to act as banker of Jammu and

th!hmir State has been considered;
an

(b) if so, with what results?
The Deputy Minister of Fimance

(Sheimati Tarkeshwart Sinha): (a)
No, Sir.

(b) Does not arise.

Degree Conrse in Management Science

*1371, Shri Damani: Will the Minis-
ter of Scientic Revearch and Cultural
Affairs be pleased to state:

(8) whether there i3 any proposal to
organise full time degree courses in
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:aduwsdmé.ﬁmmw;

(b) it so, the details thereof?

The Minister of Soleniific Resecarch
and Cultural Affairs (Shri Humayun
Kabir): (a) There is no proposal to
organise full-time courses in addition
to the one already offered in Indus-
trial Engineering at the Indian Insti-
tute of Technology, Kharagpur.

(b) Does not arise.
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Manufacture of PFerro-manganese

*137¢. Shri Aurobindo Ghosal: Wil!
the Ministey of Steel, Mines and Fuel
be pleased to state:

{a) whether any new firm for the
manufacture of ferro-manganese is
proposed to be started; and

(b) if s0, where and by whom?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (2) No,
Sir.

(b) Does not arise.
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Distertion of the Ramayana by an
American

Bhri Yadav:
Shri Arjun Singh Bhadaurl
| Shri Raghunath Singh:

Wi} the Minister of Home Affairs
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to violent
distortions of the sacred text of
“Ramaysns” by an American humo-
rist;

(b) whether any protest meetings
were held in any part of India re-
i through

it wounds the religious susceptibilities
of the Hindus; and

(e} it 50, what gction has been taken
to prevent circulation of this Ameri-
can version of the Ramayana?

The Minigter of Home Affairs (Shri

Shri N. R. Munisamy:
|

Shel V. Shankar’y Amigumont In
Kerala

Shei Warter:

BShri A, K, Gopalan:
*1354. { Shri Kushan:

| Shrl Kodiyan:

{ 8arl Namsimban:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Shri V. Shanlar, 1CS.
has been sent to Eerala for any
official work; and

(b) if so, what is his officia] designa-
tion?

The Minister of Home Affalrs (Shri
G. B. Pant): (a) and (b), Shri V.
Shankar, Director-General, Post and
Telegraphs, was on ftour in, Kerala
for some days, and while there his
services were also available to the
Governor.

Educational Facilities for Backward
Classes in Bombay

*1385. Shri Sonavane: Will the
Minicter of Home Afalrs be pleased
to state:

(a) whether the Bombay State have
requested for an additional amount of
Rs. 65 lakhs to provide educational
facilities to the Backward classes this
year;

(b) it so, whether the Government

of India have considered the pro-
posal; and

(b) Yes, Bir.
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Fire in Miiliary Farm, Ambals Canton-
- ment

#1886. Shri 8§, M. Banerjee: Will the
Minister of Pefonse be pleased to
state:

(a) whether fire broke out in Bir
Dhantauri Farm, an out-station of
Military Farm, Ambala Cantonment in
April, 1959;

(b) it so, whether huge quantity of
wheat wes burnt as & result of this
fire;

(¢) what was the actual loss;

(d) whether any enquiry was held;

(e) the result ot ths enquiry?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) Yes, Sir.

(b) and (c). The following harvest-
ed crops were destroyed as a result of
the fire:—

(i) Wheat 8650 lbs.
{ii) Bhoosa 10050 1bs,

The loss is estimated at Rs. 1550-92.
In addition, a guantity of 8635 lbs of
wheat was partially damaged.

(d) Yes, Sir.

(e) The Court of Inquiry has ex-
pressed the opinion that the fire was
accidental and has recommended that
the loss be borne by the State.

Declaration of 59 Colonies as Urban
Area

*1387. Shri P. G, Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is & fact that Delhi
Corporation have decided recently to
declare that about 89 coloniss should
fall in urban areas;

(b) whether prior sanction of Gov-
ernment was taken for this policy de-
cizion; and

{(c) what extra charges will Dbe

incurred in implementing this ded-
won?

The Minister of Siate in the Minls.
try of Home Afisirs (Shrt Dstar): (a)
The Dethi Municipai Corporation has
pasted a resolution to seek the ap-
provel of the Government of Indin
under section 507(a) of the Dethi
Municipal Corporation Act, 1857, for
the inclusion of 7t localities in the
urban area.

(b) No prior sanction of the Gov-
ernment is required for passing such
a resolution.

() It is dificult to estimate the
extra charges likely to be incurred on
the inclusion of the above localities
in the urban area. After the Govern-
ment has approved of the inclusion of
these localities fn the urban  ares,
the Corporation will be entitled to levy
taxes in these localities on the same
scale as in the other urban  areas.
At the same time, it will be necessary
for the Corporation to provide such
services as roads, drains, street-light-
ing, water supply, efc, on the same
standard as in the other urban areas.
It is not possible to give any ides of
the cost of providing such services as
it will depend on the programme to
be drawn up and the period gver
which such programme will be im-
plemented and the funds which the
Corporation can spare for the pur-
pose,

Strike by D.T.U. Staft

Shri A. M. Tariq:

Shri Ram Krishan Gupla:
Shri 8, M. Banerjee:

Shri T. B, Vittal Rao:

*1388. { Shri Panigrahi:

[} Shrl P. C. Borooah:
Shri Bhakt Darshan:
Shri D. C. Sharma:

| Shri Vajpayee:

Will the Minister of Home Afiairs
be pleased to state:

(a) whether it is a fact that the
Delhi Transport Undertaking emplo-
yees have threatened to go on strike
if their demands are not accepted;

(b) it so, what are their demands;
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(c) the nature of the steps taken or
proposed 10 be taken to avert strike?

The Minister of State in the Minis-
;ydﬂmmm(m Datar): (a)
0.

(b) and (c). Do not arise,

Musenm gt Hampd

*1389. Shri Agadi: Will the Minister
of Sclentific Research and Cultural
Afiairs be pleased to state:

(a) whether 1t has been decided to
construct 8 museum bwlding at
Hampi in District Bellary of Mysore
State, for preserving rare antiquities
of Vijayanagar empire, and

(b) it 30, when was the decision
taken;

(c) the amounts provided for this
purpose and the amount spent so far,
and

(d) the progress in construction
made so far?

The Minister of Scientific Research
and Cultural Affairs (S8hri Humayun
Kabir): (a), (b) and (d) It was agreed
to in principle in 1957-58 to construct
a museum 1n Kamlapur willage to pre-
serve the antiquities from Hampi, but
details have not yet been worked out

©

Bu
Yesr ijgf Expenditure |
non
Rs. Rs.
1957-58 78,000 Ni
1958-59 78,000 Nil
1959-60 21,500 ‘NiI’ on muse-
um; but 8 sum
of Rs, 6,900 has
been spent oonf
land for the mu-
seum and other
works.

Provision unfier Article 160 of
the tion in gegard j0 Xerala
8hri B. 0. Xamble:

Shrl K, U, Parmar:

*1388. { Shri Dige:

Sbhri Manay:

Shri Balasabeh Salunke:

Will the Minister of Home Afals
be pleased to state:

(a) the provision made, if any, by
the President of India under Article
160 of the Constitution of India in re-
gard to Kerala after the issue of
President's Proclamation; and

(b) if not, the reasons therefor?

The Minister of Home Affsirs (Shri
G, B. Pant): (a) No prowsion has
been made under Article 160 of the
Constitution 1n regard to Kerala.

(b) No contingency has arisen for
making any provision under the
Article

UP.-Bihar Boundary Dispute

*1390-A. Shri Radha Mohan Singk:
Will the Munister of Home Afialrs
be pleased to state.

(a) whether 1t 15 a fact that a large
portion of UP m Ballia District com-
prising about ninety villages had been
transferred from U.P to the State
of Bihar during 1856-58; and

(b) if so, under what authority and
by whom?

The Minister of Home Affsirs (Shri
G. B. Pant): (a) As a result of deep-
stream verification of the rivers Ganga
and Ghagra for 1055-56 and 1957-58,
the major portion of land in 64 villages
has gone over from Balha District to
Bihar and gimilarly land in 38 villages
had come to UP. from Bihar;

(b) under the Governor General's
Order (Home Department) No, 2598,
dated the 27th September, 1888, the
deep-streams of rivers Gangs and
Ghagra are the boundaries between
the district of Ballis in UP, and the
districts of Saran and Shahabad in
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Bihar, At the close of the rains each
year, when the rivers return to their
natural limits, steps are taken by the
Collectors of both the States to veruly
the deep-streams. After verification
of the deep-stream, g map 1s prepared
and attested by the Coilectors which
limits the boundary of the district for
that year and defines the jurisdiction
of the Civil, Criminal and Revenue
Courts, the Police, the Excise De-
partment ete.

Iron Ore Mining Indusiry in Blhar

*1380-B. Shri Anirudh Sinha: Wil
the Minuster of Steel, Mines and Fuel
be pleased to state:

(a) whether it has come to the notice
of Government that the iron ore min-
ing wndustry of Bihar 18 almost paral-
ysed?

(b) whether it is also a fact that
majority of private owned ore mines
in the State have either closed down
or have suspended their work due to
huge accumulation of iron ore; and

(b) 1if so, the steps Government
propose to take in the matter?

The Minister of Mines and ol
(Shri K D. Malaviya): (a) and (b).
No, Sir,

(c) Does not arise.

National Memorial at Jallianwala
Bagh, Amritsar

*1301 Shri D. C. Sharma:
Shri Bhakt Darshan:

Will the Minster of Scientific Re-
search and Cultural Affairs be pleas-
ed to refer to the reply given to
Starred Question No. 660 on the 25th
February, 1939, and state:

(a) the further progress made in the
setting up of National Memorial at
Jallianwala Bagh, Amritsar; and

(b) the total expenditure incurred
on the work so far?

The Minister of Scientific Research
and Cultural Affairs (Shri Humaysn
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Kabir): (a) It is estimated that sbout
60 per cent. of the work had been
completed upto 7-9-1959.

(b) Rs. 4,47,11203 nP. upto 31-8-
1959.

Central Advisory Committes for
Libraries

Majhi:

Samanta:

Krishan Gupta:
th °

RE
E

*1392.
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Singh:
Ghosal:
{ Shri 8. A. Mehdi:

r
)
!
I

Will the Munuster of Education be
pleased to reter to the reply given to
S.arred Question No. 1332 on the 18ih
March, 1859 and state:

(a) whether Government have con-
sidered the report submitted by the
Advisory Commuttee for luabraries;
and

(b) if so, the action taken on the
recommendations of the Commuttee?

The Minister of Education (Dr. K.
L. Sbrimali): (a) The Report is still
under consideration.

(b) Does not arse.

Research in Steel

*13903. Shri Ram Krishan GQGupta:
Wil the Minister of Sieel, Mines and
Fuel be pleased to state:

(a) whether it is a fact that Gov-
ernment is considering & Scheme to
set up well-equipped and organized
research estabishments in the Steel
Plants, or elsewhere; and

(b) if 80, at what stage the Scheme
is?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (2) and
(b). In each of the Steel Plants, a
well-equipped central laboratory is
being put up for research on the
operational side. The equipment has
been ordered. Besides, a number of
small laboratories for specific pur-
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poses, like ore testing, coal anaiysis
ete, are being put up. Many of these
are already resdy.

Industrial Finance Corporation

*1384. Shri Vidya Charan Shukia:
Will the Minister of Finanoce be pleas-
ed to refer to the reply given to
Starred Question No. 1198 on the 18th
March, 1989 regarding loss incurred
due to disposal of land purchased for
building Industrial Finance Corpora-
tion’s office in New Delhi and atate:

(a) the further progress made in
the investigation into this matter;

(b} whether the point relating to
fixing of individual or collective res-
ponsibility for this loss has since been
examined in the Department; and

(c) if no further progress has been
made, the reasons therefor?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a) to
(¢). The matter is still under consider-
ation. Certain information supplied
by the Industrial F nance Corpora-
tion of India is being vetted by Audit.
When this is completed the question
of fixing responsibility for the loss will
be examined.

China Clay and Ball Clay at
Neyvel

Shri Subedh Hansda:
Shel 8. C. Samanta:
Shri Ram Krishan Guptia:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether it is a fact that large
deposits of China Clay and Ball clay
are found above the lignite seam at
Neyveli;

(b) i s0, the steps taken by Gov-
ernment to make best use of this clay;
and

* (c) the steps taken to make it free
from impurities?

The Minister of Mines and Of} (Shri
K. D. Malaviya): (a) Yes.

*1395.

{b) and (e). The ball clay need
be washed before use and can be

to consumers as mined. Whits clay
(China clay) has to be washed before
it can be used. It is proposed to esta-
blish a clay washing plant at Neyvel
for the purpose.

Will the Minister of Home Afiairs
bt pleazed to state:

(a) whether the work of preparing
a draft jail manual has been com-
pleted; and

(b) it not, how long will it take?

The Minister of State in the Minis-

of Home Affairs (Shri Datar):

(a) and (b). It is expected that the
work will be completed shortly.
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Police Code Revision Committee of
Kerala

Shri A. K, Gopalan:
«1399, J Shri Warior:

Shri Kunhan:
Shri Kodiyan:

Will the Minuster of Home Afiairs
be pleased to state:

(a) whether 1t 15 a fact that the
Government have abolished the post
of Member Secre‘ary of the Police
Code Revision Commuttee of Kerala;
and

(b) if s0, whether Government have
taken any decision regarding the com-
tinuance of the Committee?

The Minister of Home Affatrs (Shri
G B. Pant): (a) Yes,
(b) The Committee continues to
function.
Special Civic Unit for Dal

*1400. Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state:

(a) whether any Special Civic Unit
is being created to keep Delhi clesner;

() what is the nature of the
scheme; and

(c) what has necessitated its creat.
fon?
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The Minister of Biate in the Minis-
iry of Home Affairs (Shri Datar): (a)
No. A department of Urban Com-
munity Development has, however,
been recently set up by the Delhi
Municipal Corporation.

(b) The Department has launched
six pllot projects each wunder the
charge of two Commumuty Organisers
covering about 200 to 300 families liv-
ing in close proxumity. The Organ-
isers are charged with the duty of
stimulating interest in the people in
their local problems and of organising
them into a primary association to be
known as Vikas Mandal of the area.

(¢) Rapid industrialisation and wur-
banisation in the country has exeried
great pressure on civic amenities lead-
ing to a deterioration in general facili-
ties and giving rise to slums and
other difficult civic problems.

State Finance Ministers’ Conference

*1401. Shri 8. M. Banerjee: Will the
Minister of Finance be pleased to state:

(a) whether the Chief Min:sters and
Finance Ministers of the Btates met
the Union Finance Minister in a Con-
ference at Delhi on the 22nd August,
1989;

(b) if so, what points were discuas-

(c) whether any agreement was
reached to replace sales tax by excise
duty; and

(d) if so, on what commodities?

The Deputy Minister of Finance
(Shrimati Tarkeshwarl BSinha): (a)
Yes, Bir

(b) Matters of common interest,
such as the replacement of sales taxes
by additional dutics of excise on selec-
ted commodities, the ways and means
position of the States, the sharing of
expenditure on  nstural calamities,
taxation of departmentally run com-~
mercial undertakings, etc. were dis-
cussed.

(c) No, Bir. The matter & still
under consideration.

{d) Does not arise.

Bhabaneshwar Finds

*1402. Shri P, G. Deb: Will the
Minister of Bcientific Restarch and
Cuitural Affairs be pleased to state:

(a) whether it is a fact that stone
age tools were discovered at unit No.
4 1n the new capital Bhubaneshwar;

(b) if so, the details of all the finds
in that area; and

(c) the period to which these finds
belong?

The Minister of Scientific Hesearch
and Cultural Aflairs (Bhri Humayun
Eabir): (a) The Unjon Department
of Archaeology bas no information.

(b) and {c). Do not arise.

Arrangements for Administration in
Kerala

*1402-A. Shrl Narasimhan: Will the
Minister of Home Affairs be pleased
to state:

{a) whether Government have any
proposal to set up a Consultative
Committee for advising the President
in  respect of legislative measures
pertaining to Kerala State as was done
after proclamation was issued on
prior occasion; and

(b) if so, when such Committee will
be set up? .

The Minister of Home Affairs (Shri
G. B. Pant): (a) Provision- for such
Consultative Committees was made in
the past in some cases when Parla-
ment was moved to empower the
President to make laws in pursuance
of Article 357(1)(a) of the Constitut-
fon.

(b) Does not arise until the Parlia-
ment s moved for legislation to con-
fer on the President such power.
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Collision of British and Indian Naval
Ships

{ Shri Raghunath Singh:
*1404, { Shri §. A. Mehdi:
f_smr.ﬂ. Deb:

Will the Minister of Defence be
pleased W state:

(a) whether 1t 1s a fact that the
LN.S. ‘Mysore’ and the Brnitish des-
troyer “Houge” collided off the coast
of Ceylon on the mught of the 26th
August, 1859, kiling one seaman
aboard ‘Houge', and

(b) if so, the causes of the accident
and other details?

The Deputy Minister of Defence
(8hri Raghuramaiah): (a) Yes, Sir;
but the accident took place on the
night of the 25th August, 1959 and not
on the 26th August, 1959.

(b) The accident took place at
about 1910 hours during the night
encounter Exercise in Phase III of
the Joint Commonwealth Exercises
m the Bay of Bengal

The exact circumstances under
which this accident occurred are be-
ing investigated by a Joint Board of
Inquiry comsisting of Senior Officers
ot the Royal Navy and the Indian
Navy.

Central Institute of Eduoation, Delhi

*1405. Shri Bam Krishan Gupta:
Will the Minister of Educationt be
pleased to refer to the reply given to
Starred Question No. 1224 on the 13th
March, 1859 and state:

(a) whether Government have sipee
taken any decision regarding re-
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organization of the Central Institute
of Education, Delhi as & national
centre for educational research; and

(b) if so, the nature of the decision
taken?

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir. A pro-
visional decision has been taken to
amalgamate the Central Buresu of
Educational and Vocational Guidance
and Central Bureau of Text ook
Research with the Central Institute of
Education.

(b) Further details are being work-
ed out.

Gold Boads Schems

Shri D. C. Sharma:
Shri Hem Raj:
| Shri Manshendra Shah:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No, 962 on the 5th
March, 1858, and state the further
progress made so far in the finalisat-
ion of the gold honds scheme?

The Deputy Minister of Finance
(Shri B. R. Bhagst): The matter is
still under censideration.
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Payment of Compensation

*1408. Shri 8. M, Banerjee: Will the
Minister of Defenee be pleased to re-
fer to the reply given to Unstarred
Question No. 1117 on the 4th Decem-
ber, 1837 and state whether any pay-
ment has been actually made to
Indian citizens whose properties were
derequisitioned in East Pakistan be-
fore partition?

The Deputy Minister of Defence
(Shrf Raghuramaiah): Not yet, Sir.

Institute for Journalism

*1408. Shri P. G. Deb: Will the Min-
ister of Education be pleased to
state:

(a) whether it is a fact that an In-
stitute of Journalism is to be estab-
lished in New Delhi;

(b) it so, the nature of the scheme
and its details; and

(¢) what is the contribution of
UNESCO for thiz purpose?

The Minister of Education (Dr. K.
L. Shrimali): (a) Government have
no such proposal at present.

(b) Does not arise.

(¢) No request for aid hss been
made to the UNESCO for this pur-
pose, 50 far as India is concerned.

Maitipurpose Schosls in Panjsd

e, { Skt Ram Keohan Gapi:

Will the Minister of Rducatien be
plessed to refer to the reply given to



7747  Written Answers BHADRA 20, 1881 (SAKA)

Unsinrred Question No. 1120 on the
2nd March, 1950 and state:

(a) whether information relating to
District-wise  distribution of multi-
purpose schools in Punjab has since
been collected; and

(b) it so, the nature of the infor-
mation collected?

The Minister of Edueation (Dr. K.
I.@lfhall):(n)?u.sir

No. of
SL Dastrict Mulupur

e siools

1. Gurgaon

2. Hisrae

3. Ambah

4 Kamal

5. Rohtak

6. Amnusar .

7. Ferozepur

8. Gurdmpur

¢ Hoshamur

10 Ju'mndur .

11. Luchuas

3 Kangn

13, Putiala
14. Kapurthala
17, Bhaunds . .
15 Soagrur . .
17. Mohindergarh .
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Tourists in Kashmir

2638, Bhri D. C. Sharma: Will the
Minigter of Defence be pleased to
state:

(8) the number of foreign tourists
and Indians separately who wvisited
Jammu and Kashmir during the yea:
1839, eo far; and

(b) how do these figures compare
with those of 1088 for the same period®

The Minister of Defence (Shri
Krishna Menon): (a) The Ministry of
Dafence do not mantain figures of the
number of tourists who actually visit-
o3 Jammyu and Kashmir, They have
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only statistics of the number of per-
mits issued under the Kashmir Permut
Bystem. The permit system has been
abolished with effect from 1st April,
1859 The number of permuts issued
to foremgners by all permit-issuing
authorities in India during 1859 upto
31st March, 1950 was 701

(b) The number of permits 18sued to
foreigners during the corresponding
period of 1958 was 514

Limestone In Bombay

2629, Bhri Pangarkar: Will the Min-
ister of Steel, Mines and Fuel be
pleased to state:

(a) the present position of avail-
ability of hmestone 1n Bombay State;

(b) whether any investigations bave
recently been made m Bombay Staic
of formations of limestone; and

(c) 1f so, the details of such invesn-
gations®

The Minisier of Stee], Mines and
Fuel (Sardar Bwaran Singh): (a) to
(c). A statement is layd on the Table

of the House [See Appendix 1V,
annexure No. 88]

Cultural Activities Abroad

2630 Shri Ram XKrishan Gupta:
Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to state the total amount of grants
sancioned during 1958-39 for pro-
motion of cultural activittes abroad
(institution-wise)?

The Deputy Minister of Sclentific
Research and Cultural Affairs (Dr.
M. M. Das): A total sum of
Rs 3.01,295 60 was sanctioned during
1058-59 to various institutions  for
promotion of cultural activities abroed
as per statement laid on the Tuble of
the Sabha [See Appendix IV, an-
nexure No. 80.]

Repairs in Dewan-e-Am, Rod Fort,
Delhi

2831, Shrimati Mafida Ahmed: Win
the Minister of Scientific Research and
Cultural Affairs be plessed to state:

(a) whether 1t iz a fact that the
roof of the Dewan-e-Am in Red Fort,
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Delht is leaking profusely during the
rains;

(b) if so, whether repairs thereto
are being undertaken; and

(e) the estimated cost thereof?

The Deputy Minister of Sclentifio
Research and Cultural Affairs (Dr. M.
M. Das): (a) There has been no leak-
ing during the present rainy eeason,
as necessary repairs were undertaken
and completed by the middle of June,
1989.

(b) and (c). Do not arise.
Manpewer Planning for Southern
Zene

2632, 8hrl Ramnd Reddy: Wil the
Minister of Home Affairs be pleased
to state:

() whether the Committee set up
by the Southern Zonal Council has
considered the manpower planning
for the region; and

(b) if so, the main decisions taken
in this regard?

The Minister of State in the Minis-
try of Home Afiairs (S8hri Datar): (a)
and (b). The Committee set up by
the southern Zonal Council to con-
gider the question of manpower plen-
ning in the zone, has held two meet-
ings s0 far, one in January, 1858 and
the second in December, 1058. The
fina]l recommendations of the Com-
mittee have not yet been received by
the Zonal Council.

Agricultural Colonies in Myweore

2633, Shri Siddlah: Will the Minis-
ter of Heme Aflairs be pleased to
state:

(a) the names of places where Agri-
cultural Colonies were started for
Scheduleq Castes and Scheduled Tri-
bes in the State of Mysore and in the
year 1888-39 under the centrally
sponsoreqd schemes;

(b) the names of places where they

are proposed to be started in the year
1059+60;

(¢) the amount of grant sanctioned
by the Central Government for the
years 1858-89 and 1939-60 for the pur-
pose; and '

(d) the amount actually spent in
the year 1988-58? )

The Deputy Minlster of Heme
Minister (Shrimati Alva): (a) to (d).
The information is being collected and
will be laid on the Table of the House,

Clashes Detween Communists and
Neod-Communists in Kerals

2834, Bhri Raghunath Singh: Will
the Minister of Home Affairg be pleas-
ed to state:

(a) whether it is a fact that many
cases of clashes in Kerala between
Communists and non-Communists
have been reported during the last
two weeks; and

(b) if so, the number of persons
smyured, admitted in hospitals or who
dieq due to these clashes?

The Minister of Home Affairs (8hri
G. B. Pant): (a) and (b). Informa-
tion is being collected.

Customs and Central Excise Advisory
Couneil

Shri Shree Narayan Das:
Shri Radha Raman:

2655. % ‘Ghri Ram Krishan Gupta:
Shri Khimgi:

will the Minister of Fimanoe be
pleased to state:

(a) the precise nature of subjects
discussed and recommendations made
by the Customs and Central Excise
Advisory Council since the same has
been constituted; and

(b) whether any, and if so, which
of the recommendations have been
accepted by the Government?

The Minister of PFisance (Shri

the Centre was constituted by = Reso-
lution of the Government dated the



7751 Written Answers BEADRA 20, 1881 (SAKA) Written Answers 7753

9th May, 1959. A copy of the Reso-
lution is laid on the Table of the
Sabha. {See Appendix IV, annexure
No. 80] and it would be seen from it
that the Council is & forum in which
the general problems or procedure
relating to the clearance of goods and
passengers in so far as they concern
the Customs and Central Excise laws,
tariffs and rules are discussed. The
first meetling of the Council was held
on the 3rd and 4th September and
considered a lengthy agenda of 72
points relating to both Customs and
Central Excise matters. A list of the
points discussed is also laid on the
Table of the Sabha. [See Appendix
IV, annexure No. 90.]

(b) A statement will laid on the
Table of the Sabha.

Fruit and Vegetable Preservation
Industry

2636 Shri Shree Narayan Das:
‘Y Shri Radha Raman:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(a) whether regional research
stations and sub-stationg to assist the
fruit and vegetable preservation
industry have been established;

(b) if o, their locations;

(c) whether the proposed research
station in Bihar is function; and *

(d) if so, the precise nature of its
work?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) Not yet, Sir.

(b) to (d). Do not arise.

Ofl Development
2037, Shri D. C. Sharma: Will the
Minister of Steel, Mines and Fuel be
pleaseq to state:

(a) the percentage of the allocated
amount for oil development during
the Becond Five Year Plan period

which has been utilised by the Centre
and the States, separately;

(b) whether it is a fact that pro-
grammes for oil development during
the Second Five Year Plan period
have not been finalised by some of
the States; and

(c) if go, what action Government
have taken in the matter?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(c) The question of non-preparation
of programmes for oil development
by the State Governments does not
arise because o1l development is the
responsibility of the Central Govern-
ment. Ongmnally, a provision of
Rs 115 crores was included on this
account in the Second Five-Year Plan.
Adding to that original provision the
further proposals that have been ap-
proved by the Planning Commission
from time to time, the total amount
now ig Rs 56:67 crores. Out of this
amount, Rs. 11-52 crores had slready
been spent by the beginning of the
current financial year; another
Rs, 11'25 crores are expected to be
spent during this year.

Foreign Training for Defence
Personnel

2638. Shri D. C. Sharma: Will the
Minister of Defence be pleased to
state:

(a) how many officers of Army,
Navy and Air Force were sent to
foreign countries for higher training
during 1950 (upto the 30th June); and

(b) the names of the countries other
than the UK. to which they were
sent?

The Minister of Defence (Shri
Krishna Menon): (a) 21 officers
were sent during 1968 upto June for
higher training abroad i.e., on courses
other than in the mgintenance of
equipments etc.

(b) Australia and Canada.
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Gandhi Bhawans in Usiversities

2639, Shri D, C. Sharma: Will the
Minister of Eduoation be pleased to
sefer to the reply given to Starred
Question No. 1779 on the 11th Apnl,
1959 and state:

(8) the further progress meade in
regard to setung up of Gandh
Bhawans in different Universities, and

(b) the names of Universties
where they have been established so
far?

The Minister of Education (Dr
K. L Sbhrimall): (a) and (b) The
demign for the construction of Gandhi
Bhawan buildings has been approved
by the University Grants Commission
m consultation with Gandhi Samarak
Nidhi and a copy of the same has
been supplied to each of the seven
selected Universihies for taking steps
to construct Gandlu Bhawans

Scientific Policy Resoiution

2640 Shri D C Sharma: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to refer
to the reply given to Starred Ques-
tion No 1336 on the 18th March, 1959,
and state the further progress made
with regard to the implementation of
the Scientific policy resolution®

The Deputy Minister of Scientific
Research and Cultural Aflairs (Dr.
M M Das): (1) The scheme of
“Merit Promotions and Advance In-
crements” is bewng extendedq to the
scientific personnel working 1n the
Geological Survey of India

(h) The salary scales of teachers
working m technical institutiong are
being revised on the basis of 3 scheme
formulated by the All India Council
for Technical Education The salary
scales of teachers of science in uni-
versities and affiliated colleges have
been upgraded

(i1) The University Grants Com-
mission hag inmitiated a scheme for
awarding  post-graduate  ressarch
scholarships, junior fellowships and
senior fellowshipe The Commission

has also taken stepy to improve the
study of science subjects and ressarch
facilities in universities.

(iv) In pursuance of para 7(iii) of
the Scientific Policy Resolution, a
fellowship scheme has been _nstituted
to attach 50 scientists a year to the
various establishments in the Defence
Research ang Development Organisa-
tion with a view to absorbing them
ultimately 1n the Defence Science
Organisation. In addition, 26 stipends
are to be awarded annually to re-
search students and others working on
subjects pertaining to defence in uni-
versities, technical institutions and
Defence Establishments

River Jumna

2g41, [ Shri D C Sharma:
" { Shrl Radha Raman:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No 1795 on the
11th Apnl, 1859 and state.

(a) whether any progress has since
been made to bring the river Jumna
near the Ghats 1n Delh: and

(b) if so, the nature of the progress
made?

The Minister of State in the Minis-
try of Home Affairs (8hri Datar): (a)
and (b) Yes A detailed survey of
the river Jamuna from upstream of
Wazirabad to Okhla has since been
completed and submitted to the Cen-
tral Water Research Station, Poona,
which will make recommendations on
the basis of experiments carried out
m this regard

Development Works in Laccadive and
Minicoy Ilands

2642. Shri D, C. Sharma: Will the
Minster of Home Affalrg be pleased
{o state

(a) the amount proposed to be spent
on development works under different
heads in  Laccadive and Minlcoy
Islands during the year 1959-60; and

(b) the time by which these Isiands
are proposed to be fully developed?
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A&! m 1) ’ﬁe

spent on
n?:mn lcheme. under different
the Yaccadive, coy sad

AlnindM fslands during the year
1989-80 is as follows:

Rs,
(1) Agriculture . . 90,780
(2) Apimal Husbandry . . 20,660
{3) Fisheries . . . 481,680
(4) Cooperstion . . 1,06,540
(s) Cammuivbcvdopmem 30,000
{6) Blearriaty Scheme . $0,000
{7) Steamer Service 1,72,500
{8) Boat Service . 2,580,800
(9) Blasting of rocks . 2,00,000

(10) ln-l for nm engines to

§0,000
(11) comtmcuon of Jettres $0,000
12) Gottage Industries 1,§2,260
(t3) Education . 6,10,966
{14) Medical & Public Hulth 3,385,960
(15) Publicity Scheme . 26,000
(16) C.P. W, D, Stoff 1.96,420
Toral . . 38,857,516

(b) Development is a continuous
process and it is not possible to lay
down a time limit,

Forest Labour Co-operatives in States

262, { Sl Bubodh Hanada:

Wili the Minister of Home Affairs
be pleased to state:

(a) whether it 1s a fact that despite
the reé¢ommendations of the Central
Avisery Béard for Tribal Weltare
some of the State Governments have
not yet been able to set up Forest
Labour Co-operative Bocieties for the
tripel till now; and

{b) # so, the names of the such
States?

Minister Home
Agl':. (mn-lmﬁ Alva): (a) res, Sir.

230 LS.D.~3.
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(b) VForest Labour Co-operative
Societies Bave not yet been stt up in
Andhra 7 Assam, Punisb,
Madras, Rajasthan, West Bengal
Manipur and Himachal Pradesh. Out
of these the States of Assam, Madras,
and Himachal Pradesh have accepiéd
the recommendation of the Cehtfal
Advisory Board for Tribal Welldre
and are taking steps to set up such
Societies In West Bengal, Punjbd
and Manipur, such Societies are nbt
considered necessary by the State
Gévernments and the Union Adminis-
tration. Government of Andhra Pra:
desh propose to consider inclusion of
such Societies in the Third Five Year
Plan.

Mining Personnel for Third Flve
Year Plan

2644, Shri Ram Krishan Guplia:
the Minister of Steel, Wines and
be pleased to state:

(a) whether any assessment of
requirements for mining personnel &
to the end of the Third Flan peried
has been made,

{b) if so, the nature of the assess-
ment made: and

(c) the nature of steps taken or
proposed to be taken to meet thé
requirements?

of Sieel, MNines
53‘ (g rdar Swatih Sikgh): ('a!
es,;
(b) The additional requirement of

mining personnel fias béen m
as undet:—

(1) Mines Manager 3,000
(ii) Surveyors 250
(i1i) Overmen 7,000
(iv) Sirdars 12,500
(v) Shotfirers 17,600

(c) The following steps have beem
taken to meet the expected shortage:

Mine Managers
(1) The annual mtake of studenis

at the Indian School of Mine; and
Applied Geology, Dhanbad, has beeh
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raised from 45 to 80 and that at
Benaras Hindu University from 20 to
40,

(ii) Seven more nstitutions have
started mining courses with an annual
intake of 25 at each.

Other Categories of Personnel

(1ii) Four schoolg have been started
by the National Coal Development
Corporation for training personnel as
Surveyors, Overmen, Supervisors,
Shortfirers etc.

(iv) Nine institutions have been set
up by the respective State Govern-
ments with Central assistance for
oconducting National Certificates course
in Mining and Mine Surveving

The following further steps are
also bemng taken:

(i) The Coal Mines Regulations are
being relaxed for a hmited period to
permit graduates m Mining Engineer-
ing to act as understudy to First Class
Managers

(it) The feasibility of holding 2
examinations n a year. as against
one at present, for Mine Managers,
18 being examined

(1i1) Avenueg for directed practical
training abroad of graduates in min-
g and other branches of engineer-
ing are being explored

(iv) The State Govts concerned
have been requested to draw up
schemes for the reorganisation of
evening mining classes

(v) A Joint Committee of the All
‘India Council of Technical Education
ang the Coal Council has been set up
to consider—

(a) the integration of the academi-
cal course in mining engineering with
practical training; and

(b) the formulation of common
standards and the preparation of
syllabi for the overmen and mne
surveyors courses

SEPTEMBER 11, 1958
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Enquiry into Breskdown of Water
Supply in Delhi

2645, J Sbri RBam Krishan Gupta:
* | Shri Bhakt Darshan:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 1954 on the
21st April, 1959 and state:

(a) whether the Delh; Municipal
Corporation have considered the
report submitted by the officer ap-
pointed for fixing responsibility for
the breakdown of water supply n
Delhi; and

(b) 1t so, the action taken thereon”

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes

(b) The Delhi Municipal Corpora-
tion hag resolveq to record the report,
1e, to take no further action thereon

Rourkela Blast Furnace

2646. Shri Ram Krishan Gupta: Wil
the Minister of Steel, Mines and Fuel
be pleased to refer to the reply given
to Starred Question No 1944 on 21st
April, 1959 ang state

(a) whether the Hindustan Stecl
Ltd have taken over the blast furnace
at Rourkela; and

(b) 1f not, the reasons therefor?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). The blast furnace hag been
taken gver provisionally for operation
by Rourkela Project after preliminary
acceptance subject to the Contractor
demonstrating the guaranteed output
later on

Silver Refinery Project

2847. Shri Ram Krishan Gupta:
Will the Minister of Finanece be
pleased to state:

(a) whether 1t is g fact that the
silver refinery project has not been
set up so far;
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(b) if so, the reasons for the delay;
and

{c) the losg incurred on account of
this delay?

The Minister of Finance (8hri
Morarfi Desal): (a) and (b), The
erection of the Silver Refinery Plant
1s complete but the plant has not been
commussioned yet

Delay in the completion of the civil
engineering works, non-availability
of raw materials and accessories in
the country and failure on the part of
the Calcutta Munmcipal Corporation to
supply the required filtered water are
some of the reasons for the delay in
the erection of the plant After the
completion of the erection work, an
explosion occurred when one of the
two furnaces of the plant was first
fired on the 22nd December, 1958
causing damage to the furnace, coils,
etc The plant 1s now under testing
and trial commissioning

(¢) The total capital cost of the
project as now estimated, 1s of the
order of Rs 127 lakhg as agamnst the
original estimate of Rs 88 lakhs It
1s difficult to say how much of this
increase 1n expenditure 1s due to the
delay, as rise in prices m India and
abroad price-adjustment clause of
the contract with the supphers of the
equipment, rise in Municipal Taxes
and addition of certain items m the
constructional work also account for
additional expenditure

Hindustan Aircraft Ltd

248. Shri Ram Krishan Gupia:
Will the Minister of Defence be pleas-
ed to state

(a) whether the programme for
{ramning of apprentices in Hindustan
Aircraft Limited has been finalised,
and

(b) 1if so, the details thereof?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir
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(b) A Training School 18 Dbeing
established at Hindustan Aircraft
Limited which will have the capacity
to train at any one time 240 trade
apprentices and about 80 tramnees for
familiarisation fconversion from one
trade to the other

iron Ore in Punjab

2649 Shri Ram Krishan Gupta: Will
the Minister of Steel, Mines and Fuel
be pleased to state

(a) whether any steps have been
taken by Government to exploit the
wron ore deposits 1n Punjab State,
and

(b) 1if so the details thereof”

The Minister of Mineg and Oil
(Shri K D Malaviya): (a) and (b)
Govt have not taken any steps to ex-
ploit iron ore deposits 1in Punjab
themselves However mining Jleases
for exploiting 1iron ore deposits in
Mohindergarh district have been
granted to three private parties

Overcrowding in Colleges and
Universities

2650 Shri Ram Krnishan Gupia:
Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No 1642 on 10th
March, 1959 and state at what stage 1s
the proposal to mtroduce a suitable
entrance test for admission to um-
versittes with a view to reduang
overcrowding in colleges and universi-
ties?

The Minister of Edueation (Dr
K L. Shrimali)c The proposal 1s
still under the consideration of the
University Grants Commission

Educational Grants te Orissa

2651 Shri Ram Krishan Gupta: Will
the Minister of Education be pleased
to refer to the reply given to Un-
starred Question No 646 on the 20th
February 1959 and state

(a) whether Government have
taken decision on the request of the
Orissa Government for an increased
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percentage of Central Grants for
educationally backward areas of that
State; and

(b) if so, the nature thereof?

The Minister of Educatien (Dr.
K. L. Shrimali): (a) and (b). It
has beep decided that the existing
pattern of Central assistance for State
Schemes should not be changed
during the Second Five Year Plan.
However in some Central Schemes
quantum of assistance has been deter-
mined after taking into consideration
the State’s backwardness in the field
of Education. '

Liability of the Government in Torts

2652, Shri Ram Krishan Gupta: Will
the Minister of Law be pleased to
refer to the reply given to Starred
Question No. 1633 on the 2nd April,
1959 ang state at what stage is the
question of introducing a bill in
Parliament to define the law relating

to the liability of the Government in
Torts?

The Deputy Minister of Law (Shri
Hajarnavis): Replies from three State
Governments are still awaited. The
matter is, however, under examina-
tion in the light of the views expres-
sed by the Ministries of the Central
Government and the other State Gov-
ernments.

Indian Institute of Biochemistry and
Experimental Medicine, Calcutta

2633 Shri Ram Krishan Gupta:
"\ Shri S. A, Mehdi:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to refer to the reply given to Starred
Question No. 1615 on the 2nd April,
1959 and state the nature of progress
made so far in setting up a laboratory
at Calcutta for the Indian Institute
of Biochemistry ang Experimental
Medicine?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): Land required for the
building of the Institute has been

SEPTEMBER 11, 1958
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acquired and developed. Architects
have been appointed for drawing up
detailed plans of the Institute. The
ground plans including the structural
design for the building has been pre-
pared by the architects. Work on
laying the foundations is expected to
commence shortly.

Production of Steel in Ordnance
Factories

2654. Shri Rajendra Singh: Will the
Minister of Defence be pleased to
state:

(a) the production cost of steel in
ordnance factories compared to the

steél plants elsewhere in the country;
ang

(b) if it is higher, the reasons there-
for?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). Com-
plete information in this regard is not
readily available. Cost of production
of mild billets in Ordnance Factories
which could only be compared with
that of the other main producers in
the country, is somewhat higher.

This is mainly due to smaller steel
producing Units in Ordnance Fac-
tories, which are primarily meant for
manufacture of Tool and alloy steels.
However some quantity of mild steel
billets are also produced in theése
Units.

Small Savings Scheme

2655. Shri Ram Krishan Gupta: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that the
existing small savings schemes do not
appeal much to the agricultural and
labour classes; and

(b) if so, nature of the steps taken
or propose to be taken to modify the
existing schemes and introduce new
and more attractive schemes?

The Minister of Finance (Shri
Morarji Desai): (a) No, Sir.

(b) Does not arise.
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National Savingg Movement

2656. Shri Ram Krishan Gupta: Wil
the Minister of Finance be pleased to
state:

(a) whether it is a fact that Gov-
ernment are considering a proposal to
reorganise the National Savings
movement with a view to enthuse the
people and enable savings to be mobi-
lised for the success of the plans;

(b) if so, at what stage the propo-
sal is; and

(c) details of the pattern on which
it is to be reorganised?

The Minister of Finance (Shri
Morarji Desai): (a) to (¢). With a
view- to secure greater co-ordination
and support, the National Savings Ad-
visory Committee and the Women’s
Savings Campaign have been amalga-
mated with effect from 1st September,
1959 and re-constituted into a single
Advisory  Board with  adequate
representation for women workers
and with representation for alil
State Boards. The State Com-
mittees are also being recon-
stituted on similar lines. There is
no other proposal for reorganisation
under consideration,

Industrial Finance Corporation

2657 f Shri Ram Krishan Gupta:
" | Shri A. M. Tariq:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that increas-
ing import restrictions have hampered
the operations of the Industrial Fin-
ance Corporation of India; and

(b) if so, nature of the steps taken
or proposed to be taken in this
matter?

‘The Minjster of Finance (Shri
Morarji Desai): (a) Yes, Sir, its
loan operations have declined to some
extent. However, its other operations
viz., underwriting of capital and
guaranteeing of deferred payments
have increased appreciably.
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(b) The Industrial Finance Corpo-
ration Act, 1948 was amended in 1957
to enable the Corporation to guarantee
deferred payments for import of
machinery from abroad so as to
stimulate investment with the Corpo-
ration’s assistance.

Cultural Activities

2658. Shri Ram Krishan Gupta: Wiil
the Minister of Scientific Researciy
and Cultural Affairg be pleased to
state the total amount of grants sane-
tioned to various institutions (State-
wise) during 1958-59 for promotion of
cultural activities in India?

The Deputy Minister of Scientific.
Research ang Cultural Affairs (Dr,
M. M. Das): Grants sanctioned to
various institutions (State-wise)
during the year 1958-59 are:—

States Amount

Rs.
1, Andhra Pradesh . . 1,27,500
2. Bombay . . . . 98,075
3. Delhi s . . 26,02,745
4. Madrus . . 1,494,900
5. Madhya Pradesh . . 3,000
6. Mysore . . . . 1,000
7. N.E.F. A. . . . 3,000
8. Orissa . . . : 3,000
9. Punjab - . . 2,82,820
10. Uttar Pradesh . . . 69,500
11. West Bengal 3,76,100
TorAL . . 37,61,044
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Pakistani Introdery in Jammn

2660 Shri Raghunath Singh: Wil
the Minister of Home Affairs be
pleased to state

(a) whether it 135 a fact that two
Pakistani armed intruders were killed
by the Indian Police on the 14th June,
1858 at Homura, 40 miles away from
Jammu when they entered with a
group 1n the Indian territory under
the cover of darkness, and

(b) if so details of the incident”

The Minister of Home Aflalrs (Shri
G B Pant) (a) and (b) On the
night between the 14th and 15th June,
1859, a party from Palistan infiltrated
into our area On being challenged
by the Border police patrol, they
opened fire They party fired in self
defence as a result of which two of
the intruders were killed and the rest
escaped The site of the incident 1s
1000 yards from the border and sbout
4} miles to the south of Police Station
Hiranagar

Reform in University Education

2661 Shri Damani: Will the Minus
ter of Education be pleased to state

(a) whether steps have been taken
by Government to place additional
funds at the disposal of the Univermty
Grants Commuission to enable it to
introduce reform in University educa
tion expeditiously, and

(b) 1if so, the details thereof”

The Minister of Edacation (Dr
K L. Shrimall): (a) and (b) Efforts
were made in consultation with the
Ministry of Finance to make another
sum of rupeeg one crore available to
the University Granty Commission f
they required further funds for



9767  Written Answers BHADRA 20, 1881 (SAKA)

development purposes Whether the
Commussion will, 1 fact, need more
money will be known when the Budget
Estimates for 1960-61 are received by
Government and necessary action to
explore the possibiity of allotung
more funds will be taken at the
appropriate time

Model Jalls and Bureaus for Correc-
tional Services

2662 Shri Radha Raman: Will the
Minister of Home Affairs be pleased
to state

(a) whether any new schemes have
been introduced in jails of the Union
Territories

(b) 1If <o, their nature, and

(c) the special features of the
Bureau of Correctional Services pro-
posed to be set up?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
{a) Yes

{b) Delh: The ja1l has been housed
in a new building at Tehar which has
been provided with all modern equp-
ment and amenities like electricity,
flush system 1n latrines space for
sports and games, recreation and cul-
tural activities, training m crafts,
separate wards for women and child-
ren and treatment of TB and leprosy
patients A wage-earning scheme
and canteen have been introduced
and prisoners can now be released on
probation, parole and furlough

Hwmachal Pradesh Provision of
whole-some food adequate eclothing
and accommodation, better samtation
and lighting, newspapers, radio sets,
out-door games, and part-time
teachers, training in certain industries
and crafts, release of prisoners on
parole

Menipur Increase in the scale of
diet and i1n the quantity of vegetables
i the diet, provision of satisfactory
arrangements for accommodation,
hghtuing, industrial and vocational
training, and release of prisoners on
“arole and furlough
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Tripura Provision for 1mproved
food, clothing, sanitation, ventilation,
lhghting, toilet, facihties for wvisitors,
letters and interviews, radio sets,
hibrary, newspapers, magazines, indus.
trial and vocational tramning, educa-
tion, medical aid, wage-earning sche-
me and canteen, release of prisoners
on parole and furlough

A. & N lIslands Provision of radio
sets, indoor games, traimng of prison—
ers In weaving, taillonng, making of
coir mats, rope making and black-
smithy, education and teaching eof
Hind:

(c) The Bureau will be an office
under the Ministry of Home Affairs
Its main functions will be

(1) to standardise the collection,
on a national basis, of statss-
tics relating to crime, )als,
probation and other correc-
tional work in the different
States

(1) to coordinate the work In
regard to the prevention of
crime and treatment of offen-
ders,

(1) to exchange information a
regard to crime prevention
and coriectional services

Coal in Bihar

2663. Shri Raghunath Singh: Wil
the Minister of Steel, Mines and Fuel
be pleased to state

{a) whether new deposits of coal
have been found m North Bihar as
revealed by Government survey, and

{(b) If so the guantity of deposits
of the saxd coal?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b) Some coal has been reported in
the neighbourhood of Someshwar
hills in the district of Champaran,
North Bihar General assessment af
the coal deposits 1s yet to be made
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Tripurs Territorial Council
2665. Shri Dasaratha Deb. Will the

Minister of Home Affairs be pleased
to state:

(a) whether the representation of
parties on the Standing Commuttee
formed by the Tripura Terntonal
Coghcil 3 made on a proportionate
Baxis, and

(b) if not, whether the question of
smendment of rules providing for
ate representation for mem-
Yers of various parties mn the com-
mittee of the Council 1s under consi-
deration?
The Ministor of Stite in the Minis-
try of Home Affairs (Shri Datar): (a)

stanting committees of the Tern-
sorlsl Councils on the basis of pro-

X repriseiitioh In Tripurs,
Wmmmemm
on the basls of winile mujotity votes.
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these committpes on basis of pro-
portwnate

Casis in High Cowdts
2666 Shri Bibhnti Miskrs: Will the

Minister of Home Affairs be pleased
to state

(a) the total number of cases filed
béfore various High Courts from the
st January tilt Sist July, 1989, and

(b) the steps taken by Government
to dispose of thuse cases upto the
3ist July, 1959°

The Minister of State in the Minis-
try of Home (Shri  Datar):
(a) The information is being ool-
lected and will be laid on the Table of
the Lok Sabha

(b) Cases are dusposed of by the
High Courts in the normal course of
their business and no steps are yequly-
ed to be taken by Government for
thewr disposal
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Ol Drillers Training School

2088 Shrimati Mafda Ahmed: Wil
NWMMMMMM
be pleased to State

(a) the number of training institu-
fions set up by Government in the
country for the traming of o1l dnilers,

(by the places where they are
located; and

(c) the number of students in each
nstitution”

The Minister of Mines and Oll (8br:
K D. Malaviya): (a) to (c¢) One n-
sarvice traintg school for ot dnllers
Bas been started by the il and
Natural Gas Commussion at Jawals-
mukh: where at present 22 technicians
are receiving training

Media of Instruction for Tribal Areas

2889. Shrt P G. Deb: Will the Min-
ister of Education be pleased to state

(4) whether there 15 any proposgl
to have a survey for finding out suit-
able media of instruction for tribal
areas; and

(b) if so, whether any such survey
will be conducted in Orissa®

The Minkter of Eduoation (Dr. X
L. Shrimali): (a) No, Sir

(b) Dqes. not anise.

Rourkela Steel Pl

2474 Shri Surendrenath Dwivedy:
wmmwrormwn-m
Fuel be pleased to state

(a) whether it 13 a fact that the
construction of some section of the
Rourkela Steel Project has been
affected on account of bad qualuty of
cement used for the purpose,

(b) 3f so, the quantity of cement
used and who supphed the cement,
and

(¢) whether there 1» any machinery
to test the cement before it is accept-
ed by the project authorities”

The Mnister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Yes,
Sir

(b) About 11,300 tons of cement
supplied by Ms Onssa Cement Ltd,,
was used.

te) Usually the manufacturer's cer-
tificate that the cement conform to.
standards laid down 15 accepted and
no test of the cement supplied 1is
cairied out, at the Projegt Field
tests are, however, invanably carried
out to test the quality of concrete and
as a result of these tests the sub-
standard gquality of the cement was
found out

Government Employees in Tripura

2671 Shri Bangdhi Thakur: Will the
Minister of Home Affalrs be pleased
to state

(a) whethe: there is any proposai
under consideration to bring the pay
and allowance structure of Employess
of all classes of Tripura Admunstra-
tion at par with that of West Bengsl
Government Employees, and

(9) it 20, how long 1t will take to
finalise the matter®

The Minisier of Stale in the Minil
a

cevucture of the Tipura Adnimori
tion generally foHows the yay @id

]
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allowance structure of the West
Bengal Government for posts of cor-
responding status and responsibility
There 18 no proposal to modify it at
present

(b) Does not arise

Scientists under the Councll of Scienti
fic and Industrial Research

2672. Shrli S. A. Mehdi: Wil the
Minister of Scientific Research an1
Cultural Affairs be pleased to stai~

(a) whether any restrictions had
been 1mposed on scientists servme
under the Council of Scientific and
Industrial Research not to contribute
any articles to papers, and

(b) if so the reasons therefor”?

The Deputy Minister of Scientific
Research and Cultuaral Affairs (Dr. M
M. Das) (a) No restrictions other
than those laid down in the Central
Cinil Services (Conduct) Rules have
been 1mposed

(b) Does not arise

rwea § iy agrdt ey g
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feaa of@r@ §1 st 1 W
)

gt Il (Rt wver)
(%) teng—xo W f&xe-¥= A
3 o3 AT w FIT el AT 1 G qrAT
# faf reys—Ye & ¥°F 3T e AN
¥ st 7o fwifca a8 ¥ ok § dfew
ATTA ATHTT T Y1 T g areafaw
ad w1 vo Wy W07 AgEAT &
¥q 7 ofy | qu¥ fad 1exe-yc W
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qfeard #t ey JoEew TH R

Urban Community Projects

2874. Shri 8. A, Mehdi: Will the
Minister of Finance be pleased to
«tate

(a) whether the amount of Rs 8
lakhs given by Ford Foundation has
been carmarked for some Urban Com-
munity Projects,

(b) 1if so, to which urban centre 1t
ha< been given and

(¢) the detail, of the scheme

The Minister of Finance (Shn
Morarji Desai). A statement 1s laid ou
the Table [See Appendix IV, annex
ure No 91}

Srinagar Museum

2675 Shn S A Mehdic Will the
Minister of Scientiic Research and
Cuitural Affairs be pleased to state

(a) how much grant has been givui
by the Central Government to Sr
nagar Museum during 1958 so far anc

(b) whether the Museum s under
the control of the Central Gover:
ment?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr M
M Das). (a) Nil

tb) No Sir

Smaggling of Indian Hemp to UK

2676. Shri Raghunath Singh: W'l
the Mimister of Finance be pleased tc
state

(a) whether 1t 13 a fact that Indian
hemp (narcotic drug) 1s being sumy-
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gled to UK 1n large quantities ana
that on the Tth August, 1850 Indian
hemp (narcotic drug) weighing 5,807
tons was recovered from a Brtich
freighter at Liverpool,

(b' whether 1t 15 a fact that befo-t
this smugghng incident, Indian hemp
worth £1,00,000 was also detectad
and caught bv customs authonties
and

({c) f so whethes Government a:
aware of some International Organi-
sation of smugglers of Indian hemp
(narcotic drug) working in India and
elsevhere?

The Minister of Finance (Shn
Morarj: Desal). (a) and (b) The Got
ernment of India have also seen 1
report appearing in the “Statesman”
Delli Edition dated the 10th Augu<t
1959, to the effect that on 7th August
1959 Customs officials n Laverpool
(UK) found a large quantity of
Indian hemp on board the 5800 ton
British freighter ‘YOMA® which had
arrived at Laverpool two days ago
from Burma wvwu Antwerp Apart
from this press report, Government of
India have no further information on
this subject

tc) The term Indian hemp’ 1s the
name by which the narcotic bearing
plant ‘Cannabis Sativa L" 1s common-
ly known Besides India thus plant 1s
widely produced 1n a number of cour.
tries all over the world International
arrangements exist by which major
seizures of drugs of Indian ongn
seized abroad are reported to the
Narcotiecs Commussioner by the seiz-
ing authorities for further mvestiga
tfion In the absence of any such
reference so far there 15 no reason
whatsoever to believe that the drugs
reported to have been seized in the
UK were either actually or eoven
strongly suspected to be of Indian
ongin

W AereaTierer
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Sindhi High Schools in Delhi

2679. Shri Assar: Will the Minister
of Education be pleased to state:

(a) whether it is a fact that there
are no Sindhi knowing teachers in the

SEPTEMBER 11, 1959
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Sindhi High School, Lodhi Road, and
the Sindhi Higher Secondary School,.
Rajendra Nagar, New Delhi to teach:
Sindhi;

(b) if so, the reasons therefor;

(c) whether it is a fact that many
complaints were made by the Sindhi
community to the authorities on the-
above account; and

(d) the action Government propose:
to take in the matter?

The Minister of Education (Dr, K.
L. Shrimali): (a) No, Sir.

(b)Y Does not arise.

(¢) & (d).. The Local Sindhi com-
munity made a request to the Delhi
Administration for the appointment.
of more Sindhi knowing teachers in
these schools. The Administration
has since posted five Sindhi knowing
teachers in these schools this year-
and one more is going to be appoint-
ed shortly.

Jain Monuments in Madurai District

2680. Shri Gulam Mohideep: Will
the Minister of Scienfific Research:
and Cultural Affairs be pleased to
state:

(a) the number of Jain monuments:
in Madurai District under the protec-
tion of the Union Department of
Archaeology; and

(b) the places where they are
located?

The Deputy Minjister of Scientific
Research and Cultural Affairs (Dr. M.
M. Das): (a) Nine.

(b) (i)Tiruparankunram.
(ii) Alagarkoil.
(iii) Kilaiyur-Kilavalavu.
(iv) Mettupatti.
(v) Uthamapalayam.
(vi) Kalluttu.
(vii) Kailakuyilkudi.
(viii) Karadipatti.
(ix) Melakuyilkudi.
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Pproapnr Siepl o
2081, Shri 8. A, Mehdi: Will the
Minster of S, And Fuel be

pleased to state:

(a) whether any change 1n the
agreement haz been made with
LSCON. of Durgspur Stee] Plant;
and

(b) if 50, the nature of the changes
proposed and accepted?

The Minkter of Steel, Mines and
Foti (Sxitir Swaran Singh): (a) and
(b). Under the original agreement for
Durgapur, the liability of the contrac-
tors for the sife working of various
portions of work s limited to twelve
months from the date certified by the
Consulting Engineers or six months
aftey taking over of a section by the
project authorities, whichever is later.
As 1 mentioned i1n this House on the
10th of August 1959, IBCON has
uhtiertaken to rectity at their own
expenst any damage to the Durgspur
shiei works caused by settlerhent of
foutidations containing bored piles for
a péfiod of ten years The Hindustin
Sted! Limitéd s taking necéssary
attion W incorporate this change in
the agreemént.

Gorskhpur Univessity

2ot Shri Rallha Mohan Sigh: Will
the Minister of Education be pleased
to siate:

(a) the grant proposed to be given
to the Gorakhpur University by the
University Grants Commission during
1959-60;

(b) the grant actually given during
1958-59; and

(c) the amount of special grants, i
any, gwven for special schemes for
rural uplift during 1959-%07

The Minister of Bducation (Dr K.
L. Shrimall): (a) A sam of Rs. 3,149
has already been sanctioned to the
QGorakhpur University during 1958-80
As regirds further grants propawed 10
be given during the year, it is not

Written Answers 778
possible to give any estimpte at pre-
sent.

{b) and (c). NilL.

Central Bpecial FPolice Establishment

Shri 5. N. Ramaaul:
m{nammw:

Will the Minister of Home Affairs
be pleased to state:

fa) the total number of cases under
mnvestigation of the Central Speiisl
Police Estabhishment in Ambsla
Branch with their date of registration;

(b) whether it 15 a fact that these
¢nses have been pending for the last
two or three years without any action
being taken in the matier; and

(¢) if so, the action taken by Gov
unmenttoexpédltetheirdupual‘

The Minister of State in tha Minis-
try of Home Affairs (Bhri ).
(a) A stitemiént Ehéwing thé
information is placed on the Tuble b!
the House [See Appendix IV, an-
nexure No

(b) No
(c) Does not arise.

Toddy sheps in Kersla

Shri Warier:
Bhri A. K. Gopaian:
Shtf Kuhhan:
2658. { Sari Koltiyin:
Shri Maniyangadan:
V. Eacharpa:
ﬁhﬁm-
Will the Minister of Home Affatty
be pleased to state:

(a) whether it 15 a fact that the
Kerala Administration have decigied
to take back tpddy shops from £o-
operative Bocieties of Teddy Tappers;

(b) if 50, how many shaps ar¢ to
be re-puctionéd, and

{c) the reasons for taking this
decision?
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The Minister of Home Affaies (Shri
G. B. Panat): (a) No.

(b) and (¢) Do not arise

Dollar Cheques

Shri Warlor:

2685, Shri A. K Gopalan:
Shri Kunhan:
| Shri Kodiyan:

Will the Minister of Fimance be
pleased to state:

(a) whether it has come to the
notice of the Government of India
that a large number of dollar cheques
were expedited to individuals and
institutions in Kerala during the last
few months,

(b) 1f so, what 1s the total amount
of these dollar bills during the first
seven months of the year;

(c) who are main recipients of

these bills; and

(d) what are the sources abroad of
these bills?

The Minister of Finance (Shri
Morarji Desai): (a) and (b) During
the first si1x months of 1959 dollar
cheques totaling Rs 11,551,685 were
encashed by banks m Kerala as com-
pered to Rs 11,50,458 in the first half
of 1858 ‘There 1s, thus, no great
varation between the amounts of
dollay cheques received during the
two comparative periods, and the
remittances appear to follow the usual
pattern

(c) and (d) The banks authonsed
to deal in foreign exchange furnish
returns to the Reserve Bank purely
for statistical purpose. While under
the normal banker/customer relation-
ship 1t is not open to the former to
make available for publication the
names of the remitters or of the rec-
pients, it may be stated that a good
deal of the foreign remittances receiv-
ed in India are remittances from per-
sons of Indian origin who are over-
seas and remittances to various mis-
sions i1n India

SEPTEMBER 11, 1959
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Kerala Education Act

Shri A. K. Gopalan:
Shri Warior:

2686.) Shri Kunhan
Shri Kodiyan

Will the Minister of Home Afiairs
be pleased to state:

(a) whether the new Kerala Gov-
crnment have decided to suspend,
modify or amend the Kerala Educa-
tion Act or any rules made under the
Act;

(b) 1f g0, what are the changes pro-
posed; and

(c) whether the interests concein-
ed and the political parties”in the
State were consulted before deciding
about the proposed changes”

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (¢c) No decision has so far been
taken to suspend, modify or amend the
Keralg Education Act or the Rules
made thercunder Two new rules,
No 23-A and No 23-B, in Chapter V
of the Kerala Education Rules, 1959,
have, however, been issued by the
State Government on August 6, 1859,
to provide for review and appeal on
the order of withdrawal of recogni-
tion made by a District Educational
Officer

Eviction of Tenants and Hat-Dwellers
in Kerala

Shri Warior:

Shri A. K. Gopalan:
26%7. 9 Shri Kunhan:
{ Shri Kodiyan:

Will the Minister of Home Affairs
be pleased to state

(a) whether Government have re-
cetved complaints of large scale evic-
tions of tenants and hut-dwellers n
Kerala after the proclamation of
President’s Rule there;

(b) it so, how many cases of evic-
tion have come to their notice in each
district; end
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(c) whether any help has been
given to the tenants and hut-dwellers
for restitution of their rights?

The Minister of Home Affairs (Shri
Pant): (a) No

(b) and (c) Do not arise

Aided Industrial Schools in Kerala

2488, Shri Maniyangadan. Will the
Minister of Home Affairs be pleased

to state

(a) whether 1t 1s a fact that recog
rution and grant-mn-aid to Aided
Industrial schools m Kerala State
have been withdrawn recently,

(b) the number of nstitutions and
the number of students that are affect
ed by the withdrawal of recogrnution,

(c) the reasons that led the Gov-
ernment to take the decision

(d) whether 1t 1s a fact that 1n
June, 1959 a memo was issued to the
Aided Industnal Schools and Techni-
cal Education Association, Ernakulam
mtimating them that the grant-in-aid
for the year 1959-80 was sanctioned

{e) whether any representations
have been made by the Aided Indus
trial Schools and Technical Education
Association, Ernakulam regarding the
orders of Government withdrawing
recognition and grant-in-aid to these
mstitutions, and

(f) what steps have been taken on
their representations’?

The Minister of Home Affairs (Shri
G. B Pant). (a) On 30th May, 1859
orders were 1ssued withdrawing
recognition with effect from July 1
1989

(b) 72 institutions and approximate.
ly 1,500 students, but the students
were permitted to appear at the exa-
minations

(¢) The State Government had
ordered in July, 1858, that i1t was not
necessary to recognise or encourage
31' give aud or any other concession to
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any craft school and that even the
existing recogmitions should be with-
drawn Subsequently the Board of
Technical Education 1n the State pas-
scd a resolution in favour of with-
drawal of recognition with effect
from June 1, 18959 The Board of
Assessment for Technical and Profes
sional Qualifications had also express-
ed dissatisfaction with regard to the
coaching given by these jnstitutions

(d) On 2nd June, 1959, a memo was
1issued by the Director of Industries
and Commerce in the State to all
District Industries Officers, authoris-
ing the latter to issue renewal grant
memos to the grant-m aid schools for
the year 1958-60, in order to avoid
delay 1n the payment of grant to the
schools A copy of this latter memo
was sent to the schools also

(e) Yes

(f) Now Government have issued
orders on 27th August, 1959 to the
(flect that the grant mm-aad which
Industrial Schools are getting at pre-
sent will be continued during the cur-
rent year subject to recognition bemng
continued by the Director of Indus-
tries and Commerce

School Radio Licences

2689 Shri Assar. Will the Minuster
of Education be pleased to state.

(a) the number of school radio
licences which are i1n force, and

{b) how many out of these are in
small town schools, district schools
and metropolitan schools?

The Minister of Education (D¢ K.
L Shrimali): (a) The total number
of hcences in force as on 31st March,
1859, was 13,083

(b) As no distinction 1s made bet-
ween district and metropolitan schools
when 1ssung school Broadcast Receiv-
ing hcences, separate statistics are not
mamntamned
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Schosl Radio Sets

Skt Amar: Will the Minister
«m&hbepwmmm

(a) whether Government have tried
to encourage more schools to Instal
sthool radio sets;

(b) it so, the result thereef;

() whether it is a fact that scheol
manufactured radio sets are not
encouraged by Government:;

{d) 1f so, the reason thereof;

ie) whether Government have tnied
to help the schools to instal radio sels
at cheaper rates; and

{f) if so, the details thereof?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir.

‘{b) Though statistics are not avail-
able, it is presimed that mere ind
more schools abe installing radio sels
as a result of the assistance and ecén-
<eation given by the Government of
Tnllia as Helailed in reply to patt (I)

{(¢) No such complaint has been
brought to the notice of this Ministry.

(d) Does not arise.
T{e) ¥es, Sir.

() Grants are given to schools by
the Govemment of india through the
State Governments and Union
Administrations to the extent of 50 per
oet. and 100 per cent. respectively,
of the cost of the radic sets purchased.
:}nhn‘ for a schools set used for

lional purposes, the Lcence fee
Bs 3 only, as against Rs 15 for a
domesuc radio set
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2893, shri A. K. Gopalan:
Shrimati Parvathi Krishnan:

Wil the Minister of Home Affairs
be pleased to state

{a) the date on which the Kerala
Prevention of Eviction of Tenants and

230 LSD—4
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Kudikidappakars’ Act of 1057 wiil
expire;

(b) whether Government propose
to extend the mald Act for a further
period; and

(c) if not, the reason therefor’

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
11th Apnil, 1960

(b) and (c)
present

Do not arise for the

Kerala Indebied Agriculturisis Relief
(Amendment) Bill

2694. Shri Maniyangadan: Will the
Minister of Home Affairs be pleased
to state

(a) whether the Kerala Indebted
Agriculturists ZRelief (Amendment)
Bi1ll has been submutted to the Pre-
sident of India for his assent,

(b) the date of its submission to the
President,

(c) whether assent has been given
to the Bill, and

(d) if not, the reasons therefor?

The Minister of State in the Minfs-
try of Home Affairs (Shri Datar): (a)
to () The Bill in question was
received mn the Mmistry of Home
Affairs from the State Government
for obtamning the assent of the Pre-
sident thereon in the first week of
July, 1958 The Proclamation under
Article 356 of the Consutution was
issued on July 31, 1859, in relation to
the State of Kerala The matter 1
under examination

Pay Scales of District Judges in Kerala

2895. Shri Maniyangadsn: Will the
Minuster of Home Affatrs be pleased
to state

(a) whether the salary scales of
District Judges 1n Kerala State have
been fixed after integration of States;

(b) whether District Judges now
serving 1n Kersla and who were for-
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merly in Madras service have suffered
on account of the revision of pay
scales;

(c¢) whether any advice or direction
was given by the Union Government
to the Kérala Government at the titne
of revizion of pay scales to the effect
that the new scales of pay to he fixed
for District Judges should not
adversely affect the salary of those
giﬂ'ict Judges who came from Madras

tate;

(d) whether any appeal hag been
filed before the Union Government by
any of the District Judges from
Kerala Btate regarding the fixation of
salary; and

(e) whether any decision has been
taken on those appeals®

The Minister of Home Affairg (Shri
G. B. Pant): Ya) Yes.

(b) No.
(c) No

(d) Two District Judges have pre-
ferred appeals to Central Government

(e) The appesls are under con-
sideration.

Persong Hospitalised in Kerala

2696 Shri Warlor:
{ Shri Kodiyan:

Wilt the Mimster of Home Afiairs
be pleased to state:

(a) the number of people who were
hospitalised during the first two weeks
of August, 1959 as a result of clashes
in Kerala State after the promulga-
tion of the President’s Rule; and

{b) the number of cases registered
during the same period by the police
against membérs and sympathisers of
various political organisations in the
State?

The Ministér of Home Mfairs (Shri
G. B. Pant): (a) and (b). The infor-
mation is being collected and will be
Isid on the Tabple of the House in due
eourse.
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Redcoe Work Detie by LN.9. “Huthar'

2691, Shyl Raghumath Singh: Wit
the Minister of Deéfence be plensed to
state:

(a) whether 1t 15 a fact that Anti-
submarine Frigate ‘Kuthar’ waz con-
verging on an srea near the Scilly
1sles off Cornwall in search of a four
engined Victor Jet Bomber which dis-
appeared in a traning fight on the
20th August, 18598; and

(b) 1f so, the work done by the
Indian frigate?

The Depuly Mislister of Defence
(Shri Raghutamalah): (a) Yes, Sur

{b) On receipt of the message that
a Victor Jet Bomber, which was on &
traiming fught, wag missing, I.N. Ship
‘Kuthar' was ordered to proceed to sea
at 1930 hours on 20th August, 1959 to
assist 1n the search of the mssing
plane The IN Ship reached the
search area at 22.30 hourz the same
day The ship continued her search
upto 12 30 hours on 21st August, 1859
As the search was on for some con-
siderable time and the aircraft was
not located she was ordered to return
to base

Board of Technical Terminology

2698. Shri Bhakt Darshan: Will the
Minister of Education be pleased to
state

(a) whether it 15 & fact that the
thirteenth meeting of the Technical
Terminology Board was held in Delln
on the 21st August, 1959,

(b) if so, the decisions taken and
recommendations made by the Board
in the meeting; and

(e) the action being taken accordmg
to those decisions and recommenda-
tions?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir.

(b) and (c). A statement is laid on
the Table of the House. [See Appenr-
dix IV, annexure No. 8).
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Rourkels Steel Plant

2808 Shri Panigrahi:

{sm Bbakt Darshan:

WIll the Munister of Steel, Mines and
Fael be pleased to state-

(a) whether 1t 15 a facl that a
security jawan of Rourkela Steel
Plant was killed as a result of a clash
between two groups on the 19th
August, 1959, and

{b) 1f so, the causes of this clash?

The Minisier of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). On the 17th August, 1859 workers,
of one of the Contractors struck work
demanding proper security arrange-
ments At about 3 pm a procession
of about 300 to 400 people was taken
out There was stone pelting by some
unknown clements and a clash result-
ed Ome security jawan was seriously
wounded and he rubsequently died 1n
the hospital

Sangeet Natak Akademj Grantg to
Orizsa Organisations

2700, Bhri Panigraki: Will the Mmas-
ter of Scientific Research and Cultural
Afinirs be pleased to state:

(a) the names of organisations in
Orissa which received grants from the
Sangeet Natak Akaderm in 1958-59 and
the amounts thereof;

(b) whether the Sangeet Natak
Akademi hag decided to give grants
for promotion of Oriya Drama during
1058-60. and

(c) if so. the amount thereof?

The Deputy Miuister of Scieptific
Research and Caultural Affairs (Dr.
M. M. Das): (a) The Sangeet Natak
Akademi sanctioned the {followng
grants during 1%68-59 to various
organisations m Orissa —

. Rs
1. 'Kals Vikas Kendra. Cutrack . 2,500

2. Nmional Music  Assocaucn,
Curtack 7000

Rs.
3. Onssa Sangeet Parnhad, Pun 1,800

4. Mayurbhany Chhow Nritya

Pratulithan, Mayutbhan) 1,500
Onssa Sangeet Narah Aka-

3 demu. Bhubaneswar 6,000

{b) and (¢) The matter 15 under

the consideration of the Sangeet
Natak Akadem

Employees of 0il and Natural Gas
Commission

2701, Shri P. C. Borooah: Will the
Minister of Steel, Mines and Foel be
pleased to state the number of
employees, skilled and unskilled, of
all categories now wortking in Assam
under the O1l and Natural Gas Com-
mission®

The Minister of Mines ang Ot
(Shri K D Malaviya): The total
number of employees of the O1] and
Natural Gas Commission now work-
ing 1n Assam s 126. as under.

Techmeal: Number
Drillers (Semior 1
Dnilers 1
Geologst 1
Non-Gesetted o6
Non=Techmcal

Agsistant Adm Ofhce i
Non-Gazetted 13

| ISTEY 126

Remains of Ancient Capital at Dimapur

2702. Shri Basumalari: Wil the
Minister of Scientific Research and
Cultural Affsirs be pleased to state:

(a) whether the remams of the
ancient capital of Bodo Kachsri
Kingdom at Dumapur in Assam have
been preserved under the Ancient
Monumewts Preservation Adt, 19W;
and
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(b) whether any allotment of funds
has been made so far for this purpose?

The Deputy Minister of Scientific
Research and Cultaral Affairs (Dr.

qem ¥ Ty @ a'vew sy e
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M. M. Das): (a) and (b). Yes, Sir.
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Dipioma in Delhi Polytechnic

prons Shri A. K. Gopalan:
{Shrimatl Parvathi Krishnan:

Will the Minister of Scientific Re-
search and Cultural Affairg be pleaied
to state:

(a) whether 1t 1s a fact that the
students of Delhi Polytechnic, who
passed the diploma examination in
Commerce 1n 1857 and 1958, have not
so far been awarded the diploma; and

(b) if so, the reasons therefor?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) and (b). The Delhi
Polytechnic 1s offering a part-time
National Diploma Course in Commerce
The diploma 15 awarded to candidates
who pass the final examination and
have either undergone the prescribed
practical training for a period of one
year or have gamned experience com-
parable to the practical training over a
period of three years in service in an
approved concern.

In 1857 and 1958, 45 candidates
passed the final examination for the
National Diploma in Commerce from
the Delhi Polytechnic after a part-
time course. Practical training reports
of 17 candidates have so far been
received. The training of two candi-
dates has been approved and diplomas
awarded to them. The cases of two
more candidates are now being fina-
lized. Information regarding some of
the remamning 13 candidates 1s not
complete and further necessary parti-
culars have been called for from the
Polytechnic. These cases will be con-
sidered after full informatior is
received.

The cases of 28 candidates, whose
training 7reports have not been
received 50 far, can be taken up only
after the Institute has forwarded these
reports.
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E. P, Central Primary School,
New Delhi

f Shri D. C. Sharma:
2106 { Shri Bhakt Darshan:

Will the Minister of Education be
picased to state:

ta) whether 1t 15 a fart th3t the
privately managed E. P. Centr:l Pri-
mary School, Tagore Road, New Dethi,
had been given Government grapt upto
the quarter ending March, 1958 prior
to its being handed over to the Drlhi
Corporation with effect from the 15th
July, 1959;

(b) whether 1t 15 also a fact that
some of the tcachers of the scnool
have not been paid their salaries fiom
December, 1958 to the 14th July, 1959;
and

(c) 1if so, the steps being taken by
Government to have the amount of
grant realised from the management
of the school and to ensure payment

of arrears of pay to the teachers for
the above period

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir

(b) Yes, Sir

(¢) The Delli Municipal Corpora-
tion is taking necessary action to dis~
burse the arrcars of salaries of the
teachers concerned out of the zrants
due to the school and other school
funds held by the Corporation.

mmﬁ%ﬁiqmm

eoy. Wt wew fix wel
w1 fowm o0 a2 R S v R
ﬁ .

(%) wrEw F T Feat
¥ fld wrwm efe v @ ¥ faR
at afify fiqer WL
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2710. Shei Agadl: Will the Minister
of Scientific Reasarch sad Cultwral
Aflairg be pleased to state:

(a) whether it has come to the
notice of Government of India that on
the inner sides of the walls and ceil-
ings of the Virupsksheswara Temple
at Hampd, District Bellary. Mysere
State, are very valusbié and rare
paintings of the days of the Vijaya-
nagar Empire which are unique in
their style and colour;

(b) if »0, the condition in which
they are at pressnt: and

{c) the action, it any, taken o pro-
tect them from decay and deteriora-
tion?

The Deputy Minister of Scienlific
Research and Cultural Afiafry (Dr.
M. M. Bas): (a) The Goverament of
Indis has no information in the rastter
ss the monument 15 not a protected
one

(b) and (¢) Do not anse

“Gold Smuggling from Tripura”

2711. Shri Dasaratha Ded: Will the
Minister of Fimance be pleased (o
state:

(a) whether 1t 13 a fact that gold 15
being smuggled to Pskisten from the
Fatrik Roy ares of Tripura constantly,
and

(b) if so, what steps are being taken
to prevent gold smuggling?

The Minigler o Ninamce (8br
Morarji Desal): (a) As far as Gavern-
mant sre swany, the answer is in the
negative,
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(b) Does not arise.

Panchayat Electiong in Tripura

2713, Shri Dasaratha Ded: Will the
Minister of Home Aflalrs be pleased
to state:

{a) the probable date by which the
panchayet election i lkely to take
place in Tripura; and

(b) the steps being taken to expe-
dite the panchayat election in Tripura?

The Minister of State in the Minls-
try of Home Affalrs (Shri Datar): (a)
and (b). The provisions of the UP
Panchayat Ra) Act, 1047, as extended
to Tripura will be enforced in Sadar
East and Ynarmanagar {(Panisagar)
Pevelopment Blocks with effect from
the 1st November, 1859 Steps have
been taken to prepare a list of villages
for constitution of Gram Sabhas,
delimitation of constituencies gnd the
preparatien of electoral rolls. Gaon
panchayat eslections are likely to be
beld in December, 1989, or January,
1960

Asian Thestre Institute in New Delhi

2734. Shi P. C. Boroocak: Wil the
Manister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether there is any proposal
to have one Asian Theatre Institute 1n
New Delhi with the coHaboration of
UNESCO: and

tb) if so, the details of the scheme?

The Deputy Minister of Scientific
Restarch and Cultural Affabrs (Dr.
M. M. Dasd: (2) The Institute 1s
already functiomung

{b) The Asian Theatre Institute was
taken over by the Samgeet Natak
Aksdemi from the Bharastiya Natya
Sangh m 1958. The intention was that
the Institute should concentrate on
research work and collect material
apd carry on research in important
traditional forms of Drama in India
and other countries of Asia by study-
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ing their common traditions, mutual
influ¢nce, modern trends etc.

(1i) UN.ES.C.O assisted 1in the
beginning by prowviding the services of
two experts. It is expected that in
future UN.ES.C.O, may extend some
assistance for some equipment and for
some study grants to enable reseaggh
scholars from Asian countries o come
for work to the Institute

(1i1) The lines on which the Institute
should now develop are still being
worked out

Defence Production Comferemge

2715. Shri P. C. Boroosh: Will the
Minister of Defemce be plessed to
state.

(a) whether 1t 1» a fact that a
Defence Production Conference was
heldmNewDelhaunﬂ\eﬂthAmt.
1959; and

(b) if s0, the nature of the decisions
taken 1n order to make Defence gro-
duction as efficient as possible . for
defence purposes?

The Minister of Defomce (Bhri
Krishma Memon): (2) Yew,-8Sir.

(b) This was a meeting of oﬂun
of Services and of Production and
Research and Development Qrganipa-
tions to exchange ideas, i
and experience with a view to im-
proving and accelerating production of
Defence Stores. The Confavence was
not called for taking any decisions.

government Scheoly in Delld
2716. 8hri Balmiki: Will the Minis-
ter of Bducatien be pleased to siate:
(a) whether the Government schools
in Defhi are still running in ténts; and
(b) if so, how long will it take to
provide them with buildings or
temporary huts”?

The Mimister of REducatien (Dr.
K. L. Shrimali): (a) Yes, Sir.
(b)Bymemdotthemﬂve
Year Plan,



7801 Written Answers

mqun
Delhd

2717. Shri Balmiki: Will the Minis-
ter of Education be pleased to state-

(a) whether all the teachers, who
have put in three years of service in
Government schools in Delhi, have
not been made permanent; and

(b) if so, how long will it take to
make them permanent?

The Minister of Educatiom (Dr
K L. Shrimali): (a) Yes, Sir

(b) They will be made permanent
as and when permanent posts become
available,

Delegation of Imperial Defence
College

' 2118 Shri P. C. Borooah: Will the
Minister of Defenee be pleased to
state:

(a) whether a delegation of Imperial
Defence College visited India on the
1st September, 1959, and

(b) 1if so, the nature of their visit
and places visited”?

The Minister of Defence (Shri
Krishng Menon). (a) Yes, Sir A
party of 12 officers from the Imperial
Defence College 1s on a visit to this
country from l1st to 10th September
1959 angd agan from 15th to 20th Sep-
tember, 1959

(b) As part of the College Course,
the Government of the Umited King-
dom arranges wisits outside their
country every year The wvisit to
India 15 1 pursuance of this practice
The 1unerary of the party includes
Delhy, Fanidabad, Jammu and Kash-
mur, Ambale, Bhakra-Nangal, Agra,
Calcutta, Bangalore, Mysore, Poona
and Bombay.

Government Model Higher Secondary
School, Ludlow Castle, Delhi
( Shri A. K. Gopalan:
2719, { Shrimati Parvaths
{ Krishnan:

Will the Munister of Bducation be

pleased to state

(a) whether it is & fact that since
the GCGovernment Model Higher
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Secondary School, Ludlow Castle,
Delb; opened after the summer vaca-
tion, no arrangements have been made
for teaching chemustry, history and
ecanomics to the higher classes,

(b) 1if so, the reasons therefor, and

(c) the steps taken to mske the
necessary arrangements?

The Minister of Educatiom (Dr
K. L Shrimall): (a) to (c) As a
result of the promotion of the Chemis-
try . and History-cum-Economics
teachers of the School! as Principals,
their posts remamned vacant for some
time Pending appomntment of their
substitutes, arrangements for the
teaching of these subjects were made
by internal adjustments: Separate
teachers for History and Economics
have since been appointed It has not
yet been possible to recruit as separa-
rate Chemistry teachers as no suitable
candidates are available with the Em-
ployment Exchange Efforts are being
made to recruit Science teachers
through other sources

Rehabilitation of Jhumias

2720. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state

(a) the amount sanctioned for the
rechabilitation of Jhum:as at Taich-
hama of Kanchanpur, Tripura,

(b) the total estimated expenditure
that 13 expected to be incurred,

{¢) the 1items of works that are
going to be undertaken m this scheme,

(d) whether any technical person-
nel have becn deputed to carry out
this scheme, and

(e) if s0, the particulars of those
technical personnel?

The Deputy Minister of Home
Aftairs (Shrimati Alva): (a) Rs. 02,857
has been sanctioned so far for the
rehsbilitation of Jhumias at Tuisama
and not Taichhams colony in
Kanchanpur.

(b) Rs. 03,859.
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(¢) Construction of roads, wells,
community centres, godowns, super-
visors' office and quarters, entertain-
ment of staff and payment of Jhumia
grants.

(d) Yes.

(e) One supecrvisor exclusively for
the colony, Agricultural Extention
Officer, Overseer and Amns

Asian Rescarch Centre

2721, Shri P. G. Deb: Will the
Minister of Scientific Research and:
Cultural Affairs be pleased to state:

(a) whether it 15 a fact that an
Asian Research Centre is to be estab-
hished in New Delhi;

(b) 1if so, what are 1ts functions; and

(¢) whether 1t ;s also a fact that
UNESCO is giving some aid 1n this
venture?

The Deputy Minister ot Scientific
Research ang Cultural Affairs (Dr,
M. M. Das): (a) to (c). It s not
understood to which Asian Research
Centre the Honourable Member 1s
referring, as there are suggestions for
a number of Centres for different sub-
Jects

Appointments to Class I ang Class
Posts

2728 Shri Anthony Pillal: Wili the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) how many officers continued to
hold Class I and Class II posts in
the Ministry for periods exceeding
three months without such appoint-
ments being approveg by the UPSC
during the period from 1853 to 1958;

(b) whether the appointments of
sny such officers have been regularis-
od with the approval and concurrence
of the UPSC subsequently; and
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{c) if so, the number of such cases
during the above period?

The Deputy Minister of Scientifio
Research and Cultural Affairs (Dr.
M. M. Das): (a) Three These
officers were appointed in the Mmistry
of Education and came on transfer to
the Mmuistry of Scientific Research
and Cultural Affairs on 1its constitu-
tion ag a separate Ministry in 1958

(b} Yes

(¢r) T o T third case has been
taken up with the UPSC.

Appointments to Class I and Class X
Posts !

2724. Shri Anthony Pillai: Will the
Minister of Education be pleased to
state:

(2) how many officers continued to
hold Class I and Clasg II posts in the
Ministry for periods exceeding three
months without such appointments
be ng approved by the UPSC during
the period 1953-58;

(b) whether the appomntments of
any such officers have been regularis-
ed with the approval and concurrence
of the UPSC subsequently; and

(¢) ¥f so, the number of such cases
during the above period?

The Minister of Education (Dr.
K L Shrimail): (a) 98 Officers,

(b) Yes, Sur.

(¢) 72; of the remaining 24, twenty
officers were reverted to lower posts
or had otherwise left this Ministry, 1
was regularised in 1959 and the cases
of 3 are under considerstion in con-
sultation with UPSC. :
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Stenographers

2725. Sari Anirudh Sinha: Will the
Minister of Home Affairs be pleased
1o ‘state:

(a) when the result of U.PSC.
‘Stenographers’ Examination held in
‘May 1959 will be announced.

(b) how many candidates were
declared successful in Stenographers’
Examination held in June 1938; and

{c) how many of them have since
‘been absorbed?

The Minister in the Minstry of
Home Affalrgy (Shri Datar): (a)
[he result is likely to be announced

'thé Union Publc Service Comtmis-
sion in’ October, 1959

(b) 206.

(c) So far 188 qualified candidates
have been appointed by the Ministry
of Home irs 9
declined offers of appointment, and 1
candidate has been declared ineligible.
Sqne candidates have also beer
appointed ‘direct by other Ministrie:
and offices. Information regarding
such appointments is being collected
and will be laid on the Table of the
House in due course.

Hindl tests for Government Servants

2726. Shri Narasimhan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
Home Ministry have circularized that
in¢rement and promotion of certain
oategories of officers depended upon
‘the‘officers passing certain tests in
Hindi;

candidates huve.
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(b) if so0, the number of non-Hindl
spesking officers who were msked to
comply with the test and the number
of such officers who have failed in the
test; and

(¢) whether Government will con-
sider the advisability of altering or
amending the rules in the context of
the Prime Minister’s speech in the
Lok Sabha on the 7th August, 1989
that English will be considered as 'an
additional official language as long as
non-Hindi people desired it?

The Minister of Home Affairs (Shri
G. B. Pant): (a) A copy of the Ye-
levant office memoranda issued in
1981 is laid on the Table*of the Bouse.
[See Appendix IV, annexure No. 84].

(b) Complete information is not
available.

(c) Officers of a number of superior
services were required to pass depart-
mental tests in Hindi or Hindusthan
from long before 1961. In September
1858, orders were issued in respect of
certain categones of staff that their
failure to pass in Hindi will not en-
tail stoppage of increments, confirma-
tion and promotion The question
will be reviewed after decisions have
been taken on the report of the Com-
mittee of Parliament.

Directorate of Health Services, Delhi

2722 Shri A M. Tariq: Will the
Minister of Home Aflairs be pleased
to state:

(a) whether it is g fact that an
ambulance belonging to the erstwhile
Directorate of Hesith Bervices, under
the Dethi Administration is lying idle
in Hindu Rao Hospital:

(b) if so, since when it is lying
idle; '
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fc) what action has been taken for
its repairs or otherwise, ,and

(d) the steps proposed to be taken
to prevent such losses to the Admi-
nistration in future”

The Minister of State in the Minis-
try of Home Affairs (Shri Dutar):
{a) No

{b) to (d) Do not anse

Pilpt Plgnts for Indystrial Regearch

2739. Shri Rem Krishan Gapta:
Wil the Manister of Schentific Research
and Cuiltural Affairs be pleased to
state

(a) whether 1t 13 a fact that the
French Government have offered tech-
nical assistance for the establishment
of mpilot plants for mdustrial research
in India,

{b) f so, the details of the offe:
made, and

(¢) whether the offer
accepted?

has been

The Deputy Minister of Sciemtific
Rescarch and Cultaral Affairs (Dr.
M M. Das): (a) to (c) The French
Government have agreed to arrange
practical traimng 1n France for a few
sqeptists of the Laboratories of the
Council of Scientific and Industrial
Research in their respective flelds for
pilot plant development French ex-
perts will later agsist in the setting up
of a pilot plant development cell m
India under the Council The entire
expenditure in conpection with the
deputation of Indian scientists and the
assignment of French experts will be
bYome by the Frepch Government
Necassary action to avail of these
faeilitios is being faken by the Coun-
o of Scientiffic and Industrisl Re-
search.
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Correction of 7808
Answer to Unstarred
Question No. 1873
Hostels for Working Women

2731. Shri A. K. Gopulan: Will the
Mnister of Education be pleased 10
state

(a) the number of hostels :n Delh1
for working women,

(b) the amount charged for board-
ing and lodging, and

(c) whether there 1s a proposal. fe
copstruct some more hostels m Delhi
for working women”

Tue Minister of Tduestion (r.
E L Shrimali): (a) to (¢) Infor-
mation 1s bemg collected and will de
laxd on the Tsble of the Sabha as
soon as possible

—

CORRECTION OF ANSWER TO
UNSTARRED QUESTION NO 1813

The Minkiter of Defence (Ehri
Krishas Menon): In reply to part (a)
of Unstarred Question No 1878 for
31st August. 1859 by Shn Morarka,
regarding the rank and status of
persons who are entitled to the use of
IAF planes for their travelling, I had
nter alua stated as under —

“Cabinet Mmisters other than
those mentioned above but in
their case full charter rates are
recovered from their departmen-
ta]l budgets ”

2 The portion of the answer re-
piroduced above needs revision to the
extent of the deletion of the word
«Cabinet” appearing In line 1 The
correct version should read as fol-
lows —

“Mnisters other than those
mentioned above but m ﬂ}eh- case
full charter rates are
trom their departmental budgete®.
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12 hra

RE. MOTIONS FOR ADJOURNMENT

Shrl B. K Galkwad (Nasik) Sir,
most respectfully, I beg to draw your
attention to the adjournment motion
which was tabled by me Unfortu-
nately, consent has been withheld
Several Members were asking ques-
tions We can ask only qucstions

Mr. Deputy-Speaker: Order, order
I would advise them to seek some
other opportunity Even in the absence
of the Speaker here, I have been
inforring the hon Members that we
should now reconcile ourselves to the
decision that has been taken The
Speaker has ruled more than once that
when he withholds consent, if the hon
Member has got any grievance and he
wants to make & representation, he
can come 10 the hon. Speaker's
Chamber or write to hum and that he
would then consider 1t again and if he
feels that 1t is advisable to bring it
again before the House, he will do <o
The hon Members ought not to get
up here and say something when they
have been mformed that consent has
been withheld They should not rse
m theiwr seats and begin Lo discuss
something for which consent has not
been given I would again draw the
attention of the hon Members to th's
ruling If any hon Member has any
grievance or complaint that the dec
sion taken by me today 1s not just-
fledt he can come to me n the
Chamber or can wnte to me and I wall
discuss 1t with him and certainly sce
whether 1t 1s advisable to bring 1t up
again

Shri Tangamani (Madura1). Sir, I
want to make a submussion. Tomor-
row 13 the last day of this session

Mr Deputy-Spesker: That s
exactly what 1 am also saying.

it to the notice of the Government so
that we mught know if it was true
and it might be clarified.

Mr. Deputy-Speaker: That ohjece
tive has been served It has been
brought to the notice of the Govern-
ment Here, we have only to see
whether it should be admitled as an
adjournment motion and I have with-
held consent. Now, if the hon Mem-
ber wants me to revise my decision, I
will agamn advise hum to come to my
Chamber at 3 O'clock

Shri Tangamani rove—

Mr. Deputy-Speaker: Order, order
If I have given the decision twice, he
ought to reconcile himself to that

Shri Tangamani: Normally. 1 would
have

Mr. Deputy-Speaker: Even abno:i-
mally, he ought to submit to this deci-
ston at present He ought to recon-
cile himself now

12.04 hrs.
PAPERS LAID ON THE TABLE

AMENDMENT TO CAPITAL  ISwLrs

(ExemrTiON) ORDER

The Deputy Minister of Finance
(Shrl B R Bhagat): I beg to lay on
the Table, under sub-section (2) of
Section 12 of the Capital Issues (Con-
trol) Act, 1947, a copy of Notification
No SO 1857, dated the 29th August
1959, making certain amendment to
the Capital Issues (Exemption) Order,
1949 ([Placed mm Library, See No
LT-1621/59 ]

NoTtiricATION ImBSUZD UnNpDer CoAl
Mines (CONSERVATION AND Sarery)
Acr

The Minister of Sieel, Mines and
Fuel (Sardar Swaran Singh): I beg to
lay on the Table a copy of Notifica-
tion No 5.0 1915, dated the 35th
September, 1859, under sub-section
(3) of Section 8 of the Conl Mines
(Conservation and Safety) Act, 1952
g’huedl in Library, See No. LT-1623/
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Table

AMENDMENT 70 MINERAL CONBERVATION
AND DrzvLoPpMENT Rures

The Minister of Mines and Oil (Shri
K, D. Malaviya): 1 beg to lay on the
Table, under sub-section (1) of Sec-
tion 28 of the Mines and Minerals
(Regulation and Development) Act.
1957, a copy of Notification No GSR
965, dated the 22nd August, 1959,
making certain further amendment to
the Mmeral Conservation and Deve-
lopment Rules, 1958 [Placed in Lth-
rary, See No LT-1623/59 ]

AMENDMENT TO ALL INDIA S2RVICES
(ProvipENT FUND) RuULEs

The Minister of State in the Min.
istry of Home Affaurs (Shri Datar)
1 beg to lay on the Table, unde:r <ub-
section (2) of Section 3 of thr All
India Services Act, 1951, a copy of
Notification No GSR 982, dated the
20th August, 1959, making certamn
amendment to the All India Services
(Provaident Fund) Rules 1955 [Plnce|
in Lidrary, See No LT-1624/59 |

RALWAY PROTFCTION FORCH

The Deputy Minister of Rallwavs
{Shri Shahnawaz Khan) I beg to lav
on the Table under sub-section (3)
of Section 21 of the Railwav Protec-
tion Force Act, 1957 a copy of the
Railway Protection Forcc Rules, 1959
published in Notification No G SR
1031, dated the 10th September, 1559
[Placed tn Labrary, See No LT-1625/
591

RLLES

NOTIFICATIONS ISSUED UNDER AGRICUL-
TURAL PRODUCE (DFVELOPMENT AND
WAREHOUSING) CORPORATIONS AFT

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Muarthy): 1 beg to lav on the
Table under sub-section (3) of Scc-
tton 52 of the Agncultural Produce
(Development and  Warehousing)
Corporations Act 1956, a copy of cach
of the following Notifications —

(i) GS.R No 1013, dated the
S5th September, 1958 meaking
certasn further amendment to
the Agncultural Produce

Committee cn 4812
Absence of Members
(Development and Warchous-
mng) Corporations Rules, 1956.

(u) GSR No. 1014, dated the
5th September, 19859 [Placed
m Library, See No LT-1626/

59.]
12.05 hrs
AMENDMENT TO DIRECTION
ISSUED BY SPEAKER UNDER

RULES OF PROCEDURE

Shri Barman (Cooch-Bihar—Reserv-
ed—Sch Castes) I beg to lay on the
Table copy of an amendment to Direc-
tion 56 issued by the Speaker under
the Rules of Procedure and Conduct
of Business in Lok Sabha

1205} hrs

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

MiINvUTES

Sardar A S. Saigal (Janjgir) Sir,
1 beg to lay on the Table the minutes
of the Forty-seventh, Forty-eighth,
Forty-nunth, Fiftieth and Fifty-first
sittings of the Committee on Private
Members' Bills and Re<olutions held
during the Eighth Session

12.055 hrs
COMMITTEE ON ABSENCE OF
MEMBERS
MINUTES

Shri Muichand Dube (Farrukha-
bad) Sir, I beg to lay on the Table
the Minutes of the Fifieenth and Six-
teenth sittings of the Commuttee on
Absence of Mcmbers from the Sitthigs
of the House held during the Eighth
Session
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124055 b
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Ra)ya Sabha:—

“lI am directed to inform the
Lok Sabha that the Rajya Sabha
at its sitting held on Monday, the
31st August, 1950, adopted the
following motion i1n regard to the
Committee on Offices of Profit —

MOTION

“That this House concurs in
the recommendation of the Lok
Sabha that a Joint Committee
af the Houses to be called the
Jomt Committee on Offices of
Profit be constituted for the
purposes set out in the moton
adopted by the Lok Sabha at 1ts
siting held on the 3rd August,
1859, and communicated to tbis
House and resolves that this
House do jom in the sad Joint
Committee and proceed to elect
mn accordance with the system of
proportional representation by
means of the single transferablc
vote, five members from among
themselves to serve on the said
Jomt Committee’ ™

‘2 1 am further to inform the
Lok Sabha that at the saitting of
the Rajya Sabha held on
Monday, the 7th September,
1959, the Chairman declared the
following Members of the Rajy 1
Sabha to be duly elected to the
said Joint Committee: —

1. Dewan Chaman Lal)

28$n T S Avinashilingam
Chettiar

3 Shrn Amolakh Chand

4 Dr Ra) Bahadur Gour

5. Shr: Rajendra Pratap Sinha’

1208} hrs
LEAVE OF ABSENCE

Mr. Deputy-Speaker: The Commit-
tee on Absence of Members from the

Starred Question
sittings of the House in thelr Sixtecnth
Report hive recomimended that leave
of absence may be grunted to the
following Members for the periods
mentioned against each:

(1) Shri Keshavrao Marutirao
Jedhe—3rd August to 1ith
September, 1859 (Eighth Ses-
sion)

(2) Shn Aurobindo Ghosal--3rd
August to 24th August, 19359
(Eighth Session).

(3) Shr1 Kamal Narayan Singh—
3rd August to 11ith Septem-
ber, 1859 (Righth Session)

(4 Shrimat: Ila Palchoudhuri—
17th August to llth Septem-
ber. 1959 (Eighth Session)

1 take it that the House agree: with
the 1ecommendations of the Commat-
tee

Hon Members. Yes

Mr Deputy-Speaker. The Memboer-
will be informed accordingly

Shri Harish Chandra Mathur (Pali)
Will the leave be upto the 11th? In
this report, it 15 upto the 11th?> Bu!
the session has been extended h1 the
12th

Mr. Deputy-Speaker: It i« the
report which 1s agreed 1o So 1t
would be upto the 11th

12.67) hrs

CORRECTION OF ANSWER TO
STARRED QUESTION NO 1099

The Deputy Minister of Defence
(Shri Raghnramalah): Sir, during the
course of supplementaries arising from
Starred Question No 1099, regarding
an agreement signed by the Bharat
Electronics Ltd with a foreign trm
for the manufacture of certain equip-
ment, on the 3rd September, 1959, 1
had stated that, as far as my then
knowledge went, this equipment had
not been in use before in the Detence
Services I have looked into the ma:ter
further and find that the correct posi~
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tion is that this equipment has been
in use in our Defence Seivies .sur
some tfime. This slight modification
may, therefore, be made to my earlia

é

12.08 brs.
STATEMENT RE P AND T BOARD

The Minister of Transport and Com-
munications (Dr. P. Subdbarayan):
Sir, with your permusmon, I should
like to make a bnef statement on the
constitution of the P & T Board in
pursuance of the assurance held out
by my distinguished predecessor and
colleague, Shri § K Patil As the
House 1s aware, this question has
been referred to fairly freguently in
its proceedings ever since my hon
colleague, Shri Lal! Bahadur Shastri,
mentioned 1t m 1957 Since then, we
have had the matter under very care
ful consideration to which Shr1 § K
Patil mmparted Ts wusual wigour,
elarity and dynamism and I consider
myselt privileged to have been a par-
tictpant in the final stages of that con-
sideration on the very first day of my
assumption of office

YThe Government of India have felt
both on financial and admunstrative
grounds that the analogy with the
Railway Board would not be quite
appropniate for the P & T Board The
P & T, unhke the Railways, does not
have a separate budget and the
Railway Board pattern would not,
therefore, lend itself fully to meet the
requrements of the P& T A P& T
Board has already been functioning,
though 1n a much restricted form both
in its constitution and powers The
Government of India have, therefore,
decided that a reconstitution and a
very subsiantial enhancement of the
powers of the present Board should be
adequate to meet gepexally the needs
of the P & T Department.

It has, therefore, been decided to
titute the Board 30 as to consist

of Director-General, Posts and
Tsfraphs as Chairman and six other
members consisting of° Member, Fin-
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ance, Member, Posts, Member, Admin-
1stration, Member, Tele-communica-
tion Trafic, Maintenance and Opera-
twn, Member, Tele-communication,
Planning, Development and Work-
shops, and Member, Banking and
fnsurance The Board will have a
Secretary of the status of a Deputy
Secretary of the Government of India
The existing officers of the Directorate
will be appomnted ex-officio appro-
pniate members of the Board and the
present Financial Adviser, Mimnistry of
Finance (Communications) would he
the Member, Finance

The Board and the Director Gene-
ral, Posts and Telegraphs between
themselves shall exercise all the
powers of the Ministry of Communi-
cations in administrative matters with
the approval, where necessary, of the
Minister of Communications The
Workshop Board will function as a
sub-Board under the P& T Board In
policy matters, the approval of the
Minister of Communications will be
obtained through the Secretary, Min-
istry of Communications In financial
matters the Board will exercise ail
the powers of the Minmstry of Com-
munications under the arrangement of
internal finance The Ministry of
Fmance have also agreed to confei on
the Board such enhanced powers as
may be needed In the event of
difference of opmion between the
Member, Finance, and the majority of
the members of the Board and wheie
the Member, Finance, requires that
the matter be submutted to Govern-
ment, a reference shall be made to the
Minister of Communications through
the Secretary, Munistry of Communi-
cations In regard to matters caover-
«d by internel finance, the decision of
the Minister of Communications would
be final But in regard to other mat-
ters, f the Financial Adwviser so
desires a reference would be made to
the Minister of Finance

The Financigl Adviser, Communica-
tons, will be relieved of the woik
velating to Ministries other than
Transport and Communications te
vnable huim to devote himself ade-
quately to the new respomsibilitics
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that would devolve upon him He
would also be competent to deal with
the P & T matters on behalf of the
other appropnate wings of the Fin-
ance Mimistry The Mimstry of Home
Affairs have also agreed to confer on
the Director-General, Posts and Tele-~
graphs such powers as may be needed
for the eficient functioning of the
Board

Further details as to the enhanced
powers that will be exercised by the
Board, the procedure which would be
followed and other consequential mat-
ters are actively under consideration
As soon as that consideration i1s com
plete and the matter 1s finalised, the
Ministry of Communications will 1ssuc
final orders reconstituting the Board
on the lines I have mentioned 1 need
hardly assure the House that every
possible attempt would be made to
bring the Board into being as early as
possible 1 am hoping that probablv
before, but 1n any case during the
time, the next Session of Parlament
meets, the Board shall have started to
function

Shri Hem Barua (Gauhat)) Su,
the powers given to the representa-
tive of the Munistry of Finance on this
Board are idikely to over-weigh
agamnst the collective powers enjoyed
by the Board itself, because where
there 15 a difference between the
representative of the Ministry of Fin-
ance and the rest of the members of
the Board, the [epresentative of the
Ministry of Fimance has the power
against the wishes of the other mem-
bers of the Board, to bring the matter
to the Finance Mwstry Therefoie,
this representative 15 put there as a
check-post, and the powers given to
the Board are all ncutralised by the
over-weighing powers that are given
to the Member from the Finance
Ministry

Dr. P. Subbarayan: As I have men-
toned already, 3if the Financial
Adviser differs from the majonty of
the Board, the matter would be refer-
red through the Secretary, Minwstry of
Communications, tp the Mhister of

the State Trading Cor-
poration of India Limited

Communications and his order will be
fnal; but if the Financial Adviser
feels that it is not correct, he could
refer the matter to the Minister of
Finance

12.15 bhrs

MOTION RE REPORT OF THE
STATE TRADING CORPORATION OF
INDIA LIMITED

Mr. Deputy-Speaker: We will now
take up the next item. Shri Ram
Knshan Gupta may move his motion.

Shri Ram Krishan Gupta (Mahen-
dragarh) Sir, I beg to move

‘“That this House takes note of
the Second Annual Report of the
State Trading Corporation of
India Limited for the period end-
ing the 30th June, 1958, laid on
the Table of the House on the
29th April 1959

foeerr  ferh ogmT 7T, 38 W
N froE graw & &fam av whvat
} cowrzad o T g fr xw
e F WAL T § FRT IR
g 2 gfs TA § agw W
fefpr=dty Wt urft fawr f& foi?
Aam dx wfow fear mr 4
E FFT AW Y

“In the second year of its
existence, your Corporation has
had to face heavy odds There
was a world-wide decline in eco-

nomic activity, imtiated by the
recession 1n the United States”

Then 1t says

“The set-back in industrial act-
vity, the decline in purchasing
power and the deterioration in
the terms of trade placed serious
mmpediments in the way of the
country’s effort to augment export
earnings.”

A, wgF N AR oy § B vt
fomt & arwre o aw gw ot
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T F A w1 39 G A @ §
AFEAT F § ar war aqar g fF
aifaF gftee ¥ F19r & saror 9wty

e

frget @i 99 fF qgenr  foare
9T Fgg g @I 9 @1 S
g A fe s i@ aen &
fafeer T aE@ AT TIE X @
TG HIHAT 9T

“I think that it will be possible
o give a beiter account next
vear.”

IR zo o #Y 3T ¥ 9471 Io9ar 2
e agam FH g T QT |
FGifE TH QA & T FT  THSE
e ae ¥ &R agav g faaw
& qI 9T gl a® a9 Jifwe 1 qare
2 Fg & vs—ye ¥ T difae
F yw|T 3Y.¥D i@ F FA4 9,
s f5 za a @1 FER q W SATRT
§1 W a@ Y A T AE R W
TS FIG FATE g & 1 fedisE
T N aF AT g, TgS a1 38 faw
< adz famn v an, TH T o W
ot s fearmar g @ ¥ TR
Fougy A | A7 FEr FAEr gE A
sfea z@ g 7z AFQEd a9
T FN AR | AT T g N
HT gE AT ATIAIAN AN
g F37 T 9HT ¢ F 3@ A fuge
A F FTH F SATQT SA(G g1 AH
21 3fFT WX gw qurH W F ;Y
P IEE IHE  WEEET FL At A
ag &g a T @ fr e aewr
T wifgd N sad gy w€ gs
g1 famme F 9% 9T A qe%9-4s
#oFA TR L3 FAT F SATET
A, A ATZ T UagNE W Lo3
230 LSD-—S.
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FAT F FAOF 47 | SfFT TT FTARTT
F UM T HET @ENE AT
TEIE AT FY e FT 5 FAT F
F0q dzar g, o1 froaga w9 3
zafad & ag FFw 5 g 9% F9 A
FwEw w0 Ffgm wEr aifgd
R g fag ag s=d g fF
Fga dr I & FeEv w2 efen EeTT
F S

I & HRL Al @ THIa-
§z g% § SA9 HaN ST SEd
I ag g F A wkew  # qen
F@ & fa¥ sga surar P i 0
21 uFETE & 7 g & Fifira
T T g A IEF E-TE AV
s & qrg 31 fafamw @ e
M | F o o wirde fear
g T FTWRIAA 1 9g7 987 THIaAe
2193 @ faamgfrm amm
Il F gW F IS N T/H FIA Y
A At R e A 0
qEd 1 zEd fqg 7 & = asE
[ F qAA @A ATEA AW
77 Q0 fazmmg & fF s o oqu
frare  fwar smETm o

star fF @7 wwe wEr ur
AT qEMH AW & ST UFOIRE "X
TNE IWH WF g9 UHo o Hle
F FW FT AFEAT FIA G al a8
dga  FW AMH aT g | za%F fad
8 aqftw ag € B & s I
F AR A @M AR IR AT 22189
fear 9@ gEY qger 9 awde
TES AR F IR A E 0 qA UG
@ ¢ a9 3@ g ¢ 5 fed
A FTERTT F FA 6% AT A
HES AR TFeRe foar 99 & S
THEGIE Q3 AT ¥ AT 29 F A
a1 | IHHI §@gE AT @gd FATE
FET T |
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@ g ¥ feew == § foed
5 aga savar wifka oFw fae Fwar
g 1 W wraaT § 5 sud weew o sw
= Bt A A sne o A e §
& oar w9 ¥ I H AWIAT [T
A IgH! T A G@EH F FE A
TEATEr BRAT ST WA )
12.21 hrs.

[SHRI BARMAN in the Chair |

[H 1T W A AW T G-
faaw SieFzd & TR F FIAT AT
g 1 3@F qarfea® XA A T60 98> A
gre| 7 fa #wmn & A 41 f&v go
T d) H UF Fara FAT TAT AT
Iq FI & qq19 § 977 Fq4q1 § 5
wifey FPT {7811 59 F19 & weav
fargeam & wAmaer arfaa w1 g &
qraEy  fqEr sAEr AT grfae
FLEIE 1 AN 38 @19 A I A
g f& 39 a0 # g8 @z Ifew FrRA-
[WA A ZAH S | WX F IT g9
FT JAE ZET F qHA T AT AT
FHHT AT a R | faarar @q
R8YE | & g wATA BISH & HAMHA
[T AT | ITFT TG A1 {291 737 397
qqT F9ar § £F 77 28w & 1 9@
faan Al o frerads g@r
g SRl FE Y8R FUT HATH
gifaa fear 1+ fyga  #@ra o asT
AR §00 HIUT & FUTF | ALY
wANA g 5 3@ s 1 w&x
wz e FOREE A g4 ¥ F
qR § Gar wgga F<r g 5 0@ 3wq
q W FT AT RN GEST AT |
g 9aTT F3 B 9gH W IT1AT W40
g % 5@ aam w19 9T wifE FFIES
T AT gfas #7135 8

¥ gazan § fr w2z e srarad
gafrd 1w fFay a1 & @ 3
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F TFATIE HR FEIE & 9r5aE AW KT
T3 WA @ @ § AR a7 IO
TEA AT T A ITFHT AEFE
¥ arafafees aF & gier 9@ | AT
TS g7 39 e § soaaa #1 3|
A | ag Fg FL @ 7Z 5 2 zEA
SATRT FTRATET LT g3 1 AT 91 1A
wafd a7 FRAGEE FAF AL FW
wrwaﬁa%mmmmgwma
F 3T A GFEAT FL Al H A3 F&
T 7 g 5 28 g FrHaEy a5
g5 | 3fad o1 T4 T30 qGTA FATT
TR A g FagFm a9 A %
FIXT gH GO FTHatar G851 g5 Fre-
TIET & G AGELIH A oAU
ZF Hafas g sv o F A 7
TEGE I 3TAE 7 AFA 5 | 3EE

a

TeAT F3T T 8

“The objects for which tn:
Company is established are io
organise and effect exports and
imports from and into India of ali
such goods and commodities as the
Company may, from time to time,
determine, and the purchase, sale
and transport of and general trade
in such goods and commodities ir.
India or anywhere else in the
world, and to do all such other’
things as are incidental or con-
ducive to the attainment of the
above objects”.

W FEn T A9@" 498 & 5 U,
Ao o F T q¥ F1F IMegFa ad
& | afex § a1 ag Fgm fF aga o1
wfafafia St fF o@o Ao Hro FY
fweT g% & 3 wigde wvafaat 1 A
faeft g€ & 1 9% amaw= ot 3 7
faar ady gy wnfed off, ag  agy
gS | IEFT AT I E 7 I AT IT
ard FT 9GT WO § A AV ag wP
o =8 F1 7= 73T W Ag § PR 39 &
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TEAGIE W7 FEUE TT FT TS FIF I
1 qaFT 41, 45 agm wmar fswiee
a7 1 79 39 fohd &1 WY " a3 § W
THE WA TZ 94T AAT £ 1 WAL AN F
2 wer % o 596 J1 gETe T AT
oUE FH R Ad § Wi I AVE
Agy fefereras 7 Fiw 381 3eds
A7 WIgT TH=H F A é%", Z, faan
F waa 7w :,-frﬁm frar & 1 712 T
ST ATEAT § fF UHe o Hio FT
0 PR 3 | FT STET FE 9EW
FHIH FGF FIA1 &1 &, 41 T 189 &1
T A5 AT A UF AeY a9 7 AT
7 audr AE W oy v aEen A1Eer
5 zwr #ar foser zam = ozwed
I8 WHAE 5 {F FW vHe F‘:\To Yo :a‘r
T TEIIEAA FRAT AR § % 7

¥ ATWTA T A A wEA e xrh
fau  samar wwAEr Wz g Al
T 9rffe, a9 AAOE 737G 39
TOF & F2 as v wfaefamy & 7w
#, TS ¥ g1H § FH[ A7 €0 2, S0
f& mzo W1 =@ fEa &1 5399 74
% | AWl W 9ET g fF ﬂrraﬁamr-
o T HHTET AT e st g safan
70 wiim 2 F oo fomew owr O
TEATSH FIA7 wifgd, Tifs wEde
AR THE T ZATST SAIET A SAIET
FENT q¢ [T IAG 79 FAET T FAET
TR 37T A |

~,>§1’

;oS

o faafas ® & mg W1 FEer
I1gar 2 & 2= I & 991[ 4 Wl
aifeswy 2, 3 tfgands &Y a7 7
3 FTH F1 A6l 94la 3 1 99 q9g #
oF ffdeda s ™ #1 |@g Famr
2, SYR AEAFTA FT ©AE TGl 2,
39 foers 7 g8 am T3t fvar s wer
50wy e gdm ¥ e fear o,

AT E7 UF TTH § AHAT A1 A TAA-
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qEr §——ysq H—FW far FrEn A
Zrd " WY w=g g ) o frd W
a1 A f5A 9 Z13 ¥ AT T
<Tedr 2 |

T H/IA Agd WEdHZ o [ TAL-
foos nFrzeE Fit G A A E, 3R
o frma &7 77 A7 At w1oawar 28
77 f5% & o o7 w1 77 g7 w7 §IrE
ZO B Ay |1 oewr sHwEa T
&, U1 S-ER AAVE A9 WG 8, 39
frady AmvaEr @ w e faar s &0
TEH TEAT AT 1A TA AT R 203§
AMA TEAT FEAT 2, 3991 f4E o
fere F wwzy 2e 97 e mar i—-

“Avoidable double eapenditure
on  rent of «a showroom and «

residential flat abroad: With a

view 10 expanding the market {ov
Indian goods, Government decid-
ed in ¥ebiuary, 19537, to cpen a
showroom in a foreign couniry.
Some premises  were  taken  on
lease for one year on 2nd Nov-
embey, 1957 But the shew-

room actually opened on the 30th
QOctober, 1958”.

AT FZTST A A (6 TFE 54 G772
T 5T T 5T 2T F A |IET |
ZAR TS wATAT |at w 0 g, e aE
T IA A AT B 1 W ZH 3H A T
Fr=AT £, FIH a7 qATT AT WA £
T 29 forfcr IS E I AT W 2EA
et A 7 fF fa Fw w2 o
zra ® A, o gsefs a1 oard 3
T feran s, 35 &1 s a7 39
S A A 3g T e o A
e 97 srfegs A Zer =i,
Fife zn wra § & fo & o o
Ammarsy B W@, e oZE o4
w2z gfen SEigga #1 90, A7 FHATA

21, ifE S FrasTAT T 2 FY qreEr

FT IR-HAT § A7 &1 gw Aefaf=zs
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§d HTH AATSEr FTAH FHT 08T &,
IGFT TIAASTE & |

zq foite & o 9 HT Fgy 44T &
& & soaY & far us WSEfama
oz ¢ wid, Qeus &1 femr wam,
fFT ag Awa< TTgT HEA, AU T
FTgL TGN T | ZA JHIH qIA0 HT JIIW
Fwidaauras ag e frgd 5@
AT F JTE [ EAT 4T Avied
fom wm 7 Y @ IfsT s"am
qME, 39 F 0¥ W F AT I,
¥ 5 o AW AwEHY, OF W gE-
I HYFT FTH AT qOF § IAT FFaT
g, 9af 2F 37 § Saer FWATEr a8
Ci

TH T | giauE & ar §
g FgT AT g | 39 R ow uw
AT FIIT F A= 7 HTAT 97 A a8
o gg AT fF @13 ¥ S ww @z
afenr sR@A wEEr & 8 #4713
sgrt d--fegEndY Fmew # O adl
Aqardt, afew ag SATEATER ATgR d
STt & AT & | SH ATT T qIH A
oF 3 & g SUTET §¥IG § AR
A gz wdiwr § fv #7 F w9 €7
e seRaw &1 a1 aww A1a fag-
Y SEEt 7 OHETAT |nfgd o &9
29 g1 &1 95> WY fr= far ar i e
FTH arhs 78 Frgar § s =2 e
ql SE AT FASY 8% F AFLL AT M
4t 7R 3T 7g foare d—

“The Commerce Department
should take over the administra-
tion of the Transport Department
to some extent.”
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ZH I§ qCh FEATE FEAT AT !
¥ odfier § 6 gF 39 aew difaadr
£qT 247 A1fEd WK @@ a9 fa7
Farat F il EEE W [ H;
FH foar o &, 9z e feurddz
¥ Araga g1 rfed, arfs fEoar &9
g1 ;T THA g SaraT | SATET HHET
g

aifge & & @ife & aR 7 37
FgAl FEAT g | 7 gI99 F A a7
qiq AT dear § f5 oo feus #
iz § @ @m &1 an
IGY 939 AT FT T ©¥.¥ T 97
2 a1, 3fFF 49, 180 F—3F @&
F AN FE T IE—FH € Q9.5
®qT 9T 2 g1 T | HH 39 G Fg@
gt § fr e surar gar & 4 AW &
e Tar ag & £ 1= 353 & U qATH
g, ag fea AR & gl @ T | W
w# AT @ zrew fos, @ € ag A
gifaq F1 F Fifaw F&0 5 ag St
YT Fg1, IURT T Q) FASYAT H BT
FEAR ... ..

Mr, Chairman: The hon. Member
has been given 20 minutes. It is only
a two-hour discussion and I do not
know how much time the hon. Minis-
ter will take. I have already got the
names of five Members and everyone
should be given some chance. The
hon. Member should confine himself
to important points and conclude his
speech. Five minutes have passed
since I rang the first bell.

The Minister of Commerce (Shri
Kanungo): I will take not less than
half an hour.

=it TR FOOT IR : STAT A FF @I AT,
79 9T 9%, 39 mfadr o3 gara =
FT7 &1 qga AT wEIQ § wiw e
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o ay oftr o) WY of & v o
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W & Wt qEde ¥ wwe et
L AR K R
warw o1 a1 fr o wredor WY faen
e W@t @de wm f sew
ooy W w0 S § fed gy & @l
o ¥ ¥ Ty A 1 e T o
o = T g o o v @
§, & & =g g fe v Wi, v
e BRI N T Ay o e
R il w0k ¥ g
ey § | T TS W 23 W A
sy wew § |
w fowfad & o @@ xw@ &
e ot § ¥ g § e e e
SR WAL A AT W @ & |
o we few st sm G fr
¥ TR P G T o
swrn g $1€ o A v | wmw
R B age ¥ s o Aw fel o
I AN ATl W 9wy fear mar
# wevelt AT o g Tw 9T e
w2ye Y & ) xefag & wg o g
g o e w W W
wy fom &Y 99 X wur SR g
W TR TAY | N A @
ey o Wk e At YaR T
g v @ wifew o fs B Qe
whig prix fl ad §, Tvdt e
el it wmft §, Tver i & e
war § 1 oY oy vy ey ar e o o
oo A wgw o ) § g
e § & W e o ol
W 99 O & v W g R
R F B0 oy wfre § By e g vk
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™ g an W g gT e
fwc wifrer § fe xr mrw & T g
iR fear ag Wk e fafodg Y
TR % wifaw 8 s Forgd Sad W
¥ TR WA Y 1 N gy AT Wi
M oy wg wiod wff e e &
W @ & fawrs g, 3% 9% w A
oo § fe vt ot e oY, wod
7 N dur g agw & g e ¥
wny §, afrs Qv § aw
g W@ oaww W dfefres @ W)
Ham
Mr. Chairmsan: Motion Mowed:

“That this House takes note of
the Becond Annual Report of the
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State Trading Corporation of India
Limited for the period ending the
30th June, 1958, laid on the Table
of ‘the House on the 29th April,
1959

Shri V. P. Nayar (Quilon): I should
have liked to spzak a little later but
it would appear that Members who
have given their names are not in
their seats. However, having regard
to the trend of some questiions asked
in this House on previous occasions,
as also the stand taken by some of the
hon. Members here, 1 would like to
anticipate certain points which they
will make dquring the debate and would
also like to lesson the burden of my
hon. friend, Shri Kanungo, in giving
replies to them,

We, the members of the Commu-
nist Party, are proud that the idea of
having a State Trading Corporation
was first suggested in this House by
us. It was on a resolution by comrade
A. K. Gopalan that the point was dis-
cussed in this House. I know there
was a committee before that, but 1
am referring to this House.

Shri Shree Narayan Das (Dar-
bhanga): This has been under discus-
sion since 1950.

Shri V. P. Nayar: True. There was
a committee also, I know. ’

But, at that time, many of the
Members who spoke were against the
resolution. It was not long after that
resolution that the Government came
forward with the proposal to set up
a State Trading Corporation, and when
once they set up this corporation
attacks were launched on that from
almost every quarter. Political part-
ies have, now, been formed with the
oebject of defeating State trading. 1
find my hon, friend, Shri Ranga, is not
here. His Swatantra party, in its 21
pledges, has this to say: C

“The party is opposed to State
entering the field of trade and dis-
turbing the procedure of distribu-
tion and introducing official
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management with all its bottle-
necks, expense and wastefulness.”

This is the criticism that has been
launched against the State Trading
Corporation. Sir, I am not very happy
of all that has happened in the State
Trading Corporation—I am very criti-
cal of that. also—but my complaint is
not on the State Trading Corporation
as such, but it is on the Government.
The policies of Government in respect
of the State Trading Corporation, I
must say, are .extremely halting. The
hon. Member who spoke before me,
said that he was glad that the volume
of business of the State Trading Cor-
poration had increased. I too am glad.
But I am very sorry that Government
have not found it possible to increase
the business turn-over of the State
Trading Corporation, minus the
cement deal, at least to the extent of
Rs. 100 crores by now. I do not know
what steps they have taken for help-
ing the State Trading Corporation for
this.

I do not for a moment understand
why in pursuing the policy of State
trading, Government have left cer-
tain vitally important materials to the
private trade to import and distribute.
There is again the other point that
even in respect of the items imported
by the State Trading Corporation,
Government have no machinery
whereby to ensure that it is properly
distributed. Let us take the case of
soda ash which the State Trading Cor-
poration imports. In respect of that,
the distribution and handling
throughout the country has been given
1o three firms. Imperial Chemical
Industries, Tatas and the Alkali Cor-
poration. What do they do? It is
extremely difficult for anybody to get
even the imported soda ash thanks to
the wonderful distributing agencies
which have been entrusted with this
work by the Government.

Then again, take the question of
newsprint. We know that in the case
of newsprint, the State Trading Cor-
poration has successfully negotiated
the import of newsprint from U.S.S.R.
The private trade, especially the press

t§
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tycoons, do not buy from the Soviet
Union. 1 was surprised to hear that
the Government is allowing the import
of newsprint from Sweden at a rate
which it is important to note. I find
that while from the Soviet Union,
newsprint has been imported by the
State Trading Corporation at around
£88 per ton, the Swedish newsprint
costs the country about £61 per ton, a
difference of £5 per ton. We also
know that importing things into the
country is the means for the private
business peoplc to practise grave
crimes on our economy. ,For example,
the other day, the hon. Finance Min-
ister laid on the Table a statement
showing the details of cases in which
the Foreign Exchange Regulations
have been violated. And whom do we
find? We find one Shri Goenka and
his wife implicated thrice for viola-
tion of Foreign Exchange Regulations.
And I say they are doing it becausv
there is a possibility of retaining pri-
vate .accounts with Swiss banks or
with other banks for these people and
so they go on importing newsprint,
which the State Trading Corporation
is able to do at a price of £56 per
ton. at the fantastic rate of £6}! per
tan. Why could not the State Trad-
ing Corporation be asked to import
ihe entire newsprint requirements of
this country? Why is it not possible
for the Government to have a mono-
poly on the import of vital raw mate-
rials like chemicals, dye-stuffs and
non-ferrous metals?

Sir, vou know very well that in the
field of non-ferrous metals, two or
three firms control the entire distribu-
tion through a system of their agents.
Government have nothing to do with
it and I am told that the metal prices
are anywherc between 100 to 150 per
cent. more than the imported prices.
Can't we have a monopoly on these
vitally required raw materials? 1t is
a similar case in the matter of dye-
stuffs, where the pricc varies from 300
% 400 per cent We know our
rqigiremznh of dye-stuffs; we know
our requirements of non-ferrous
Wetals; we know our requirements of
chemricals. Why is it that firms like,
for example, Imperial Chewmicals, are
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given a momnopoly or near monopoly
in the import of chemicals? Is it not
posgible for the State Trading Cor-
poration to get the vat dye and anelinc
dye and ensure fair disiribution? The
State Trading Corporation has already
proved beyond doubt that it is pos-
sible for them to get all these raw
materials at cheaper rates than would
be possible for the private trade to
get. Still, the Government have not
taken a bold decision and they have
not reposed that much of confidence
on the State Trading Corporation in
order to entrust it with the monopoly
on the import of these materials.

Take, the question of exports. Here
1 want to discuss only certain broad
points. What do we find in the matter
of exports? 1 know as a matter of
fact that the pepper prices in Kerala
had some sort of stability because of
a big purchase made by the U.S.SR.
What is the position now? U.S.S.R.
has withdrawn from the market com-
pletely. Why? Because, their eco-
nomy cannot adjust itself to purchas-
ing articles in which there is fantastic
speculation. I remember those days
when the price of pepper stood at
Rs. 5000 per candy. Today, it is
Rs. 500. Nobody seems to be bothered
about it, although the entire economy
of that State depends upon the price
of pepper.

Take, the case of cashew-nuis. 1s it
not possible for the State Trading
Corporation to have a monopoly in the
matter of cashew exports? After all,
it is only a matter of Rs. 10 crores or
15 crores. The economy of that State
is very much linked up with the
export price of cashew-nuts. Every
day. you find forward deals. Ameri-
can offers come for December-January
supplies. And the result is that the
growcer does not get anything.

Take. again, the question of oils.
India is claimed to be one of the big-.
gest producers of vegetable oils. Has
it been possible for the Government to
find out a suitable market? Oil has
been left to the tender mercies of a.
big business house. I do not find here
Shri Kilachand who represents the
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famous firm of Devchand Kilachand,
probably the biggest oil business firm
in this country. He could have given
the figures. But I find that the State
Trading Corporation has not been able
to undertake the work of finding out
a suitable market even in the matter
of an article over which we have a
monopoly.

Then, take the case of the export
of manganese over which, I think, my
hon. friend, Shri Vidya Charan
Shukla, is very much interested. What
is the position of manganese? Shri
Ram Krishan Gupta said that there
was a reduction in the matter of
sxport of manganese. Whose fault is
it? I remember, long before the
American recession set in, there were
forebodings and I warned the Finance
Minister in this House that the Ame-
rican recession is likely to affect the
Indian industry. But he said “nothing
doing”. Now, they have to agree that
the American recession has not mere-
ly affected us but has affected us very
seriously.

What is the position? We all know
that recently steel production in the
world ‘has been cut down to 30 to 10
per cent. We are in a very precarious
position in respect of manganese
because we do not produce the world’s
best manganese. Our production is
confined to the lower grades of
manganese while the Soviet Union,
which is the biggest producer of
manganese, can, for example, offer
manganese ore of 50 per cent. We
cannot do it and the Soviet Union, if
it chooses, can literally throw us out
of the world market for manganese.
Is it not possible for the Government
to negotiate an agreement with the
Soviet Union whereby areas for the
sale of manganese can be demarcated?

I know that the steel mills in the
United States and in other capitalist
countries have recently opened their
mines in Brazil and in West Africa.
We are helpless in this. Owing to the
bad practices of the private trade in
respect of the export of manganese,
decause when the miners enter into
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a contract for 30-32 or 40-42, they do
not honour that contract—because of
such practices, it has become neces-
sary for the steel millers to have their
own mines and naturally we suffer.

I know that much criticism will be
levelled against the State Trading
Corporation for the handling of the
manganese trade. I have heard that
these manganese exporters have built
up all their contacts by several years
of business and because the State
Trading Corporation has taken it over
they suffer in pursuing their business
and all that. All that should be dis-
missed because they plead for certain
interests whom they want to secretly
represent. It may not be open to this
House or elsewhere. So, it is like that.
But it does not mean that every act
of the State Trading Corporation has
to be supported. Not at all. There
are certain aspects of the State Trad-
ing Corporation to which, if time per-
mits, I shall come later.

Take again the case of income-tax.
Is there any one firm in ‘this
country....

Mr. Chairman: I would like to give
him some idea of the time. He has
taken ten minutes already. I will give
him another nine minutes. He must
finish within that time.

Shri V. P. Nayar: 1 was referring
to income-tax. 1 say that in 1this
country, nobody can say that there is
any honest tax-payer in business
except the State Trading Corporation.
Tell me one instance of a firm which
has paid the tax due or which has not
tried either to evade the tax or to
avoid the tax. Is there one firm?
What is the amount which the State
Trading  Corporation pays? That"
alone should be a justification for
giving more and more business to the
State Trading Corporation because
even if they want to avoid or evade
the tax, they cannot do it. It is a
Government organisation and so there
will be no tax evasion.

It is a very important matter also
because the volume of foreign trade
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is so gigantic that tax is a very
essential part of it. It will be tax on
a-volume of Rs. 1,300 crores. That is
why I said that I am wvery unhappy
that the State Trading Corporation
has been able to have only a total
turn-over of only Rs. 28 or Rs. 29
crores when they ¢ould have made a
turn-ever -of Rs. 100 crore by this time
if Government had the vision. Apart
from the fact that vital raw material
is imported into this couniry on pri-
vate account and sold at fantastic
prices to the serious detriment of the
industries depending upon them and
apart also from the fact that our raw
materials are being exported at rock
bottom prices, this Government is sit-
ting almost in an idle fashion and is
not encouraging the State Trading
Corporation to do more and more
business. This is my complaint against
the Government.

We find criticism of the State Trad-
ing Corporation. It is inevitable that
an organisation will have eriticism. I
do not hold a brief for the State Trad-
ing Corporation but I would like the
State Trading Corporation to function
in such a way that it is beyond criti-
cism. I have a little knowledge of
the malpractices of the manganese
miners or the other exporters. I know
that even the State Trading Corpora-
tion, despite the very laudable objects
for which it is set up, favours some
people in the matter of distribution
and export quotas. I do not want to
give the figures but I know that this
has happened and I am sure the hon.
Minister will not repudiate that. But
more than that I am astonished by the
manner in which Government tried to
place some of their tried officers in
key jobs. There are three divisional
managers and all the three happen to
be retired officers. This is a new
organisation where a  dynamic
approach is required, where energy
may have to be canalised in the day
to day working. And we find that
retired people are preferred not mere-
ly from the Commerce Ministry but
even from the Union Public Service
Commission also!
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There is one gentleman who is ‘he
hon. Minister’s name sake but I know
that he is not in any way related to
him. I know that. Why is it neces-
sary that we have to take recourse to
such officers? Surprisingly, I found
that one or two of the directors are
connected with some private business
houses. If the hon. Minister wants, I
would like to give it openly in the
House, but if he does not want it here,
I can give details to him. One or two
of them are directly in league with
business houses. I can give their
names and their connections also.

That apart, the State Trading Cor-
poration today employs, I am +told,
round about 600 or 700 people. Is
that correct, Shri Kanungo? They are
being watched by this House .and
rightly so. There are complaints. Y
have said that I am not in suppert of
all the action taken by....

Mr. Chairman: The hon. Member's
time is up.

Shri V. P. Nayar: Just
minutes more, Sir.

a few

This is an organisation which is con-
trolled by Government. The whole
capital has been invested by Govern-
ment. Cent. per cent. it is Govern-
ment’s money. What is the posiiion
of the staff there? Are they being .
treated as the staff of the Government
or are they being treated as the staff
of a company? I understand that the
Class III and .Class IV employees or
Class II employees of the State Trad-
ing Corporation—none of them—get
Government accommodation in Delhi.
How can they live? You must either .
say that this is an organisation of the
Government, in  which case the
employees should get all the benefits;
or you must say that Government has
nothing to do with it except paying
the money. This is a very anomalous
and a very ridiculous position. When
the entire investment has been made
by the Government, the staff is left to
the mercy of the landlords of Delhi.
I do not know the service conditions.
I do not find a single line or mention.
about the service conditions in either
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of these reports and I am not happy
about it also But I understand that
there are many staff problems which,
on a later occasion, we may take up
with the hon Minister himself. Things
like that must be avoided and must
necessanly be avoided

Mr. Chairman: Th¢ hon Member's
time 1s up.

Shri V P. Nayar: Once again, Sir
becaus¢ you have rung the bell
agamn, I urge upon the hon Mimiste:
to be more firm 1n his polhicy and in
his attitude towards the State Trading
Corporation and see that the private
mnterests in this country do not do
anything to sabotage the organisa-
tion  Both 1n the unport and export
of important material Government
should see that the State Trading
Corporation gets a monopoly We
can, if we plan properlv, by the end
of th¢ Third Plan monopohise the
entire foreign trade of this country I
want the Government to do 1t because
half 1n the private sector in respect
of on¢ material and another half with
the State Trading Corporation is not
good It s not advisable also

Therefore 1T would once agamn  1e-
qQuest the hon Minuster to take a
bolder step to face the criticism and
ensure that the State Tradmmg Cor-
poration is put on a proper footing
with the object of doing at Jeast
business for a turnover of Rs 100
crores in this year and to take steps
whereby at least by the middle of the
Third Five-Year Plan the State Trad-
ing Corporation can monopolise the
entire foreign trade of our country

My Chairman: I propose that no
hon Member should take more than
fifteen minutes in any case. 1 shall
ring the bel) three minutes from time.

8hri Ranga (Tenahi)' Mr Chairman,
8ir, I sturt with the point with which
my hon friend has closed his remarks
just now. He wants the State Trading
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Corporation to achieve monopoly in
our export and import trade. I am
opposed to that. 1 want competi-
tion to exist I am not in favour
of the abolition of the State Trading
Corporation that has come into exis-
tence But, I would like the State
Trading Corporation to justify ity
existence not merely by showing to
us that 1t 15 making such and such
profits, but also by standing the com-
petition of private trade and in that
way demonstrating unto our people
that it 1s capable of serving our con-
sumers and also the industrial deve-
lopment of our country, by competing
In an efficient manner with similar
enterprises in our export and import
trade

13 hrs,

Recently. ther¢ has been a start in
entrusting to the State Trading Cor-
poration {rading in foodgrains also
Ther¢ have been varving comments on
]

Shri Kanungo: 1 ma) mention that
State Trading Corporation has nothing
to do with trading m foodgrains

Shri Ranga. I am very glad that
he saild it Oue burden less for the
State Trading Corporation Possibly,
they would be thinking of creating
another one with a similar front, but
in a different name I would like to
warn the Government through thus
Ministry that so far as 1 and those
behind me 1n the country are con-
cerned we are opposed to any such
attempt  We consider that any such
attempt is likely to be disastrous o
national interests and also to agricul-
tural nterests,. I find that not
enough explanation has been provided
to us in regard to this difference. The
tost of cement imported during the
Year was Rs 2,24,00,000 and odd, B+
the time, 1t came to be sold, it achiev-
ed a pricc of Rx 3,58,23,000 and odd
In between, the Goyernment had paid
Rs 47 lakhs towards import duty.
Rs 44 lakhs for freight, clearing
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charges, Rs. 9 lakhs, and sales tax
Rs, 6 lakhs. There was a huge profit
made by the State Trading Corpora-
tion. 1 would like to know whether
the Stute Trading Corporation has
‘been constituted into a kind of Private
company hmited to make profits at
the cost of the consumers, and also at
the cost of producers. Was it not a
fact that quite a number of producers
of cement 1n our country have been
complaimning of their nahility to sell
their own cement because of the poh-
cies of the Government in  imposing
heavy excise duty as well as <ales tax
and other things” In what way can
the State Trading Corporation help
the consumet. f 11 were to persist in
its own pohcy of making such huge
profite of th)s kind”

From year 10 year scveral charges
seem to be increasing 1 do not know
what 3s the 1cason The Corporation
has not vouchsafed any explanation
‘Take, for instance. page—they have
not given the page number—here is
the trading account for the year 30th
Jun¢ 1958 On purchases amounting
to Ks 8 crores, they spent Rs. 20
lakhs on freight charges Next year,
on purchases, amounting to Rs 22 cro-
res, freight charges hav¢ come to
be R« 1 crore and 3 lakhs Is that
propoitionate® If not. why not®> We
have another point Clearing, handhng
and other charges: on Rs 8 crores, it
was Rs 88 lakhg in the previous vear
This year. 1t comes to Rs 65 lakhs
on much larger purchases How has
it come down” It 1s a welcame thing
‘Why had 1t gone up® Cusioms duty:
for that, of course, we cannot blame
the State Trading Corporation It
is worth nothing that while they paid
Rs 20 lakhs 1n the previous year. this
Yyear, this comes to R< 1 crore and
53 lakhs If you go on raising these
things 1n this way, is it 1in the nter-
ests of the consumers? Or is it in-
tended to give—a kind of disguised
protection by way of compensation
for their inadility to sell their stocks
in our own country to the manufac-
turer.,

Corporation o
India Limited
Shri Kanungo: How can cuetoms
duty work for that purpose?

Shri Ranga: Unfortunately, my
hon. friend does not happen 1o be the
Finance Minister.

Shri Kanungo: It 1s beyond my
comprehension

S§ fanga: Then, { come to th.
working of the Corporation It i said
that they were 1n touch wath 300 or
400 reputed firms In spite of ths,
they have not been able to give any
satisfaction to them What is hap-
pening 1s this There has been any
amount of favouritism and discrimina-
tion between one another 1 have my-
self been rosponsible for making that
complaint here repedtedly. that those
who do not own mine< themselves
directly. but who have been dealing
in exports or imports have been fav-
oured 1n preference to Those who
own munes, take all the risk, invest
their funds, employ labour and all
the rest of 1t If these people wish to
have the privitege of exporting it to
other countries, they have to come
1o the gate-keeper here or the toll-
keeper and the toll-keeper levies hi-
own toll. either political toll or any
other toll that he may think of They
make thee distinctions They have
shown these discriminations They
havt 1nvented the new stunt of busi-
ness  peoples  co-operatives, mamne-
owners co-operatives Why develop a
kind of combination so that some of
those people who are not themselvex
directly interested i mimnng, could
alsa become members of the co-ope-
ratives, takc 1n therr train a large
number of small muners and then
begin to exploit them? If my friend'c
facts atr¢ different, he 1= welcome to
take the House into confidence. I
would hke him to assure the House
that therc 1s no favouritism shown to
those people haihng from Calcutta and
Bombay, who have got g funds at
theut disposal, who have so little to
do with actual ore mining.

Next, this complaint has been made
by my hon. friend, Shri V., P, Nayar.
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Here, in this organisation itself, is
everything all right? He may say; is
everything all right in any other
office. That may be so. This fs a new
office. Therefore, it must be easier
for them to save the office from red
tape. This office suffers as much from
red tape as other offices, if not more.
There is over-redundancy of staff, if
my information is correct, and within
the staff also, there is plenty of poli-
tics. There is no reservation given at
all to recruit people regionally. Es-
pecially, it is very important in the
case of the State Trading Corporation
that it should have on its staff officers
as well as others, people hailing from
different parts of the country, who
could be expected to help the State
Trading Corporation with their local
knowledge, with their local reactions
and feelings. Unfortunately, not
enough consideration seems to have
been given to that aspect of the
matter.

Lastly, I would like to warn the
Government that this Corporation has
- had to deal with about 500 business
firms and manufacturing concerns and
still it has not been able to give satis-
faction to these people, even to the
minimum possible degree. How would
it be possible, I would like the
House to consider, if any other Cor-
poration or a similar Corporation is to
be brought into existence in order to
develop State-trading in foodgrains, to
give satisfaction? That corporation
will have to deal with not 300 busi-
ness concerns, not 3,000, not 300,000,
but tens of lakhs of traders and busi-
ness people who, today, aré dealing in
foodgrains. Would that be possible at
all? Therefore, let us not be too hasty
in our proposals for going ahead with
not only this Corporation, but with
other corporations also. Secondly, the
time has come when my hon. friend
should be good enough to himself
appoint a committee to go into the
working of this Corporation. Let them
make their own choice, but it would
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best, I think, to have some non-officialy
also including those who have had tp
deal with them in doing this business,
those also to include the bigger sector
as well as the smaller sector, those
hailing from the big cities and export
centres as well as the production cen--
tres. Let them go into the working
of this Corporation.

Shrimati Renuka Ray (Malda):
May I interrupt for a minute and
suggest that some inspection into the
private sector might be done first, be-
cause that has gone on for a long
time? The State Trading Corporation
is new and it must be given a little,
time. :

Shri Ranga: If inspection is to be
made into the other one, I have neo
objection at all. I do not know when
my hon. friend the lady Member d&fs-
covered that she was more interested
in examining the doings of private
trade than myself. I do not know
whether she was a Member of the
Select Committee on the Companies
(Amendment) Bill. I was there, We
were all keen on controlling and re-
gulating private industry, private
trade and companies and all these
things, in such a way that the public
interest would be safeguarded. We
are now concerned with this Corpora-
tion. It has been functioning for some
years now, and there have been many
complaints, and I do not think it
would be derogatory to the prestige
of the Government to appoint a com-
mittee to go into the working of this
Corporation so that they would be able.
to satisfy themselves that everything
is all right. If everything is not all
right, it should be open to that com-
mittee to make relevant and useful
suggestions for its better working and
more efficient functioning.

Shri Vidya Charan Shukla (Baloda
Bazar): There has been large-scale
criticism of the STC’s activities, and
though some of it has“come out be-
cause of the novelty of the experi-
ment here, most of the criticism is
justified.
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In our present-day needs and aspira-
ions, a State trading corporafion
might be necessary, and it is parti-
cularly advantageous to have it to deal
with the Communist countries which
have got such State trading organisa-
tions for foreign trade.

As far as the STC's dealings with
the Iron Curtain countries are con-
cerned, there has not been much to
say either to condemn or to commend,
bui their operations in the home mar-
kel and particularly with countries
which have got the free trade system
have been quite bad, and most of the
eriticism that has been levelled has
been levelled against their deals with
suich countries,

it has been pointed out on various
occasions that they have been indulg-
ing in unwholesome and short-sighted
policies with an eye on quick profits
without caring whether or not their
activities were beneficial to the coun-
try or its people. The STC itself has
‘been indulging in business malprac-
tiees and coercion. But before I give
examples of their coercive tactics and
maipractices, I would like to clarify
what Shri V. P. Nayar said about me.
1 am not personally connected with
any manganese export trade or any-
thing like that.

$hri V. P. Nayar: I never said so.

Shri Vidya Charan Shukla: My
enly connection with or interest in
‘mining trade is that I come from an
atea which is particularly important
g f4r as manganese production is con-
cerned.

Shkri V. P. Nayar: May I interrupt
the hon. Meniber and say that I never
said that He was in any way connect-
ed. T said, hdving regard to certain
eavestions he put I thought he was in-
térested in manganese. I know he is
not ¢onnected with any mining inter-
o8t

Shri Vidya Charan Shukla: Let us
now examine the performance of the
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STC as far as the manganese trade
is concerned,

To begin with, the performance his
been very bad. There were various
excuses advanced saying that they
had probably né experience, the esta-
blished exporters did not co-operate
with them, that there was a recession
in the world market etc., but the fact
stands out that in 1955-56, that is be-
fore the Corporation came into being,
16 lakh tons of manganese ore were
shipped. From 16 lakh tons, the ex-
ports have steadily declined to about
9 lakhs tons in 1958-59, and this is the
result of the STC’s continued effort
to increase manganese export. Even
here, they always find fault with
everybody else including their parent
Ministry, but theéy do not see any
fault of their own,

I will give the House a few in-
stances of coercion and the malprac-
tices in which they have been indulg-
ing. Presumably at the instance of
the Commerce and Industry Ministry,
instructions were issued by the Rail-
way Board that new ledse and re-
newa] of railway siding plots should
be made only in favour of such mine-
owners to whom quota slips were is-
sued by the STC. or those who held
movement quota from the Controller
of Imports and Exports. The small
mineéowners who did not fall wunder
these two categories would not be al-
lowed any plots. Plots already in pos-
session of such mineowners would
have to be surrendered as soon as the
traffic stacked in such plots wads re-
moved. Now, did the management of
the STC and the Railway adrministra-
tion ever realise that there is a great
number of small mineowriers who are
neither exporters of manganese eore
nor do they want to canalise theéir ex-
ports through the STC? These mine-
owners generally sell their ore to pri-
vate exporters of to national cor-
sumers. No manganese ore is geneé-
rally sold unless it is offered f.o.r. rail-
way siding, and if thesé small niire-
owners are deprived of their railway
sidings according to the instructions
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issued by the Railway Board, then
these people will bg forced either to
sell to the STC or to canalize their
export of their products through the
STC. And this is the indirect coer-
aton that has been resorted to on such
mineowners who are not selling their
ore to the STC.

If any exporter has any foreign con-
tact for sale of manganese ore over
and above his own Quota, then the
STC offers him wagon space and the
export licence granted to the STC for
some money which 18 designated by
them as service charge. Any expor-
ter willing to buy STC's export per-
mut and wagon space can pay some
money and export his material in the
name of STC. When the Corporation
stself indulges n*such malpractices,
how can we condemn those people
who sell their export permuts or do
not utilise their wagon space properly?
Just because the STC does 1t, 1t does
not become justifiable The mecha-
ntame of trading pattern in this coun-
try hinges on transport, and if such
transport becomes g matter of sale and
purchase by the STC, 1t is nothing but
ar nndignified picture of civil servants'
cap talism

in spite of this, the STC 1s fmbing
mugerably in manganese export trade,
Out of a tota] export of 8.63 lakh tons
during the eleven months ending May,
1889, the Corporation was not able to
sell more than 1.9 lakh tons including
the export canalized through the STC
by private exporters. On the other
hand, private exporters not only ex-
hausted their entire quota, but cana-
lized substantially additional quanti-
ties through the STC. Moreover, while
the private exporters were able to
enter into forward business for deli-
very up to 1881, the Corporation, in
spite of its best efforts, failed to con-
clude any forward des! with any of
the forelgn buyers,

Shri V. P. Naysr:  Fluctuating
pricea? Whose fault?
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Shri Vidys Charan Shukis: As if
not satisfled with this debacle up to!
date, the Managing Director of STC
recently threatened the private ex-
porters in Bombay that he had re-
quested all the importsnt buyers m
Europe not to purchase any ore from
the private exporters, but only from
the corporation He 1s also reported
to have asked all the quota-holders to
surrender their quotas to the corpora-
tion, so that it alone could handle the
trade in future. He is further report-
ed to have threatened that he would
try to 1solate the private trade by
dealing directly with the mineowners
m case they did not agree to his re-
quest

The STC should be stopped from
monkeying around like this with our
fifth best foreign exchange earner
They have never been able to give any
good account of themselves, and I do
not know, by doing all this thang,
what they are going to do with the
manganese export trade

Now, jet us examine the STC's act-
vities in iron ore exports They have
done quite well in this. Here also.
they have shown a mad craze for
quick profits at any cost Practically.
all the smajl mineowners in Bihar and
Orissa who were running their mines
very well before the STC monopolised
the iron ore export have now almost
been crushed to death by STC's di:
criminatory purchase pahicy

As an example, take the case of the
twenty small mineowners of Singh-
bhwmn district of Bihar, These twenty
mineowners sold slightly over 8 lakhs
of tons of iron ore befare the STC
took over the entire esPort of iron ore,
but in 1057-58, the despatches of
these mineowners fell down to 1,14,228
tons only, that is, Wy 42 per ceni
Most of these minea have now closed
down in Bihar and in Orisss, throw-
mg thousands of persons out o
employment. The fall in production
has been more than offest by the
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foreign-owned ron munes . which
enjoyed the unmixed paironage of the
STC; but these mines cannot take the
unemployed labourers, because these
miney are all highly mechanised

Shrn V P Nayar was making the
point that the STC should take over
such and such export of such and
such material and all that, probably
under the impression that such taking
over will benefit the country and the
average person or the consumer in the
country But i he analyses the past
performance of the STC he will see
that whenever the STC hag taken
over any trade, ether import or
export, they have done nothung by
themelves; they have just appointed
the biggest companies 1n that trade
or 1n those commodities, which were
mostly foreign companies, as their
agents, they have taken some sort »f
commugsion or service charge from
them, which has not come out of the
profits of those companies but which
has indirectly been recovered from
the consumers,

Shri V P Nayar: Like Tatas

Shri Vidya Charan Shukia and
it 18 the small Indian merchants or
traders who have been put to further
disadvantage by the STC patronising
these big people rather than trying to
serve or support the small traders

I ean understand the STC taking
over all sorts of business, but our
criterion 13 that the maximum number
of pecple in the trade or the maxi-
mum number of consumers of the
particular commodity should be bene-
fitted. It should not be the case that
only these three or four big people
are benefitted by the STC's activities

Regarding iron ore, I shall present-
show how they have been absolute-
indifferent to the national mterests
the export of iron ore also. Now,
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was exported Now, the STC, un
order to make quick profits, 13 con-
centrating entirely on the high grade
iron ore; and thus type of seluci ve
buying m turn encourages selective
mining, and this selective muning,
according to the unanimous opinion of
experts, i1s absoultely ruinous to any
country’'s mineral resources, howso-
ever rich they may be But the STC
has not been bothering about it

If you analyvse thewr muneral
exports. you will see they have oaly
exported the best and the highest
grade of minerals, without caring to
tack with 1t the lower grade or
medium grade of muinerals as was
being done by the private trade
before the STC came in, STC as the
national body should have taken care
to see that along with hugh grade ore
they also export Jow grade ores
whach they have not done

The claims about the earnings of the
STC have to be balanced against its
operational efficiency Answerming a
question m the Rajya Sabha, the
Deputy Minister of Commerce and
Industry gave the figures of business
undertaken by the STC, but replied
that the amount of expenditure incur-
red by the STC had not yet been
finally assessed Now, a private
underiaking would have gone to the
wall, if the cost side had not been kept
track of, to judge the operational
efficiency But these people have just
been doing their business without
even knowing what they are spending,
and what 1t is costing them

Shri V. P, Nayar: Because they
have no eye on tax evasion

Shri Vidya Charan Shukia: I I had
time, I could show that even accord-
ing to the last year'’s balance-gsheet
and this yvear’s balance-sheet. they
have not earned as much profit as
they should have; that is, the normal
profit which would have come in, it
any other expert and more elficient
body was doing this; the STC could
have got much more income, but they
have lost lakhs of rupees because of
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their inefficiency, and so they have
paid much less taxes.

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
What was the question, and what was
the answer? 1 could not follow.

Shri Vidya Charan Shukla: I shall
paid much less taxes.

Mr. Chairman: The hon.
should try to conclude now.

Member

Shri Satish Chandra: The hon.

Member said that I had given some
answer.

Shri Vidya Charan Shukla: I was
referring to the reply given by the
hon, Deputy Minister in the last
session in the Rajya Sabha. I shall
give the particulars later on, because
1 do not have much time here.

. Shri V. P. Nayar: The hon. Member
does not have any. That is what the
chairman says.

Shri Vidya Charan Shukla: The
STC has been so greedy; it has taken
up the trade only in such insignificant
items or ordinary items as lemongrass
0il. I do not understand in what
public interest it was that the STC
should take over the export of lemon-
grass oil. There are various concerns
and various companies which as a
result of their hard labour have built
up the export trade, but one fine
morning they receive a letter from
the STC that the STC had decided to
‘take over the export of lemongrass
-@il themselves.

Mr. Chairman: The hon. Member
chould conclude now.

Shri Vidya Charan Shukla: May I

request that I may be given two more
minutes.

Mr. Chairman: I have already told
the hon, Member that I shall not be
‘able to give him say more time,
bécause there are other Members also
“who have to get some chance.
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Shri Vidya Charan Shukla: I am
one of the sponsors of this motion,
and I shall be grateful if you would
give me two or three minutes more.

I wanted to make a special point
abouf the business associates of the
STC. It séems that anybody can
become the associate of the STC by
pleasing it. I want to emphasise here
that the Minister and the Ministry
must lay down criteria and basis on
which the business associates of the
STC will be selected. I realise that
there must be some flexibility in this
matter, but there must be some
fundamental basis or some qualifica-
tions must be prescribed for the
associates of the STC, Similarly, in
regard to the items of export or the
commodities that they trade in, they
must indicate or they must lay down
the criteria or fhe basis on which
they will take up the commodities for
trading in the STC.

I shall conclude by saying that the
hon, Minister must re-examine the
scope and sphere of activity of the
STC and make it a really useful body

for the country rather than let it

remain a terrorising body, as it is
today, so far as the private trade in
the country is concerned.
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Shri Rameshwar Tantia (B8ikar)
The entire raw jute export 15 through
the State Trading Corporation, not
through private channels
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Shri  Achar (Manalore): Mr
Chairman, Sir, I think this Corpora-
tion has been doing well and I con-
gratulate it on the work 1t has done.
No doubt, compared with the private

and the private merchants
who have been doing export business,
probably, the Corporation is not able
to do much and to compete with them
as we would expect.

The Chagla Commission Report has
certain recommendations in regard to
the working of such corporations and
I am glad to note that at least one
recommendation of that Commission
has been given effect to and one non-
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Shri V. P, Nayar: Your neighbeur
also.

Shri Achar: Yel it is 50; I am
happy about it. Why should I not?

Shri V. P. Nayar: All of us are

Shri Achar: I am very glad to note
it. I submit he is an eficient person
who has considerable experience
coming from an area where there 18
considerable production of a very
valuable cash crop, a gentleman who
was Chief Minister of a State for some
time and then Home Minister also mn
my State of Mysore; and he has been
appointed as the Chairman I wish,
more such people are added After
all, officials are good in thewr own
capecity, in their own field But, so
far as business 1s concerned, it 1s a
different type of work For that pur-
pose I wish very much that more
persons who have some experience of
business and who are interested in the
welfare of the country are associated
with the Corporation Then, 1 am
sure. this Corporation will do much
better than what 1t i1s doing now It
18 not many years since it was started
It 1s doing very well and I congratu-
late 1t for the work it 1s doing

Shr: Ranga spoke about competition
I submt that I do want competition,
but 1t should be fair competition
What 1s happening to the foreign
trade? It is in the hands of a few

Shri V. P. Nayar:
bungalows.

Shri Achar: The Chairman has
given me only 6 or 7 minutes  Sir,

Aar-conditioned

Shri V. P. Nayar: I am only sup-
porting you.

Shri Achar: It is true, but the time
allowed to me is very little,

1 am only pointing out this aspect
when they consider this question of
competition—I agree with Shri Ranga
that there must be competition—it
must be fair competition

I referred to one example of
cashew-nut The producers are even
half-starved But look at the position
of the owners of these factories and
those who export it They have got
the latest models of cars; they are
in a very high posiion What 1s 1t
due to? Is it not because they are
making huge profits® 1 do not deny
that there must be compefition Our
corporations are new institutions
They must be able to compete From
that point of view, we must also con-
sider associating more business people
and not officials with the Corporation

I may be mussing the mawmn point
which I wanted to urge I am very
much interested in the west coast. In
paragraph 9, the Report itself refers
to the shipment of ores The market
for Indian ores in European countries
18 also being developed and extended.
Earlier, the Report says:

* “Mineral ores constitute the
core of your company's business
in the fleld of exports.”

That 1s paragraph 5. In paragraph
9, it says:

“The market for Indian ores in
Europesn countries is alsp being
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developed and extended Sales to
Crechonlavaiua, Poland, Yugosla~
via and Hungary have been
stepped up while exports to Italy
bave been mamtamned”

Two minutes, 8ir, and I will finish.

1 was speaking about the possibility
of bulk shipment of ores from the
west coast, to West Eurcpean coun-
tries What 1 want to emphasise is
this. There 15 a vast fleld for export
of iron ore to the West European
countries From that pomnt of view
the development of ports i the
Mangalore-Karwar area 18 necessary
The ralway lnes should slso be
developed. In the interests of the
Corporation they should develop com-
shunications there,

During last May I found huge heaps
of iron ore near the port there 1
ssked @ question the other day and
the hon Mnister answered by
qrm;mtitmamlwork.
In fact, 1t was a huge hill of iron
there We can understand what
amount of inconvenlence that it %
going to cause From that pomnt of
wview, I would request the Communi-
cations Mimstry to develop the ports
in that area and also to have railway
Ime so that this trade from the west
coast may be improved and develop-
ed. This 15 essental from the pownt
of view of the Corporation also

Another pomnt in connection with
the roads 1s this There are a number
of rivers and there are small bridges
on these roads Because there are
very heavy rains in the western ghats,
These bridges are not able to stand
the weight of the heavy trucks It

uest the Ministry and also the STC
take this matter up seriously with
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thought thet the State Trading Cor-
paration 13 & hindrance m our export
trade and that it would lessom our
export trade and foreign exchange to
some extent 1 am not in manganese
trade or iron ore trade, but I was told
that our export trade in these had
gone down because the STC had
entered into this trade and so the
STC was not competent to ship them
and they had to pay a heavy demur-
rage 1 was listening to all these
things in the House and I read in the
pépers also about them

Last year or early this yeer, the
export of raw jute was considered and
after due consideration the export
trade was given to the STC 1 was
one of those who thought that the
export of jute was a techncal thing.
There were many grades and the STC,
as a newcomer would not be able to
handle that properly I was thinking
that we would lose our name in the
foreign markets and probably our
quality would not be equal to that of
Pakistan jute But now I have no
hesitation in saying that the STC has
done more than what we thought in
regard to the export of jute Now,
the export of raw jute is handled by
the STC and no private shipper can
export it It seems we have till now
shipped raw jute worth Rs. 3 crores.
The STC had its own mspectors to
verify the quality and we hear that
1t is as good as Pakistan's jute It
seems that there are greater demands
from all those countries which
received our jute We exported about
a lakh of bales to the commumst
countries and about 50,000 bales to
the continental countrnies The trade
negotiations with the communist
countries were conducted by the STC
which those with the continental
countries, by the private traders.
Comparing the prices the STC got for
this, it seems that it got Rs 7 less per
bale from the communist countres
than the continental countries. The
STC mught have lost something in
the 1von ore export or the manganese
ore export I do not know about it
But m regard to jute, I can say this
that entering this, they have got
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more money than what they should
have got. The report says that the
STC made a profit of Rs 2°38 crores *
I am not happy over that because it
has only a capital of Rs 1 crores. It
seems to be profiteering It 1s not
desirable

Shri Satish Chandra. But what
about the volume of business?

Shri Rameshwar Tantia: I  think
the profit should be restricted Other-
wise, this 15 a capitalist view
(Interruptions) Some hon. Members
have said that the whole trade should
go to the STC I do not agree Itis
very difficult India 13 a big country
and there are many importers and
exporters If the whole of it 1~
entrusted to the STC it will do more
harm than good.

Mr. Chalrman: Now, 1 ehall call
the hon Mimster We shall posative-
1y conclude this debate at 2 30 The
hon Mover also wants two or
three minutes to reply So, I wouid
request the hon Mster to finish
before 2 30 leaving two—or three
minutes for the reply

Shri Kanungo: Sir, my hon friend
opposite clams the credit for the
birth of the STC for himself and his
associates My task has been lingten-
ed I am grateful to him and other
hon Members of thus House as well

I have rather an awkward task n
replying to this debate If I may be
permitted to  draw rather a wide
analogy, today the discussion may be
considered to be a meeting of the
shareholders. After all the Pres:dent
of India is the only shareholder of
this company In other words, it
means that the Members of this
House and the other House are the
shareholders of this company and the
shareholders, in  their wisdom or
otherwise, according to Shri Shukls,
have appointed directors who, accor-
dhgtotbehkeordhhkeof.thehm.
Members, are duds or very capable
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men Here I would firmly deny the
charges which have been anonymous-
ly made by my fnend Shn V P.
Nayar about the business assocations
of the directors of the STC, their
association with pnvate firms I
strongly deny them wiath all the
strength that I have

Shri V P Nayar: Shall I give you
the name?

Shri Kanungo. I shall be glad if he
does

Mr Chairman Not here
done privately

It can be

Shri Kanungo The gentlemen con-
cerned are not in this House If he
does give the names, I will give him
a suitable reply But I can say stra
ghtaway that the board of directors,
as constituted, hag no relation and
possibly cannot have any relation,
with any private trading company or
other private interests at all

Shri V. P. Nayar: I accept the
challenge

Shri Kanungo: I am sorry that this
statement has been made i ths
House

1 shall take the last pomnt first—that
15, Shn Tantia’s horror at a company
with Rs 2 crores of capital, making
a profit of two and odd crores of
rupees It 1s not such a dangerous
factor at all After all it 15 a trading
organisation, 1t 1s not a manufacturing
organisation This trading organisa
tion, though barcly two years old, ha
been able to justify itself by trading
profitably and producing profits  for
the share-holders of the company
There have been two distinct trends
in the short debate in this House
One view has been that the operations
of the State Trading Corporaticd
should be expanded to the whole
gamut of the external and internal
trade of sll commodities. I ‘:
submit, Sir, that when the agency ¢
the State Trading Corporation W
decided upon by this House it w¥
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done with the distinct understanding
that the Corporation shall not sup.
plaai trade but will supplement trade,
because conditions have changed in
such a way that aggressive salesman-
ship and forward looking efforts have
got to be taken up in developing new
areas and new commodities of trade
This House approved that the func-
tion of the State Trading Corporation
should be that of a company, bke
many other companies, and 1t should
in 1ts operations associate 1itself with
the existing trade channels That 1s
exactly what 1t has been doing, in.
spite of what my hon friend Shn
Shukla says of the oppressions, mal-
practices and other factors

14 hrs.

Sir, all I can claim on behulf of the
State Trading Corporation in regard
to 1ts trading on import side is that
it has been able to provide scarce raw
materials at a price which 1s con-
stant Without this agency, the price
fluctuations in earlier years were
rather violent It 1s well known,
when there 13 a large gap between
demand and supply there 1s bound to
be fluctuations in prices and other
malpractices as well The State Trad.
ing Corporation can very amply take
the credit that i1t has provided a chan-
nel by which scarce raw materials for
running our industries are available at
constant prices

Shnn Nayar’s criticism was that the
distributing agency should be more
widespread or, i the alternative, as
the other hon Member from that side
suggested, the entire distmbution
should be handled by the State Trad-
ing Corporation right from the import
to the consumer As a matter of fact,
most of the items are controlled by
the Government In fact, the State
Trading Corporation and the distribu.
tors it appoints are merely controlled
stockists, and allotments are made by
the Government through its Develop-
ment Wing The margins of profit are
all settled. The State Trading Cor-
poration has beem entrusted with the
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work because they will adhere to the
principles and to the procedures which
this Government has provided for, and
in choosing thewr distributors, I mught
submut, they have chosen such agen.
cies where the control of the distri-
bution can be observed and efficiency
can be assured

An hon. Member: How”

Shri Kanungo: Efficiency 1s assured
in the sense that today the commodi~
ties which are sold are sold at fixed
prices and there is no fluctuation of
prices That 1s one sure proof that
the distribution organmisation has
worked well As far as chemicals are
concerned, a group of distributors who
were in the trade before have been
clubbed together into organisations and
other corporate bodies, and they have
been appomnted as distributors of the
State Trading Corporation

The fundamental fact which has
been kept in view by the State Trad-
ing Corporation, according to direc-
tions given to 1t by this House, 18 that
they will use the existing trade chan-
nels to the best of thewr capsaty [
would submut, Sir, that they have
maintained it very efficiently I would
also say today that but for this opera.
tion by the Government through the
agency of the State Trading Corpora-
tion the fluctuations in prices and
other malpractices would have been
too many

Regarding cement, I would submit
that this State Trading Corporation 1s
merely an agency, and that agency has
been chosen by Government because
the Tarff Commission m its report
had suggested tha! this agency can
be used and 1t shonld be used. The
prices of cement, as far as manufac-
turers are concerned, are controlled
by Government according to the ad.
vice of the Tariff Board The distri-
bution at the final end is controlled
by the State Governments. The func-
tion of the State Trading Corporation
1S to see that rationality is observed
in the distribution of the material that
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is available and that the prices as
fir as stockists are concerned are kept
uhder control.

I do not understand the implication
of the suggestion of Shri Ram Krishan
Gupta that the eatire profits amount.
ing to more than Rs, 35 crores could
have been pocketed by the State Trad-
ing Corporation. The State Trading
Corporation could not conceivably do
it until they enter intp the last rung
in the retail trade and, as I said, ac-
cording to the directions of this House
they cannot go into the retail trade or
the whale line of it. 1 think, within
the limitations, they have done a good
job of it. In fact, the prices have
been kept constant and supphies have
been adequate, and the State Trading
Corporation can take credit to a cer.
tain extent that they have been able
to develop certsin export markets
which normally would not have been
possible otherwise.

Bhel V. P. Nayar: If so much credit
is taken, there is no scope for debit.

gliri Kanungo: It is hon Members
who have provided the credit, barring
one.

§hri Bam Krishan Gupta: A portion
ol the profit should be given to the
consumers,

Shri Kanunge: There again, as my
hon. friend Shri Gupta says, as far as
the State Trading Corporation 1s con.
cerned, Government have got to give
the directions where the prices, as I
said, are decided or settled by the
Government on the advice of the
Tarlf Commission. I need not go
into the logic of it—at other times
when the Tariff Commission Report
will be debated Shri Gupta can debate
that point as well—but considering the
fact that there are manufacturing
establishments the prices of whose
goods are settled with such wide dis-
parity as Rs. 50 to Hs. 85, if there
was no centralised agency for pooling
the sales and having a pool price there
would have been a sort of unrestricted
“rate war” going on in this country
The low.cost units would try to sell
at & lower price a larger turnover and
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strain the limited transport capacity
that is available. Therefors, the
policy is not that of the State Trading
Corporation, the policy is that of the
Government, and within that limited
policy the State Trading Corporation
has done, I suppose, a good job of it

The question of having or charging
a lower price for cement is perhaps
valid, but one thing has got to be
taken into consideration, and that is,
the STC 1s taking risks, and it took
serious risks when it was directed
by the Government to import cement
at very high prices to meet the needs
of the country. If its calculations had
gone wrong, then it would have been
saddled with losses. Therefore, it is
not merely a profit which the STC is
earning. When it earns any "profit it
also takes the risk of covering the
losses in the past or in the future.

Sht1 Ram Krishan Gupta mentioned
about the showrooms and other things.
But they are not the function of the
STC The function of the STC ih
developing new markets for new com-
modities is just beginning In fact,
this is the first year when it has been
able to make a provision of Rs. 18
lakhs for development purposes It
never had it before Considering the
conditions of world trade as they are,
and the keen combpetition and the ex-
perience of traders in other countries
I believe that with a little patience
the STC will justify the trust which
the House has placed in it At least,
personally, to my mind, this Rs. 15
lakhs is just nothing in the form of
development of trade contacts, be-
cause, after all, to rua any worth-
while branch office will cost normally
more than Rs 15 lakhs, and up till
today, the STC has not got a single
branch office outside India though it
does such a large amount 6f business

Suggestions have been made that
various commodities could be taken
up so that trade in those commodities
can be developed. Thit is exactly
what the STC hopes to do. But re.
garding the broad suggestion that the
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entire foreign trade as also the inter-
niil trade should be taken over by the
8TC, 1 would subimt that however
deger the board of directors of the
STC might be, it depends upon the
direction which it receives from this
Mouse through the Government 1
would also submit that today, the STC
being what it is, even if it is gaven
that responsibiity it will be too much
for it to chew

Reference has been made to the dis~
sribution of non-ferrous metals and
other commodities As I sad, these
are merely agency functions In fact,
the STC would have been happier if
1t were not saddled with this job, be.
cause the returns on thig work are
very low indeed The STC 1s bewmng
used by the Government as an agency
and the actual distribution is dome,
under the orders of the Government,
%o actual users of these scarce commo-
dities

Shrt V. P. Nayar: They sell it in the
black market at 800 or 400 per cent

Shri Kanungo: There are always
black sheep But all I want to sub-
mit 13 that the amount of malpractice
has been reduced to the mmimum
During the stage between the import
and the distribution to the allottees
who are decided by the Covernment,
the STC takes full responsibility and

. I can assure the House that there are
no malpractices 1n spite of Shr1 Vidya
Charan Shukla’s allegations

Shri Vidya Charan Shukiz: Do
they not sell export licences?” What
is canalisation® (Interruption)

Mr. Chairman: Order, order

Shri Kanango: I am in  possession
of the House 1 am coming to the
points which the hon Member has
rugsed I would next take up the
points which have been made by my
esteemed friend Shri Ranga who 1s not
here now Shri Rangs used rather
strong words when he said that the
STC tndulges in favouritism and discri.
 Mination The material on which he
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based these charges is this, namely,
the purchase policy of the STC, as far
as metal ores are concerned, is, se-
cording to him, discrimmatory How?
In the public notices which have been
assued since 1957 onwards, the Gov-
ernment directed the STC to use the
fullest capacity of the shippers who
were mn the trade for 100 years. To.
day, the 8TC 1s trying to do 1t and the
development within the last two and
a half years has been that it has
stablised its procurement policy to
such an extent that it is today able
to offer the small man the benefits
which are avaiable to richer asso-
clates

My friend from Bellary just now
mentioned about a co-operative
society—

Shri Achar: Mangalore

Shri Kanungo: Which receives the
same pnivileges and the same terms
as any other associate of the STC.
The fact 1s, thuis If larger producers
who have experience in this Yine, such
as larger rne-owners who have got
capacities, get larger orders, it is
simply because they can offer them As
far as the difficulties of the Bihar and
Ornssa mine.owners are concerned, I
may say one thing I am supposed to
know something of it because I come
from that part of the country It is
the misfortune of the mine-owners of
Bihar and Orissa that there are more
eficient mine-owners and shippers
elsewhere 1n the country than happen
to be in that region

Shri Vidya Charan Shekia Only
one shipper

Shri Kenungo: From the whole of
the southern region—Bellary-Hospet
region—the STC gets more attractive
offers, and but for the direction of
the Government and the hmitation of
transport, an ordmnary profit motive
would induce any trading organisation
to concentrate more on the Bellary-
Hospet region than anywhere else It
is only because the STC 1s handling 1t
that 1t is able to cushion to a certain
extent the high cost in the matter of
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availability of iron ore for export
shipment. The other factor must also
be remembered. Our internal capa-
city for consuming iron ore has been
entirely based “upon the availability
of iron ore in that region. Moreover,
when the steel-making capacity in this
country grows, to that extent, the
availability of iron ore for export from
that particular region—Bihar and
Orissa—will be limited, There is
nothing to be sorry about it, because
the off.take will be assured irrespec-
tive of the fluctuations of the export
market.

Shri Vidya Charan Shukla: 30 mine
owners have closed their mines there.
Whatever may be done later on, for
the time being, they have closed down
the mines.

Shri Kanungo: The closing down of
mines is not a new factor. My exper-
ience for 30 years in the Central Pro.
vinces and Bihar has been that mines
are closed and opened for many other
reasons, It is not due to the opera-
tion of the 8TC. The STC has today
embarked on a policy of distributing
its patronage on an acreage-basis in
the Bihar.Orissa area. Any business-
man will buy in the cheapest market
and confine his purchases to near
about railway lines, and not go to
mines which are situated in unecono-
mic areas. The STC has done the
utmost it can do. It has distributed
its patronage on an acreage-basis.
Shri Shukla’s charges of coercion and
he used some stronger word ‘mal.
practice’—are not justified. It is easy
to say all that. The Railway Board,
naturally, is the authority to decide
which party is to be allotted which
area. Knowing as they do that to-
day STC are the sole shippers of iron
ore, I think they are perfectly justified
in preferring those parties who have
contracts with the STC.

Shri Vidya Charan Shukla: I am
talking of manganese ore and not
iron ore.
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Shri Kanungo As far as manganéfe
O%e is concerned, STC has got only 50
Pyr cent. of the quota; the other 50
PAr cent is open to everybody. The
8hotment of space is the respongsibi-
lity of the railways. Naturally it has
8% to be allotted to such parties who
®4n make the maximum use of it and
N4t holg the plots to ransom for other
Pirties. The judge of the situation is

e railway authority, If the railway
8\thority have taken the decision that

ose who have foreign contracts and

will have prefercnce, I think they
8¢ justified in the sense that they
ve got the larger turnover....

Sher Viaya Chaean Shakia: Aac¢
N€cessarily.

$hri Kanunge: It does not rule of

t others will not have a chance.

Shri Vidya Charan Shukla: It has
Ted out. It has been mentioned in

t Railway District Commercial
Superintendent’s reply to the M. P.
Mijeral Development Corporation.

l_ur. Chairman: Order, order. The
lnister is not yielding.

Shri Kanungo: I am prepared to
5Peak on behalf of the Transport
Ministry that they use their best
JUjement to give it to such people
Who can make the maximum use of
thy plots allotted to them. As far as

® STC is concerned, we have never
2Pproached them to give us any pre.
€lence. The railway today treats the

*C on a par with any other trading
OTaanisation in the country.

Shri Vidya Charan Shukia: That 15
No¢ correct.

Mr. Chatrman: T do not approve of
this sort of running commentary. This
18 not correct. If the hon. Minister
¥it1ds, the hon. Member can get up.
Otherwise, this sort of running com-
Mbntary while the Minister is giving

reply is not allowed,
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Shri Kanungo: As far as the mang-
anese ore trade is concerned, I cer-
tainly admit that the manganese ore
trade has been reduced. I am not
going to compare the performance of
the 50 per cent quota holders and of
the STC which holds 50 per cent of
the quota. It is a credit to the asso-
ciates of the STC who have helped
the STC in fulfilling whatever exporis
could be possibly fulfilled. If the
toial exports have fallen, the reasons
have been explained in this HHouse
very often. I will challenge anybody.
But for the efforts of the STC in the
form of triangular contracts, link deals
and barter agreements, I do not know
what opportunities there would have
been to revive the trade.

Dr. M. S. Aney (Nagpur): What is
the up-shot of all your efforts for the
sake of manganese trade?

Shri Vidya Charan Shukla: We
were exporting 16 lakhs tons of mang-
anese ore....

Mr. Chairman: How can I approve
of two people talking at a time?

Shri Kanungo: The confusion creat-
ed by Shri Shukla is that after the
STC entered into the manganese ore
trade, the exports have been reduced.
I dispute it. Of course, opinions can
differ about it. Today, the quota-
holders are in a much better position
than they were, because public notices
have been issued from 1958 onwards
and it has been stated that anybody
who has got a contract for more than
.three years or for any period up to
3 years can get ad hoc quotas from
Government. Therefore, today the
quota.holder is very much at an ad-
vantage, because as soon as he com-
pletes the contract, he gets movement
facilities and quota facilities. To say

that the STC is the villain of the:

piece is not correct.

But I must say that the STC is not
perfect. It is only two years old and
it has got to gain experience. I believe
the shortcomings which are inherent
in it because of its new experience will
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be eradicated as soon as possible. I
also believe the success which has been
attained and the encomiums given to
the STC in today’s discussion will en-
courage them to run their affairs more
efficiently and to get over their short.
comings.

Regarding staff and other matters, I
have no time to deal with them. It is
a fact that the staff are working under
various disadvantages. They are not
treated as Government servants, be-
cause they are not Government ser-
vants.

Shri V. P. Nayar: Have you seen
their office? It is a dungeon.

Shri Kanungo: The STC is con-
structing buildings for its office, for
housing the staff, ete.

I am grateful to the Members of the
House that on the whole, largely the
efforts of the STC have been appre-
ciated.
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Mr. Chairman: The question is:

“That this House takes note of
the Second Annual Repott of the
8tate Trading Corporation of Indin
Limited for the period ending the
30th June, 1858, laid on the Table
o:“ the House on the 20th April,
1 'll

The motion was adopted.

14.38 hrs.

COMMITTEE ON PRIVATE
MEMBERS' BILLS AND
RESOLUTIONS

FIrrizTR REPORT

Mr. Chairman: The House will now
take up Private Members' Bills.

Shri Ram Krishan Gupta (Mahend.
ragarh): 1 beg to move:

“That this House agrees with
the Fiftieth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 9th September,
1959

Mr. Chairman: The question 1is:

“That this House agrees with
the Fiftieth Report of the Com-

ment) Bill

piitte¢ oft Ptivate Muiribers’ Bille
and Resolutiony presented to the
Housé on the Uth Septembet,
1959."

The motion was adopted.

14.30% hxs.
MIRZAPUR STONE MAHAL
(AMENDMENT) BILL—contd.

{AMENDMENT OF SpcTronN 3) sY Sawr
RAGHUNATE Stnak-—contd.

Mr. Chairman: The House will now
resume further consideration of the
following motion moved by Shri
Raghunath on the 28th August, 1950:

“That the Bill further to amend
the Murzapur Stone Mahal Act,
1888 be taken into consideration.”

Out of one hour allotted for the dis-
cussion of the Bill, one mimite has al-
ready been taken on the 28th August,
1959 and 58 munutes are now avail.
able for further discussion today.
Shr1 Raghunath Singh may continue
his speech.

ot o ey (arret) < e
T, Ig OF ag T dgw SO
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& argy ¢, frfge st s & €
T & SO & sl @ @ ey
W § W 9 FE & e @ g,
¥Y THT T, FAT YL, YO QT
YT o T WY | T FEA R X
woaeg & §, ¥ @ v qand § X
faaige # frw e W @ g,
T T & 1w W wfy ofoarer o 3
# @ N o § fe e
dfewm & and fawge & 3 @Y

© ¥ WETC 7 WY T gwdwe 9w

Wi Rze A @ T § w0
w1 wifwtr s 8, fer & 3 o falas
» gt yaforg Ivfeen far o7 fis ofe
g 7w Tw §, woQW Y9 gog W1 W
wfrwry Sre § fn oy w@ s WY
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T fod wff 77 sdw @ f wmw
& ot 8, v X W 2 o
¥ ferma ¥ o ot §, W) ST N
wee ¥ fggma & o anfr § el
=T @ & g ¥ fgaw & Y
TR WINPT
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Shri V. P, Nayar (Quilon) What 15
s chemical composition®

Shri Raghunath Singh: I do not
know 1 am not a scientist Shn
Malaviya 15 a scientist He can tell
you

W AT ] qg TN E 6 @ o
QY aficamay fords ag § fs Frarfgr & 9
#z @1 gran 8, o ot for gt wrerlin
ofr e §, Wk frg & wemar @y W
A & 7 fav ¢, 3w wr SR
forar w1 iR @ &, W fe w
teet T OF 3, WW IF ¥ O W
qfcrer ot § 1 ¥ fad v oficgmer
Y, & fs e aeafown @ ¢, 0w B
g o owe v wf W ¥
aeT & ¥ ¥ g fr gt WY
e F 5w 5 o rawm d, w
T T TNT W W R, W W g
ofs gl 1+ W SO I 7% RETC
¥ oo gy wwn k, @ ¥ ow wp ¥



Shri V. P. Nayar: The hon, Mem-
ber may address a quorum in this
House. Now there is no quorum,

Mr. Chairman: The hon. Member
may resume his seat. The quorum
bell is being rung.

Shri Raghunath Singh: This is only
a Private Member's bill. Rather, it is
our day. It is not a Government day.

Shri V., P, Nayar: I want more
Members to hear your speech. Other
hon. Members should also benefit by
your speech. Such a good speech
should not be wasted on 20 Members.

Mr. Chairman: Now there s
quorum, The hon, Member can
continue his speech.

ot e Fog ;T W @ @
fir faaige o Ot = Har L ag
wvgy gt § fora w fowrr W &0
I R N g & am w1y feq
WEEATE ) W w GN AT R
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Nt § v ER ¥ o
1 X R T W afew |
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The Parliamentary Secretary to the
Minister of Steel, Mines and Fael
(Bhri Gajendra Prasad Sinha): Mr.
Chairman, Sir, the hon. Memb®* has
already referred to the fact that
though he has hrought this amend-
ment to the Act this Chunar stone or
the sand-stone to which he has refer-
red in his amendment 1s entirely within
the purview of the State concerned.
He has accepted that the matter may
be referred to the State Government
so that necessary steps may be taken.
According to Entry 23 in the Seventh
Schedule, it is already laid down that
whatever enactment is to be made for
this type of minerals it should be done
by the States. 1 would like to assure
the hon. Member that we thank him
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for what he has saild and assure him
that whatever point that has been
raised by hum will be referred to the
State concerned and 1f the State con.
siders it necessary the Act will be
amended accordingly

As far as charging of taxes at
different rates 1s ccncerned, the hon
Member will appreciate that that also
18 entirely under the control of the
State Government We cannot inter-
fere 1n that matter He simply want.
ed a clarfication that Mirzapur stone
be classified as sand-stone This
matter, we assure him, will be refer-
red to the State concerned

Mr. Chairman: Is that the reply?

The Minister of Mines and Ol (Shn
K. D. Malaviya): 1 have nothing to
add to what my hon colleague has
said The matter will be referred to
the State Government and I hope they
will accept the good advice given by
my hon friend, Shr:1 Raghunath Singh

Shri V. P Nayar. I could not find
out as to what type of stone it 1s
Unfortunately 1 have not been to
Mirzapur What i1s the chemucal com.
position of this stone”?

Shri K. D. Malaviya: So far as the
sand-stone referred to by my hon
friend s concerned, 1t appears to
me

Shri V, P Nayar' It 1s not a pre
cious stone?

Shri K D. Malaviya: No It 1s sihica,
'ontaining perhaps more atrspace than
vhat 13 contained usually 1n other
tones Physically it 1s not such a
‘ompact stone as other stones are

Shri V. P Nayar: What geological
ige do you attribute to 1t?

Shri K. D Malaviya: I do not ¥now
vhat the geological age of that sand.
itone is, I cannot say.

BHADRA 20, 1881 (SAKA)
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Mr. Chairman: Has the hon Mem-
ber leave of the House to withdraw
the Bill”

Shr: V. P. Nayar: No
important Bill

Mr Chairman: I do not think Shri
Nayar means it serzously I think
the hon Mover of the Bill has the
leave of the House to withdraw it,

It 1s a very

The Bsll was by leave, withdrgwn.

1546 hrs

ORPHANAGES AND OTHER
CHARITABLE HOMES (SUPER-
VISION AND CONTROL) BILL,
by Shri Kauash Bihant Lall

Shri D. C. Sharma (Gurdaspur):
Mg Chairman, Sir, I have the honour
to move

“That this House concurs in the
recommendation of Ra)ya Sabha
that the House do join in the Joint
Commuttee of the Houses on the
Bill to provide for the supervision
and control of orphanages, homes
for neglected women or children
and other hke institutions and for
matters connected therewith by
Shn Kailash Bihan Lall, made ix
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‘the motion adopted by Rajya
Sabha at its sitting held on the
4th September, 1959 and communi-
cated to this House on the 7th
September, 1959 and resolves that
the following Members of Lok
Sabha be nominated to serve on
the said Joint Committee namely:
Shri Asoke K. Sen, Shri R. M,
Hajarnavis, Shri K. V. Rama-
krishna Reddy, Kumari Maniben
Vallabhbhai Patel, Shri B. L.
Chandak, Shri S. A. Agadi, Dr.
N. C. Samantsinhar, Pandit Mukat
Behari Lal Bhargava, Shri Ansar
Harvani, Shri Bhagwan Din,
Shrimati Renuka Ray, Shri Nek
Ram Negi, Shri A. Doraiswami
Gounder, Shri K. K. Warior, Shri
Khushwaqt Rai, Shri Ram Garib,
Shri Bibhuti Bhushan Das Gupta,
Shri Bhaurao Krishnarao Gaik-
wad, Shri Mohammad Tahir, and
the mover.”

An Hon. Member: Who is he?

. Shri V. P. Nayar (Quilon): Are they
all charitable persons?

Shri D. C. Sharma: It is true, I am
holding somebody else’s baby.

Shri V. P. Nayar: Do not do if.

Shri D, C. Sharma: But I must say
that it is a good baby and I am proud
of being its godfather. There are
many reasons which prompt me to
play that role. In the first place, the
condition of civilisation prevailing in
a country is judged by the kind of
treatment that is offered to its child-
ren. The treatment of children in a
country is the index of the prosperity
and also of the Welfare activities of
the country. For a long time our
country has not paid as much atten-
tion to women and children, specially,
orphans and neglected women, as it
should have done. The simple reason
for that is that we were interested
much more in political matters than
in matters connected with social wel-
fare, But a wholesome change has

SERTEMBER 11, 1959
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come over our country eversince the
attainment of independence. Now my
country is addressing itself very sys-
tematically and very = sedulously to
those problems which are connected
with children who are the best wealth
of a country. In this matter no one
deserves our sympathy and our active
support more than the orphans. I do
not know the number of orphans in
my country; but I know that their lot
is very hard. At the same time, the
lot of neglected women, who are neg-
lected by their husbands or their re.
lations, is also pitiable.

It is true, we have some institutions
for looking after these orphans and
for taking care of these neglected
women. But, I am constrained to
point out that these are very often,
unless they are run by recognised and
well established social welfare agen-
cies, commercial propositions. They
are run by persons whose sole object
is to traffic in the misery of ‘these
orphans, to trade upon the sad plight
of these neglected women. I think thig

" is oné of the stock topics of our novels,

this is one of the stock subjects of
our films, this is one of the well known
themes of our social reformers. In
this matter, I must say, our record
has not been very fine. I know, there
are some institutions run by the Arya
Samaj, by Sanatan Dharma samaj, the
Singh Sabha and Christian societies
that are doing very good work. I
have nothing to say against them.
There are also some institutions which
are run by individuals. I do not take
exception to every such institution
run by an individual. But, I must
say that most of them do not give a
good account of themselves. Every
now and then, we read in the papers
that something tas gone wrong
somewhere, in some institution which
looks after these destitute persons,
whether children or women, and these
awaken our conscience. Thev are a
challenge to our social sympathy. So,
in the light of our social need. in the
light of the fact that we are building
up a social welfare State, in view



:

e e

7883 Orphanages

of the fact that we have a Social
Welfare Board and other agencies
which are trying to improve the lot of
children and neglected women, 1
think, this Bill is very timely and
very opportune.

The story of social legislation in our
country has not been a very happy
sfory. It has been very unhappy when
it has been sponsoréd by a private
individual. I do not want to accuse
the Government of anything. But, I
submit very respectfully that the
Governiment generally does not look
with favour upon those efforts of
social reform which private membet's
ih a Legislative Assembly or in the
Parliament make, Either their Bills
are turned down or they are given a
vague assurance that something would
be done in the near future which
would make use of their valuable
suggestions. This happens occasional-
1y, but not very often. I have receiv.
ed assurances of that kind with res-
pect to so many of my Bills. I have
never seen these assurances fractifying.
But, I am glad that Shri Kailash
Bihari Lall has had this stroke of good
Tuek., Good luck is very rare in this
world and any one who has that rise¢
in my estimation.

But, this good luck has come to him
after a series of strokes of ill-Tuck.
For. instance, he sponsored a Bill in
1954 which came up for discussion, for
reference to a Select Committee. But,
the Government opposed it and there.
fore, the Bill had to be withdrawn.
But, Shri Kailash Bihari Lall siicks
it out. He is a very tough and per-

~ " sistent person.

" Some Hon. Members: So are you.

'S‘hri D. C, Sharma:
when compared to him.

I am nothing

>  He again introduced a Bill in 1956.

Then, it came up for discussion, for
circulation for public opinion on
Nevember, 30, 1956. To this, the

Government agreed. I may tell you
that there are three books here with
‘me which show the opinions that were

230 LSD—T7.
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opinions, by and large, and in an
overwhelming degree have been
favourable. For instance, I will read
out one opinion which came from the
District Collecfor of Kottayam. I
think my hon. friends over there will
appreciate this much more than any
other person. He says:

“The proposed legislation is
necessary and is in keeping with
the trends of modern legislation
where the functions of the State
extend into social and economic
fields. The provisions are ace-
quate.”

1 do not want to take a 16t of the
time of the House reading out the
opinions. But, I woulld submit very
respectfully that public men, mem.
bers of legislatures, jiudges of High
Courts, socidl welfare agenciés,
charitable institutions, have expressed
their opinions on this Bill and they
have, on the whole, welcomed the
provisions of this Bill. It is because
this Bill is in conformity with the rieed
of the time, it is in conformity with
the social needs of qur country dnd
our society.

One of the opinions that was given
was that this Bill should be exten-
ded not only to Part A States, but
also to Part B States. Now Part B
States have disappeared and we have
only 14 States. My hon. friend here
from Bihar says that the Bill will
disappear. So, you can understand
how one Member from Bihar views
the efforts of another Methber from
Bihar. I am very sorry fo make
comment on it. In spite of public
opinion being  overwhelmingly in
favour of this Bill) Governnterit
turned it down because it entailed
heavy expenditure. This was a
hurdle created by the Government,
but Shri Kailash Bihari Lall is a
person who knows how to jump over
hurdles. So, he gave a revised ver-
sion of the Bill removing all the
financial implications. o

Shri Supakar (Sambalpur): What

remains?
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‘Shri D. C. Sharma; All the whole-
some provisions for the protection of
neglected children and women re-
main in this Bill,

Shri V. P Nayar: Is it for old
men?

fihri D. C. Sharma: ] think it would
be left to you to bring a Bill which
will deal with old men, and I know
that if you go on speaking at this
rate, you will be older much sooner
than you think !

So, the Bill hag had s0 many trans-
migrations, and in its present form
was presented to the Rajya Sabha by
my esteemed friend Shri Kailash
Bihari Lall, the indomitable Kailash
Bihari Lall, on 8th May, 19580. On
the 21st August, 1959 the sponsor
moved in the Rajya Sabha that this
Bill be referred to a Joint Com-
mittee.. Then somebody raised a point
of order, but that point of order was
also over-ruled, and then it was
upnanimously agreed to refer this Bill

Now ] would submit very briefly
and very respectfully that this Bill
contains many wholesome provisions.
Let me refer to the Statement of
Objects and Reasons. This Bill
fresh ground because the topics
it deals have not been
legislator in this form
say this with emphasis on
in this form. The Bills
have been introduced so far in

Tes
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State legislatures and Parliament
been trictive. They have
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the executive to deal with these anti-
social and criminal activities, bdut

Homes (Supervision
and Conirol) Bl

all that has been negatived. The pre-
sent Bill is more constructive in its
nature. It does mot deaml with anti-
social activities, but it deals with
conatructive activities connected with
children. This Bill wants orphan--
ages and charitable homes to give
protection to these neglected mem-
bers of our society, but it wants that
the whole thing should be on a proper
basis. It is also a kind of appeal to
all charitably inclined persons to
support these institutions which are
run along proper lines, run in such
a way that they serve the national
interests. This Bill seeks only ome
thing, and it is this, that every State
should establish a Board of Control
for orphanages and charitable homes.

Shri Sinhasan Singh (Gorakhpur):
Has the motion been passed by the
Rajya Sabha?

Shri D. C. Sharma: Yes.

Shri Sinhasan Singh: Then, I
think, if you have no objection, you
might conclude now as there are
other hon. Members who want to

speak.

Shri D. C. Sharma: I am very thank-
ful to you for this very generous
gesture that you have made,

Shri Sinhasan Singh: You may re-
serve the speech for the considers-
tion stage.

Shri D. C. Sharma: 1 thank you
very much for that, but I think the
intention of some of the Members is
this, that they should know slightly
little more about this Bill. Of course.
you know all about it already.

Mr. Chalrman: Order, order
Members should addreas the Chair

Shet D. C. Sharma: I am sorry.

I also want to say one thing, that
on account of this Bill, no exigting
orphanage or charitable hame will
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saffer. Only that type of institution
wil] suffer that is not doing work
along the right lines.

the recognition, maintenance and con-
éuct of homes and generally to
supervise and contro! all matters re-
lating to the management of homes.
This Bill also gives those persons the
power of inspection. If they think
that the provisions of this Bill are

tod with these institutions a thing of
the past.

This Bill also provides for the
management of rccognised homes. It
wants that the management of these
homes should be vested in properly
constituted bodies. And it
that these homes should look after
these children and neglected women,
as long as they are not able to look
after themselves,

Then, thig Bill also says that af
ybody goes against its provisions,
will be punished. So, the powers
the State board are threefold; in
first place, it can grant recog-
; in the secomd place, it can
and in the third place, it can
give such directions as are neces-
when it is going round.

is also provision for making
, and if the Bill is passed, those

E? gg-i'ggus
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rules will be placed before both
Houses of Parliament. I am not
asking my hon. friends to endorse
every word that ig to be found in this
Bill. I am asking them to give their
genersl support to the very wholesome
provisions of this Bill As you
know, Sir, this Bill will go before a
Jomnt Committee, and the Joint Com-
mittee, I am sure, will make due
changes in it, and if necessary, it will
improve it; if it is not necessary
to improve it, it will send back the
Bill as it is.

I am sure that since all of us have
the welfare of children at our heart,
we shall give unanimous support to
this Bill. With these words, I mowe.

Mr., Chairman: Motion moved:

‘“That this House concurs in the
recommendation of Rajya Sabha
that the House do join in the
Joint Committee of the Houses
on the Bill to provide for the
supervision and control of orpha- '
nages, homes for neglected women
or children and other like in-
stitutions and for matters con-
nected therewith by Shri Kailash
Bihari Lall, made in the motion
adopted by Rajya Sabha at its
sitting held on the 4th Septem-
ber, 1959 and communicated to
this House on the Tth September,
1930 and resolves that the follow. -
ing Members of Lok Sabha be
nominated to serve on the said
Joint Committee, namely: Shri
Asoke K. Sen, Shri R, M, Hajar-
navis, Shri K. V. Ramakrishna
Reddy, Kumari Maniben Vallabh-
bhai Patel, Shri B. L. Chandak,
Shri S. A. Agadi, Dr. N. C. Samant-
sinhar, Pandit Mukat Bihari Lal
Bhargava, Shri Ansar Harvani,
Shri Bhagwan Din, Shrimati
Renuka Ray, Shri Nek Ram Negi,
Shri AL Doraiswami Gounder, -
Shri K. K. Warior, Shri Khush-
wagt Rai, Shri Ram Garib, Shri
Bibhuti Bhushan Das Gupta.
Shri Bhaurao Krishnarao Gaik-
wad, Shri Mohammad Tahir, and
Shri Diwan Chand Sharma.”.
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# no doubt that this is a social evil
-which has to be remedied. Supposing
these women are allowed to remain
like this, without any means of liveli-
hood, then with all their good wishes,
with all their good intentions, they
cannot but go back to the same pro-
fession; they will be forced to do the
same job, which is banned in certain
places.

So, my submission is that when this
Bill goes before the Joint Committee,
there should be a proper survey of
this matter. Government phould
institute a committee, or the Mem-
bers of the Joint Committee should
go to some places and see the said
plight of these neglected women and
these small orphan boys, these bloom-
ing boys whom we want in this coun-
try to prosper.

So, 1 welcome this Bill, and while
doing so, I would like that some of
these neglected women should also be
allowed to come and give evidence
before the Joint Committee, so that
they may express their sentiments
correctly and without any fear.

With these words, I support this
Bill, and I congratulate Shri Kailash
Bihari Lall.

it wAERETE (WTTEYR) 99T
W Ated, ag fom g oW ¥
T AR | T, § Q84 F AR
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T FE AT § T A AT TAGHT
NAF o Naga Ry am &
TN g AR g R E N gm &
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femt & fom o & ag aga sy &
g F0 A TE AT, 9% Faar acTe
W FAT AR a1 ag F9 W A g
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& G I T ATHRAS §, A 1 91 0
T IU 3@ FT AFT AT § 1 F@T W
arieg AR fawad o § &, 9%
ey 98 C8 FEwal W § NfE
qUR qoal ® W I@ET GW A T
foq S & TP gFFR FT J I
T+ B ANQ A A § ) IgT I W TFR
F & 9K FUFAT & A IT Y TEqm
faafa fem et & 9t & 1
ARk 99w a1 &, o #v F 9 a5 9
T FL 3GT | g TF TE@ F qATH 7,
Sif s o7 HR S & 99T gAT A1
I AL A H 9T FHT 9T, IST FX A
;T g F ey | 99 =9 ¥ 3@
AT SN F A % 9 @ F ae
Wl%ﬂ'ﬁﬂﬁ@ﬁmﬁﬁﬁ
F 1 I A BT AR ¥ 3@ AT qE
M IROAET & | 59 § g1 & O
@ feorwent fegart afgg o ot
T FTH TABHL L FT &, Sarhn
fau 4 g& 9 &1 W7 0 5 g e
TG & 9@, 39 ¥ fog ox faw
1T gy |
g7 WY qF AR A Fg, T FE
f& mreaw AT fagaemt § aenfm
WY gd g FH & 1 TG TF WFL A
e "/ g T &, Serfe It A
TR f&am | I A F T q_h
g froqu oiw @9 & aF )
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(s epreprarer)

YWl Yt IE R wiw¥ w €Y
¥ wore oy o wgy & oewrd ¢
W TET f de ) o vt & fed
Nowesrqggmemsor § | g
wrawre o § ol welt SO wfi@
formr &% Q¥ W wY Sverg A g 9 )
T % yowe feerw s wifigd |
R forw srere o derd o Wi,
faw wore & dwnwt o sreegw §,
T ® T W W fowr § e N
woft wifgd | gt ¥u § &Gt femfr )
k § s g w17 v apw smws §
wolft & wror T gE AT ¥ @
wry Wk forest @ agr @
o gun 1| SR W xw Wi W@
® wx qur ¥ wiigd fe o & w9
g o fad § ov oF favamw WX
¥ ¥ GIAX §Y W |

1B wre,

[Mx. Drrurv-SPRaxEn in the Chair]

ag 35 & fis ToeTe ¥ e § ww ag few
ot dww fagrl arr ol oY 9w
wieTe ghrken e, vefed w A
ol TG k| TR W F gy ww
¥ ¥ fod aoeTe v ] A e
wfg@, it wrn wifgd slx @ & &
s & T § 31w Jenfgw o0
wifigd + WY AW R # T e &
ay wgy g avem § 1 % 3w B i
s f Tog vk § ¥ Wy frd o wg
W e & fad i aitfe awqw F
W wwi Y i cwd §f oo o
9T % 78 § welt o T oF Sww wwi-
Fzw avk Wit ¥ v wff v W
# fuiv yu w2 A ogw | e @
wg v & & w3 § 1 goere o qwrk
Wy §f i weeTe & b wan f f

¢ qv oyt wftiPer e il e &
5 gx v Ak & v T o ey
S 5 ot urw oY deard awandt
® g e ard g §, vw B N o
Shyw ot w¢ Qe goet & e oW
Wt wafidt st ge et |

doftoridwwy  (frome)
Freqw wghew, waf ofr & o few ot
? vy wr carre ¥ wdw woft § 1w
e F it w wpve § W e o
¥l ot vour ¥w fw & wvow F g
frter wot o g€

araer F v e %7 O faey qv
Mrariaw # sl W e
3 o afewr v & o ff wiic
W g3 wear @ o o qwd T o wite
o § g7 & dwr fe WY weard wgt
T @ ft 3 7 g g W g
@ WX Iv ¥t afafufoay & fedt
T aw %0 i e a1 ot o faw
TC grerd g ot At & wout e Avd-
Ry fiw & fad N womr 9w ¥
Moy ¢ 1 FY FeOd waeen g §
ANy et 7 W aw ¥ Ay o
i skt dsaad
Ty v § dfe R o W o
o qrn § e 2w 7 Ot wewrd ago
i § & gend ot agy e gt ¥
Ty gdfer A Qmag t
Togt wy g e ot et 3t
Wity fear avar § Wi 3w ¥ W e
Sy T AT yeer wovar w g
¥ wowdt § fr aw ww ay & wOw
T gorQ o Wewrs B § oY aver
M I aC gu v gu felwer @
Wheww @ AT § 1 WY e S
St ¥ fad g awt wt g ¥
T W atwar g | qE e
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gat dut ¥ arw ¥ & ag I W
¢ fe wgr o sTR &W R wTow
awii W vt foar v ¢ 1 ww yfe
IR ¥w F OR A A o aga W
2 o zgr 9T G qeaTay Y g wwh
& wor ¢ ag T fe TR aw
T A7 G% W I HT T qw
WYY 9ZA9T5A 3% avg A fegqr S wE )

IPAac A ST AW L I N
H waer W FTH W Far § Qv
| sy 8 ¢ & 7 afgAr € oy deary
™ § g fe o= W ™ T ow-
@z fogy w10 & ) W A 7
o ge IO YW aw 8 afgen
deqrd wart wrht § ot qw ag A
e mi & gv s aear ¢ fe
&t wt weard § ogt 37 Fndy afgenwi
% N gwongr feqr arn § 1 WX
% yfe geowa g § wofed yu A
=yt | yufird 3y agy areas @
I g fr @ SEl 97 T &
frinw @ ofs wr @t ™R
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WA g o e &

<
o T 61 37 N gFw wed ek F
& ) o v & farl g fly o deny
w7 35 syfeval & f oivosa sTaek
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[t saEa a1g)
§ Nfr sq ag & 7 I & T=91 A
GG FT FE AT FI S F A aAfZ
G =mger 1 w1 @ §F awAdt §
AT AET §F g2 dF &9 &1 awdl
§ 1 ofwa e gw A fas s a9we
®q | faor & a0 four Q1 g9 Faa
I a=a) AT gl F g F
qa1 WifF o oA A7 A § S
FML F FAT aE AR AgA AE
AR qrg Y Al AR SifE adr
geqrsl ® gt wdy AR JifE us #
T I gAA § AR SifE wAfaw
M U AW & T A T2 FL AGAT
fraw datz FT ST &, IT F g
W A SR dE 3 9Ea AR
39 &7 IGIT g G FX AT | qEH
aew & fF &7 @ S g W3-
fwal @ atg ¥ W FnataE & gl
# qg FT FAMT NG9 J918 FL STAAT &
R § 91 I acfrat F1 59 a@
TFATIE FT F 9T FHAT § W
39 q@ 1 mafas 9wt @ § 1 F
9 & iy &Y &g W TS FET AR §
fe og faq @V & & =g € 3w sw
& gy @ ag W vt ) I fF
IR W & A7 0F o7 faesT UEe
aaTq #1 Fifew F AR afe gAoqEr
FT TH AT g9 I I F T K1 g
gifgdr & gRT A AT J HATH
qgd Y RTO WISER SIATC AT )
greAifs FTEr g o9 SfaeoTe F &
7 NEd=gEA a F3 faar man § e
A Y qg UFEW TFT Gl & A AREd)-
@A 99 @ g AR FET & T A
#219 HTAT Iga ARFHS & | gH af F9s
W AR A9 A & Q97 aaEew
AT gy fo| 7 3g 3T gaR Aiw
¥ ¥ g & f49 ge 9w "I gwT
TS I AAFN dgA & foaa IuEr v
e w@ar & W & g5 AEEr #
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Homes (Supervision
and Control) Bill

FT 39 AACN fgAl FT TS qHA
FAT 2 ? A9 ¥ o g8 arfaw At §
A I B P T@AT§ 7 ZH A ariEpearT
¥ faafor & 9 3@ 5 S g
ferg wsfrat SuT § Secw fwag @Y
F AT § A A 39 F1 TgT TGT
FLET I TG aF F I F 9@ |l
I A 9T I A @q § femfram §
T gH a8 39T grm &6 S gAY afgq
@ q@ * gfeaa s F &9 JwEr §
T F¥E FoAT Svar § 1 39 F oAy AEL
g afew ofcfeafemt § sz & #%
IV F IF ATEHG Aa ® JET 99497
g W W FrOFA AT § S H
39 & fag fee & guw 90 AR e
q Orq & RS Tar g A8 8, T A
A9 W § AR 7 AT FE @A g,
auer § S99 & fag F8 mme 9@y
21| T g9g A TEY SEAT FATE SR
T I # Ay fow wF | wy WA
TET §

A I&LT 39 a9 w1 B gw
AT § UF THT TG ATAMEL0 IoqH
FX qife ag st amrfos wfirme g
a9 § faaa g 98 g2 sy AR -
fad & 7o faq 1 @ama §9 F qr
& ag Y gara I ARy § O R
Fag A W ST FEA AR SR
>foesma s J&0 g, ag @ F
s wR afz Gar zw A fem @ W@
ara § for ofefefa F qae @ awar )

Shri V. P. Nayar: Mr. Deputy-
Speaker, Sir, I am very glad that
the hon. Member, Shri D. C. Sharma
has brought forward a measure like
this, in his usual fashion. He. has
made substantial contributions in the
field of Private Members’ Bills. I
remember a Bill about Sanyas Diksha
and another Bill for the restraint on
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But the subject is something diffe-
rent from those dealt with in those
peevious Eille After he made his

he referved to certain apinions

seading some ol the opinions that 1
thought it my duty to point out lo
the Mouse what one section of people
in our couniry were hoping to
achieve,

We have already had a taste of that
in Kerala; and today it is obvious,
when I read these, that only one
clags of persong in our country have
vehemently opposed any inroads into
the liberty of such organisations to
nia their organisations It 18 rather
intriguing why

Shrl D C. Sharma: It is pamnful

also

Shrd V. P. Ngyar: 1t i3 very pan-
#ul and it is very intrignng why
ame section of the people claiming to
tun charilshle institutions should
ehject to the move by Goverament
The moast violent lamguage has also
Boen tned bty same of these interests
1 may be pemitiad to resd out some
apinions in ordes %0 show to the
Mouse the danger of allowing such
mterests in our country to funetion to
the detriment of our people. I make
no mistake about it.

Hare in the opinions which have
boen  collectad, I fnd  that omly
this Bill and withowt an exception
the Catholic Rriesthood have opposed

Homes
(Supervision and
Contral) Bill
should small a rat. What dogs this
Very Rev. Father say? He fays:

“l would submit that the pro-
vision of clause 3(2) of the Bill
for obtaining recoguition is up-
called for and unwarranted and is
calculated to affect adversely
humanitsrian work and act asg a
set-back to voluyntary institutions
of charitable nature.”.

The Very Rev. Father 13 worried’
because Parligment {3 taking some
powers of control and supervision..
He goes on:

“Bven apart from a hcence, the
right and authority of the State is
always there to reach at wrong-
doers and punish them adequate-
ly.....Their right and authority
is always there to reach at wrong-
doers and punish them adequate-
ly and I don't see the need of
licensing when the present main-
tenance of orphanages with the
State aid depends on their recog-
nition which in itself 1 should
say amounts to licensing and the
present provision of clause 3(2)
is superfluous.”

“The provisions mn clause 4

Mark the wards, .n case they
wupart religi . tions’

Then, there is Sister Rose Mary,
A.C. Correspondent, St. Joseph's Or-

phanage, Korhikode What does she
say?

‘We protest moest vehemently
against the provision by which
private institutions where reli-
gious instruction is provided pay
be disgunlified for Government
grants”

The Sigtee, theselore, wanty the
Govprnment grants and  also the
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iShra V P. Nayar}
Micence, also the liberty of imparting
religious mstruction For what pur-
pose, we know, as we have seen al-
Teady

Then, there 15 the Manager 5t
rhilomena's Orphanage

“Ihhul.ouru the Government
to drop the Orphanages and
Widows’ Homes Bill For the pro-
posed Bill, if passed, would make
the efficient running of Orphanages
and Widows’ Homes by sincere pri-
vate organisations impossible

They claun to be sincere private or-

garasatioss What non sense 1t 1,
that they do not even allow Govern-
ment to have the power of supervi-
sion and control” Sir, thus 15 a very
long List I shall not bother the House
with more quotations but I must be
permitted to read out some other
names also Thev are

The Manager, Holy Infant Marry's
Orphanage  Vayitun Wyrnad
Malabar

Bony Secretary Indian Conference
of Social Work  Kerala State Of
course, there 1s a st They are all
from Kerala You must know what
these people have been doing 1n
Then, the very reverend A
M. Patrom, SJ Bishop and Chairman
of the Roman Catholic Diocese of
«Calicut. In his statement he says

;

“I{ passed its imphcations and
penalties would be greatly detn-
mental to the establishment and
running of such orphanages and
homes We strongly protest aganst
the provision denymng state aid to

Then somebody wrring on behalf uof
rthe Bishops of Madhya Predesh, Pan.
chmariu says

“T do so at the requests of the
Catholic Bishops having jurisdie-

(W'
and Conirol) Bill

tion in the State of Madhys Pra-
desh ie”

It 15 a State within a State

Ambika-
pur, Jabalpur and Indore who wish
me to mnform you that their views
regarding the proposed Ilegisiation
are identical to those as expressed
n the Memorandum ~

Now, the Bishop of Mysore says—
1t is very interesting to see what the
Bishop of Mysore says

‘I feel confident that the protests
of the Christian hierarchy and the
views expressed by the . religious
(orgamsations—s&ic) conducting or-
phanages and widows' homes will
have the desired effect”

Shri Feroze Ghandhl: What about
the Nayar commumty®

Shri V P Nayar' No prominent
Nayar seems to have bothered about
it.  Then, there is the Mother Super-
1or, Convent of O L of the Assump-
tion, Kollegal, Myzore 1 do not
know what ‘'O L' stands for Then,
the reverend, Mother Superior—not
merely Mother but very reverend
Mother Supenor—Holy Family Con
vent, Nagavall,, Chemarajanagar, the
St Joseph's Convent Hunsur, Mysore
State, the Mother Superior, 8§t
Annes Convent, Sidapur, Shn M
Maryanne Mother Superior Assus
Convent, Tirthapalk P O, Mysore
State, Mother C Sonnean, Mary
Immuculate Convent, Slumoga, Ban
galore, St Philomena's Convent
Mothor Supenior, The BSisters of
Charity, Hassan the Bisters of 5t
Charles, Naimula Hospital, Bhadra-
vati, Bangalore, Shr1 A F D Soum,
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They have tried outside Kerala also
40 s¢e that no inrosd is made by the
Government which prevents them
fram converting innocent people to
something which I do not propose to
describe; they describe it as amount-
ing t the denial of the Fundamental
Rights guaranteed under the Consti-
tution  There are some other opi-
nions also

Why I was keen on participating in
this debate 1s because I see the dan-
ger of opinions expressed by a sec-
tion of the Catholic Buhops and
Catholic institutions What 1= wrong?
I do not say that the Bill by itself
will serve the purpose which my hon
friend Shn D C Sharma wants to
have because we have not provided
for any Governmental aid I know
that for the purpose of discusmon In
this House it was necessary for the
Mover to escape certain  provisions
and therefore, the President’s sanc-
tion would become unnecessary If
that 18 the only objection 1t s all
nght What 1s sought to be made
out 15 a case for such orphanages and
such institutions where the destitute
and the infirm are looked after to be
better looked after and better pro-
tected and better controlled. I know
certaxn institutions hke this I re-
member to have visited one of the
mshitutions supposed to be an or
phanage 1n Madras which some hon
Members from Rajasthan also visited.

¥t
FE
E
!

{
!

BHADRA 20, 1881 (SAKA)

and other Chari-

table Homes L
(Supervision and
Control) Bill

Sisters and Fathers leading the pro-
cessions. They want freedom for
that They do mot want the Gov-
ernment to enter into their organisa-
tions Having regard to the activi-
ties of the Catholic ingtitutions, es-
pecially in Kerala, it is all the more
necessary that the Government
should teke more powers for com-
trojing such organisations if they in-
dulge 1n sucll very bad actions. I can
give any number of instances 1 do
not say that all institutions are like
that. These institutions have beem
made a tool 1n the hands of certain
people end of late they have come
more and more openly into politics.
I warn the country of this danger. We
must all stand unrted agamnst such
aggression from people within our
country also  Therefore, I support
Shnn Sharma’s Bill end I would re-
quest the Joint Committee not merely
to go through the various provisions
of the Bill but to make some surprise
visits to some of these institutions to
find out what 15 really happening in
these institutions

Shri L. Achaw Singh (Inner Man:-
pur) Mr Deputy-Speaker, ¢ths Bill
is 2 Bill which has been recom-
mended by the Ra)ya Sabha for re-
ference to the Jomt Commuttee. 1
submit that 1t deserves our support
and concurrence This Bill provides
for the supervision and control of
the orphanages and other charitable
homes in the different States I be-
long to & Union Territory We have
no legislature  Several States hawve
passed laws regarding the welfare of
the children and the destrtute There
are other Acts also which provide for
the social welfare of the neglected
children and the mmors in moral
danger Now, the Union Territories
have no such laws Recently, the
Home Minister referred a draft Bill
on children’s welfare to the respective
advisory committees But [ feel thatit
will take a long time to have the Act
enforced  Yet, there are a number
of orphanages and charitable homes
n the Union Territories and they
need supervision and ocomtrol Yy
somebody There iz no law in these
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Union Territories to have this control
and supervision over the orphanages
and other institutions. That is why
I feel that this measure is very im-
portant and necessary. The various
Acts in the several States regarding
child welfare do not cover the whole
country. Half the country may be
covered but the other half is still
without any special legislation for the
welfare of the children.. The pro-
gress in the actual implementation of
the various provisicns of these Acts
is also disappointing. Only in the
big cities like Calcutta, Bombay and
Madras, voluntary efforts are made
for establishing certain institutions
for the welfare of the destitute peo-
ple. It is in these institutions that
they have been implemented to a cer-
tain extent. Still, in the other parts
of the country, there are a large num-
ber of orphanages and charitable
homes and we require more and more
of them. These institutions can help
in giving protection to the unprotected
if they are properly run.

The Bill requires that in every
State Government should establish a
Board of control for these orphanages
and charitable homes. The Board
can certainly help, of course, in bring-
ing about uniformity in the standards
of the performances of these institu-
tions and the workings of these Acts
in different States.

It may be noted, Sir, that the
standards are different in the differ-
ent institutions in all these States.
We have to lay down minimum re-
quirements for the health and educa-
tion of the children and women in
these institutions. The Bill seeks to
provide for a uniform policy regard-
ing all these matters.

Then, I submit that the Joint Com-
mittee should consider another aspect
of the problem. There are disparities
between one Children’s Act and san-
other. For example, a child may
mean a person below the age of 14,
16 or 18 depending on the State. Some

State Acts have no chapter dealing ‘;:“

SEPTEMBER 11, 1959

and other Charitable 7906
Homes (Supervision
and Control) DBill

with offences against children, and
most of the State Acts have no pro-
vision regarding victimised children.
There are also rules governing em-
ployment of children, treatment of
delinquent children, protection of des-
titute and neglected children, rescue
of children in moral danger and other
measures for the health, education,
safety and welfare of the children.
These rules are scattered over seve-
ral Central and State Acts. There is
no reason for thinking that the needs
of the children are different in differ-
ent regions.

I submit, Sir, a minimum of ser-
vices must be worked out, established
and maintained. In that case these
services would be available uniform-
ly to all the children in all the
States. It is a national necessity
that we should have a uniform code
and we should have a comprehensive
code for the establishment of these
services. The Acts do contemplate
enlisting the co-operation of volun-
tary institutions for work under the
Acts, but there is not yet any uniform
policy in all these institutions who
care for children. They must all
come under sufficient supervision and
control, and they should conform to
some prescribed standards. If we
believe in some scientific methods,
then we must also be faithful to the
scientific standards. The Joint Com-
mittee should consider the question of
welding the different programmes
for child welfare into a single unified
process. To deal with the several
problems of children in different bits
and compartments is to miss the
totality of the conception of child
welfare.

The Statement of Objects and
Reasons says that no existing orphan-
age or charitable home is to be dis- .
turbed by the enforcement of this
Act. I am sure the Control Board is
not going to interfere in the day to

. day working of these institutions. It

only seeks to regularise the manage-
ment of these institutions through . a
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Union Territories to have this control
and supervision over the orphanages
and other institutions. That is why
I feel that this measure is very im-
portant and necessary. The various
Acts in the several States regarding
child welfare do not cover the whole
country. Half the country may be
covered but the other half is still
without any special legislation for the
welfare of the children.- The pro-
gress in the actual implementation of
the various provisions of these Acts
is also disappointing. Only in the
big cities like Calcutta, Bombay and
Madras, voluntary efforts are made
for establishing certain institutions
for the welfare of the destitute peo-
ple. It is in these institutions that
they have been implemented to a cer-
tain extent. Still, in the other parts
of the country, there are a large num-
ber of orphanages and charitable
homes and we require more and maore
of them. These institutions can help
in giving protection to the unprotected
if they are properly run.

The Bill requires that in every
State Government should establish a
Board of control for these orphanages
and charitable homes. The Board
can certainly help, of course, in bring-
ing about uniformity in the standards
of the performances of these institu-
tions and the workings of these Acts
in different States.

It may be noted, Sir, that the
standards are different in the differ-
ent institutions in all these States.
We have to lay down minimum re-
quirements for the health and educa-
tion of the children and women in
these institutions. The Bill seeks to
provide for a uniform policy regard-
ing all these matters.

Then, I submit that the Joint Com-
mittee should consider another aspect
of the problem. There are disparities
between one Children's Act and en-
other. For example, a child may
mean a person below the age of 14,
16 or I8 depending on the State. Some
State - Acts have no chapter dealing
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with offences against children, and
most of the State Acts have no pro-
vision regarding victimised children.
There are also rules governing em-
ployment of children, treatment of
delinquent children, protection of des-
titute and neglected children, rescue
of children in moral danger and other
measures for the health, education,
safety and welfare of the children.
These rules are scattered over seve-
ral Central and State Acts. There is
no reason for thinking that the needs
of the children are different in differ-
ent regions.

I submit, Sir, a minimum of ser-
vices must be worked out, established
and maintained. In that case these
services would be available uniform-
ly to all the children in all the
States. It is a national necessity
that we should have a uniform code
and we should have a comprehensive
code for the establishment of these
services. The Acts do contemplate
enlisting the co-operation of volun-
tary institutions for work under the
Acts, but there is not yet any uniform
policy in all these institutions who
care for children. They must all
come under sufficient supervision and.
control, and they should conform to
some prescribed standards. If we
believe in some scientific methods,
then we must also be faithful to the
scientific standards. The Joint Com-
mittee should consider the question of
welding the different programmes
for child welfare into a single unified
process. To deal with the several
problems of children in different bits
and compartments is to miss the
totality of the conception of child
welfare.

The Statement of Objects and
Reasons says that no existing orphan-
age or charitable home is to be dis-
turbed by the enforcement of this
Act. I am sure the Control Board is
not going to interfere in the day to
day working of these institutions. It
only seeks to regularise the manage-
ment of these institutions through . a



7900 Grphanager mu.n and other Chariteble 7930

[ drows )
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16 hm.

[Smmx Barman 1 the Chair]

o o wo wwt : figdhor By oY
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Shri Kodiyan (Quilon—Reserved—
Sch. Castes): Mr. Chairman, I am
very glad to support this Bill. From
the discussion in this House, it is
clear that almost every section of the
House is whole-heartedly supporting
the idea behind this Bill. The vari-
ous charitable institutions and or-
phanages in ‘our country have some
background. Because of the negli-
gence and disregard shown by Gov-
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ernment as well as by those at the
helm of affairs in society towards the
sufferings of the weaker and unfor-
tunate section of the society, some-
body had to take up their cause and
something had to be provided. So,
naturally, some institutions with their
humanitarian outlook came forward
and started here and there some ins-
_titutions to provide shelter to these
unhappy people.

I am not against any such institu-
tions which are now engaged in this
humanitarian work in ‘our country.
But considering our experience of the
working of the various institutions in
the country that have been engaged
“in "this kind of work, we cannot feel
happy over the actual working of
these institutions. In the name of
humanitarian service, charity and
protecting the ill-fed and ill-clad, all
kinds of malpractices are going on in
certain institutions. I do not blame
that all these institutions are not run-
ning in a proper way. In the name
of some institution, certain sections of
the people are taking undue advan-
tage for their personal ends. In
several cases. the funds of the institu-
tions are being misused. Certain ins-
titutions take a very sectarian stand
and give these benefits only to cer-
tain religions or communities. That
also we have come across in the past.
In spite of these defects and mal-
practices, they have done a sort of
service, which should not be taken
away.

The sole intention of this Bill is to
introduce certain kinds of supervision
over the functioning 'of these institu-
tions. Today neither the Govern-
ment nor public organisations take the
responsibility of looking after these
unhappy and unfortunate people. So,
these private institutions are practi-
cally left to their own whims and
fancies. Nobody is to question them
and they are answerable to none.
This sort of thing cannot continue.

So far as the Government is
cerned, it is highly regrettable

cen-
that
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even though we are in the midst of
intensive planned development work,
this human aspect of the question
has been more or less neglected.
With regard to child welfare—] am
not talking about the orphans alone—
teking the children of the country
who are to become the citizens of the

- future, who have to shoulder the res-

ponsibility of running the administra-
tion of the country, even those child-
ren are not today looked after, pro-
perly. We are spending crores of
rupees for various developmental
activities in our country. But if we
look into the Five Year Plan and the
provisions allotted for various deve-
lopmental work, we will find that for
child welfare a comparatively small
sum has been provided for. From
that we can know that that aspect has
not been taken seriously enough by
us to have a definite policy of deve-
loping the health of our children, to
mould their character to make them
become real and worthy citizens of
our country. So, if that vital aspect
of the question has not been given
due attention, we can very
imagine what the position would be
when we come to the question of poor
orphans, the ill-clad, ill-fed, wunfor-
tunate sections of people of
society, in whose case the negligence
is more revealing. Therefore, I
would submit that this aspect of the

deration seriously, and I am person-
ally of the opinion that if any attempt
is being made to strangle the working -
of the private institutions which are
engaged in this humaniterian service
that would create difficulties.
I
But, according to this Bill, if the
working of these various charitable
institutions is to be properly guided
and properly administered, some kind
of governmental supervision is to be
enforced. I maintain that this kind®
of supervision by the Government
would not in any way adversel
affect the institutions that are  now
working in the country. So, the fear
expressed by various heads of Catho-
lic institutions cannot stand at all

our |
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‘question has to be taken into consi-* :
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am afraid it will come to
milions. Then, if we take into
shoount some cotnmunities like Sche-
duled Castes and Harijans as ill-clad
and {li-fed, the number will be atill

"

1

8o, in order to protect these peo-
ple, privite institutions will not be

to perform their responsibilities
funds may not be available.
Therefore, it is the duty of the Gov-
emment to come forward to assist
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[Mr. DepUuTY-SPRAKER in the Chair]
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§ 1 T ot g @@ @ § 9 W
oS LT g1 JTfgd | § 3797 & F
TR
The Deputy-Minister of Law (Shri
Hajarnavis): The attitude of the

Government towards this Bill was. '
- stated by the Law. Minister in the

other place. He. stated there that
the Government did not oppose the
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Bill and left it to the vote of the
House.

1 join with Shri D. C. Sharma
wholeheartedly in the tribute that he
paid to the sponsor of the Bill, Shri
Kailash Bihari Lall, for his persist-
ence, his zeal and public spirit which
actuated him in making attempts over
years in putting a measure like this
on the statute-book. But, Sir, a word
of explanation on behalf of Govern-
ment is necessary. He had, as Shri
D. C.  Sharma has stated, started with
the legislation on this subject some
time in 1933. But Government at
that time could not see their way to
accept that Bill stmaightway.

As is well known, the legislative
topic relating to this Bill falls in the
Concurrent  List. Therefore, the
States can legislate, and the Centre
also can legislate. But the machin-
ery which is to implement the Bill
must necessarily be the State machi-
nery. The question, therefore,
would be whether it is proper for us
to put additional duties upon the
State Governments without their con-
currence; secondly, they might as well
say that we must contribute to the
expense.

Another factor which must be taken
into consideration is that many of the
States have their own  legislation,
which covers a wider area than the
present Bill. But it was pointed out
to us, and it went a long way
towards persuading us, that an all-
India Bill which set a model pattern
for all the States would be very use-
ful.

Those who think that Government
had rejected the earlier Bill without
adequate reason might compare the
older Bill with the present one. Shri
Kailash Bihari Lall himself very
graciously told the other House about
the help which the Law Ministry had
given to him in putting his proposals
in the present form. If we have made
a little improvement in the original
Bill that he had framed, then our
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opposition to the original Bill was fo
a large extent justified. L

It had been said that this Bill is
likely to encroach on private charity.
We had, therefore, to strike a balance
between providing supervision on the
one hand, so that these institutions of
charity are not a cover for anti-
social and criminal activities, and~ ‘on
the other hand, seeing that we do:not
put undue fetter upon individual
social service or dry up the sources
of private charities. 1 believe; in the
present form, the Bill strikes a gold-
en mean. The Bill will now go
before the Joint Committee, if the
House approves, and there we shall
avail ‘ourselves of the wisdom of the
Members of the Joint Committee.

Mr. Deputy-Speaker:
1S:

“That this House concurs in the
recommendation of Rajya Sabha
that the House do join in the Joint
Committee of the Houses on the
Bill to provide for the supervision
and control of orphanages; homes
for neglected women or children
and other like institutions and for
matters connected therewith by
Shri Kailash Bihari Lall, made in
the motion adopted by Rajya Sabha
at its siftting held on the 4th Sept-
ember, 1959 and communicated to
this House on the 7th September, .
1959 and resolves that the following
Members of Lok Sabha be nominat-
ed to serve on the said Joint Com-
mittee, namely: Shri Asoke K. Sen,
Shri R. M. Hajarnavis, Shri K. V.
Ramakrishna Reddy, Kumari Mani-
ben Vallabhbhai Patel, Shri B. L.
Chandak, Shri S. A. Agadi, Dr. N.
C. Samantsinhar, Pandit Mukat
Behari Lal Bhargava, Shri Ansar
Harvani, Shri Bhagwan Din, Shri-
mati Renuka Ray, Shri Nek Ram
Negi, Shri A. Doraiswami Gounder,
Shri K. K. Warior, Shri Khush-
waqt Rai, Shri Ram Garib, Shri
Bibhuti Bhusan Das Gupta, Shri
Bhaurao Krishnarao Gaikwad, Shri
Mohammad Tahir and Shri Diwan
Chand Sharma.”

The motion was adopted.

The question
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11.01 hrs.

CO-OPERATIVE SUGAR* FACTOR-
IES IN MADRAS

Shri N. R. Muniswamy (Vellore):
Mr. Deputy-Speaker, I am raising
this half-an-hour discussion to focus
the attention of the Government with
regard to certain problems which
have come to stay as a result of the
inaction of the Government If they
had taken proper steps, the present
crisis in the sugar trade would not
have happened. The question I asked
on 17th December, 1958 was:

“Will the Minister of Food and
Agriculture be pleased to state:

(a) the amount of foreign ex-
change that has to be pro-
vided for all the applications
for setting up of cooperative

sugar factories in Madras
State;
(b) how much has so far been
sanctioned;
. (c) whether the sugar factory in
' North Arcot District made

any progress as per schedule
indicated to the Central Gov-
ernment;

(d) if not, the reasons for the
delay;
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(e) whether the amount expect-
ed of the shares was subscrib-
ed to the full; and

(f) whether any permits
been granted for import of
equipment and machinery?”

The answer was as follows:

“The Minister of Foed and Agri-
culture (Shri A. P. Jain):
(a), (b) and (f). The re-
quisite foreign exchange to

the extent of Rs. 1'5 crores
has been provided to the
three  co-operative sugar
factories.

(c¢) and (d). The
expected to complete the
project by 31st December,
1958 but due to the delay in
securing plant and -machinery
the factory is now expected
to go into operation during
the 1959-60 season,

factory was

(e) Out of the subscribed capital

of Rs. 11'83 lakhs for the
North Arcot District Co-
operative Sugar Factory the
shareholders have paid
Rs. 10-13 lakhs. In addition
the State Government has

contributed Rs. 10 lakhs to-
wards the share capital:”

Ags early as 1954, Shri Kidwai made
an announcement in this House with
a view to make India self-sufficient
in sugar. He wanted to extend the
existing units and also to establish
new co-operative units. He thought
that the co-operative enterprises
should come to the forefront and that
Government should rendey all possi-
ble help. We are aware that the
sugar industry is one of the most im-
portant industries in the country from
the point of view of employment be-
cause it employs as many as 20 mil-
lion cultivators for growing cane and

*Half-an-hour Discussion.

have -
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~ [Shri N. R. Muniswamy]
Government has asked for 15,000 tons
of sugar for this period of taree to
four months before the setting in of
the crushing period. If it ig not done,
people who are now selling Sugar in
the market will take a large amount
of profit by creating something like
an artificial scarcity in that area even

. though enough of sugar is available

in the country.

- If only we had taken proper steps
before 1956-1957, I would say, these
things would never have come, 1 may
be permitted, Sir, to put some salient

. Questions so that the hon. Minister

-has. requested- the

can pointedly give an answer 1o them.
1 would like to know whether it is
a fact that the Madras Government
‘Central Govern-
ment to supply sugar to the extent
of 15,000 tons for the period of these
two or three months before the setting
in. of the crushing period; if so, what
action do Government propose to take
in this matter? Secondly, whether it
is a fact that the South Indian Sugar

" ‘Mills Association had submitted a me-

‘morandum towards the last week of

August, 1959, to the hon. Minister re-

“questing the Government for a total

quota of 35,000 tons per month for
three months. Ordinarily, 28,000 tons
are allotted for these four States,

“and the extra quota of 7,000 tong is

"~ obviously because

of the festivals
which are coming next month or the
month after next. For this purpose,
they might have asked for this extra
quota to come especially from Ncrth
India. My next question is, how many
fair price shops have been opened,
so far in Madras in respect of the dis-
tribution of sugar. How many bags
per week are allotted to the fair price
shops and how many bags to the
hotels, restaurants, bakeries, etc.?
That would be my third question.
Fourthly, whether it is a fact that the
wholesalers in Andhra get more
qudta and divert part of their quota
to Madrag at a high price. The pcint
is, Andhra is getting more quota. It
is a surplus area. It gives something
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to Madras also. But, after all, the
per capita consumption of sugar in
Andhra -is much below that of Mad-
ras. In Madras, it is about 8 1b. or
9 1b.-- In Andhra it is just 4 1b. Not
that the people in Andhra do not re-
sort to- sweets but evidently their
food habit and taste incline more
towards - other things- than towards
sugar. Some of that quota comes to
Madras, Kerala and also Mysore. My-
sore is self-sufficient. The. 'merchants
in Andhra take a greater quota with
a view to sell the sugar in their own
area, but as a matter of fact, they
divert part of the quota to Madras
with a view to make profits.

Now, the price of sugar is Rs., 2
per viss, I would request the - Gov-
ernment to look into the matter and
see that such a contingency ‘as has
been explained by me never arises in

~ the southern States.

More than once there has been a
discussion here as regards sugar, but
I am raising this point. especially with
regard to Madras so that I couild in-
vite the attention of the Government
to this problem and try to see that
any feelings of “Dravidism” may be
allayed in the matter of deficiency
in the supply of sugar, and thus en-
sure that the people in Madras get
sugar in proper quantities.

Even in the markets, I find that
though sugar is distributed through
the retail shops, the allotment to the
retail shops is much below their de-
mand. Therefore, I would suggest
that greater quantities are allotted to
the retail shops for distribution espe-
cially when the wholesalers have got
larger number of bags allotted to
them so that they could maintain the
prices and see that no scarcity con-
dition is brought to the forefront.

As late as 30th August, 1959, a
memorandum was submifted to the
Minister. I have already brought it
to the notice of the House. In that
memorandum, the association has

ba
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asked for a total quota of 31,000 tons
per month, 28,000 tons from local pro-
duction and 3,000 tons from North
India. The members met Shri A. P.
Jain—he is not a Minister now—and
also Shri S. K. Patil who is now the
Minister of Food and Agriculture, but
the reply given by the Ministers were
not very encourageing. Now, in rela-
tion to the co-operative sugar factories,
I do not know the line of demarca-
tion between the Minister of Food and
Agriculture and the Minister of Com-
munity Development and Co-operation,
and I do not know who is really res-
ponsible for sugar factories as well as
for the supply of sugar. We are not

" aware of it. But until 30th August
last, we have been looking only to the

" Minister of Food and Agriculture. in
regard to these matters. Now that a
new Minister has taken charge, I am
‘afraid whether he has been fully

. posted with all the facts. But still I
.hope he will do his best and give me

_bproper replie§ to the satisfaction of

,‘the people so far as the Madras State

. is concerned.

Some Hon. Members rose—

Mr, Deputy Speaker: No hon. Mem-

ber has given advance notice under

-rule-55(5). Anyhow I shall allow a
few questions to be put.

Shri Tangamani (Madurai): May 1
know what is the annual requirement
of Madras State? The hon. Ministyr

" stated that it was 10,000 tons. May I
know how much is the deficit and
how much has been made available

“from Andhra? My second question is:
Is it true that the retail price of
sugar in Madras State now is Rs 2-4
per viss and the price per bag is

" more than Rs, 140? What steps have
" Government taken to reduce the price
40 Rs, 1-2-0 which used to be the
normal price and also the price per
bag of sugar to Rs. 100? Lastly, the
hon. Minister stated that for the
_entire region 28,000 tons will be -re-
quired. May I know whether the
estimated production for this year
"will be able to meet that demand of
48, 000 tons?
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Shri Warier (Trichur): May I know
whether demands have been made:
by the Kerala trade associations and
traders for the import of sugar from
U.P., whether Government have sanc-
tioned it and if not, what is the ob-
jection of Government in not allowing:
supplies from U.P. to Kerala?

Shri Sinhasan Singh (Gorakhpur):
I want to know what is the present.
price of sugar prevailing in the whole-
sale trade; whether the price is Rs. 145

per bag; whether the price has gone'
up since the sugar debate in  this.

House; whether there is any scheme
before Government to get this extra
profit that the sugar magnatés’ have:
made and share it with the cane-
growers; whether Government has

fixed the cane price for 1960-61 and if

so what is that price......

Mr. Deputy-Speaker: The  hon.
Member should restrict himself to
the scope of the discussion and not:
widen the scope of the dxscussmn
The discussion is about (.o,-ope;ratlve
sugar factories in Madras. There has
been a demand from Kerala for sugar

from U.P.

Shri Sinhasan Singh: TU.P. has got
a greater production of ‘sugar. . My
last question is whether Government:
have considered the increase in the
price = demanded by the
cane-growers?

Shri Heda (Nizamabad): The price
of machinery to manufacture sugar
i.e. of sugar factories is increasing in
the foreign markets. May I know
how much foreign exchange we would
be losing because of this delay in
granting licences to co-operative
sugar factories in Madras and other
States, since in the interim period
the price of the machinery is increas—
ing in the foreign markets?

Shri Subbiah Ambalam (Ramana--
thapuram): I want to know the ex--

factory price of sugar from the south--

érn sugar mills prior to the introdue--
tion of sugar control and the present:

Sugar Factorzes 7944,w
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(Shri Subbiah Ambalam)

wex-factory price in the South Indian
sugar mills. Then, I want to know
the number of mills that are likely
8o De started in the co-operative sec-
tor during the resf of the Secoid Five
Year Plan in the North Indian States
and the number of co-opeérative sugar
mills that are likely to be started in
the South Indian States,

Shri Viswanaths Reddy (Rajampet):
“There has been a great demand from
the Madras State for granting of
Hcences for sugar factories in the co-
operative sector. In view of the
«hanging policy of Government, viz
to sanction more sugar factories in
the country, may I kmow whether
Government will be prepared to sanc-
tion ag many licences particularly to
Madras State as would be demanded
by that State?

8Shri Narasimhan (Krishnagiri): Re-
garding the assessment of the need
of the Madras State, one paper has
reported that the requirement would
be 85000 tons. I want to have the
correct assessment. Then, I want to
know the quantity asked for by Mad-
ras and how far the Centre will ful-
fl] their demand. The Dasara and
Diwali festivals are coming gquickly
.and before that some quantity is
needed. I want to know how far they
are going to fulfil that demand. Last-
ly from Salem district demands have
come for the co-operative sugar fac-
tories. What action has the Govern.
ment taken about it?

Shri V. P. Nayar (Quilon): Is it
not a fact that Kerala has a chronic
deficit of sugar? If so, what is Gov-
-arnment's estimate of the deficit in
XKerala? I also want to know whether
in view of the national festival, Onam,
more sugar was allotted as this is the
time in the whole year when we want
4nore Sugar.

8. §. Murthy): Mr. Deputy-Speaker,
a8 you have rightly pointed out, I

late Shri Kidwai assured that there
was plenty of foreign exchange avail.
able for the establishment of sugar
factories. This answer was given in
1954. From 1954 to 1957 much water
fias flowed under the bridge. Xow
this question relates to the period
from the middle of 1958 to the-middle
of 1957.

Before I answer this question, I
would like to point out that the ans-
wers for the questions put by Shri
Muniswamy as to the supply &f suger,
the quantity of sugsr supplied 40 the
Madras State, the number of faiy price
shops established, whether Andhra
has got more quota and also several
other questions, including the ome
about Onam by Shri V. P, Nayar, are
beside the point. -

Therefore, I would first deal with
the question whether there was delay
or not, and if there was delay, why
was there delay. My humble submis-
sion is that there was no delay in res-
pect of the applications from these
three factories or associations. The
application from the North Arcot Co-
operative Sugar Factory Limited, Pan-
chakuppam, Vellor Taluk, North Arcot
district was received in two instal.
ments—the first one was dated $Ist
October, 1956 and the second 7th
November, 1956 and the licence was
granted to them on 22nd July, 1957.
In the case of the Amravathi Co-
operative Sugar Mills Limited, Udu-
malpet Taluk, Coimbatore district, the
dates are more or less the same as in
the case of the first one. This factory
was also issued a licence on 22nd
July, 1957. As regards the Maduran-
thekam co-operative Bugar Mills
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Lamited, Vandalur, Maduranthakam,
Chinglepet district, the application
was received here on 1ith October,
1956 and the bulk licence for about
37 lakhs for import of machinery was
granted on 30th June 1957. Another
licence for about Rs 67,435 was 1ssued
on 3rd December, 1957 Roughly
speaking, the delay in 1sswung licences
was 7 to 8 months

I hope the hon Members are aware
that there is a lot of procedure to be
followed before any licence 1s 1ssued,
and 2, 3 or 4 months may be the ordi-
nary time required

But there¢ 1s some delay here of
three or four months more because
of a new situation that has arisen in
the cconomic field That 15 due to
lack of sufficient forcign exchange
Shr; Muniswamy has made a point
about this In spit¢ of all stcps being
taken by the Central Government,
specially by the Mimstry of Com-
merce and Industry, somehow or other
India had a very tight time as far as
foreign exchange was concerned
Therefore a system called the deferred
payment system was 1lnaugurated
These organisers were requested to
negotiate with the suppliers in forcign
countries to come to terms on deferred
pavment, which specially the Madras
factories were not able to do Then
the hon Mimster of Industrv, Shn
Manubha: Shah, convened a meeting

rof the suppliers from West Germany
and the representatives of these fac-
tories somewhere mn June, 1957 end
the matter was finalised Then 1m-
mediately, as has been stated, in the
month of July, 1957 licences were
i1ssued

But the unfortunate thing about
these Madras factories 1s—the delay
1s not because the licences were grant-
ed late—that the promoters of these
factories did not take other necessary

'S!eps to have their final plans for the
trection of these factories. I may tell
the hon Members of this House that
almost at the same time six factories
In Bombay have also been given
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licences and whereas the Madras fac-
tories, even today, are under erection
and are reaching the final stage, the
Bombay factories have gone into pro-
duction 1n the 1958 season.

Shri Narasimhan: They were more
businesshke

Shri B S Murthy: I thought the
other way

Therefore I would humbly state that
there 1s no delay whatsoever on the
part of the Central Government to
1ssue licences

Shrn Mumiswamy has also said that
thcre was no 1mpetus given by the
Government I think these are his
cxact words ‘Proper impetus' are the
words he has used He has said that
proper 1mpetus was not given by the
Government to the people For his
information, may I «ay that when he
North Arcot District Co-operative
sugar factory—I think, Shn Mun-
swamy Pillay hals from Nocth
Arcot

An Hon. Member: Pillay?
Shri B. § Murthy: I am sorry.

When that factory wag not able to
get the necessary share capital the
State Government had to give Rs 10
lakhe towards 1ts share capital There-
fore all said and done, the Govern-
ment 1s trymng to do its best to pro-
mote co-operative sugar factories and
the fault 15 not to be placed at the
doors of the Government There is
something wrong with the promoters,
specially 1 think m one factory at
least there was nordinate delay n
coming to terms because there was
a sort of a rift between the promoters
and finally they have been asked to
compose their differences They also
have been given the  necessary
impetus

Shr1 Heda asked whether any esti-
mate has been made as regards the
foreign exchange required and the
extra cost on account of the delay in
imports For his information, I may
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state that, for the time being, import
of complete machinery for sugar fac-
tories is being stopped and consor-
tiums are being formed in several
places for the manufacture of machi-
nery necessary for sugar factories.
Therefore, the question of foreign ex-
change, as far as import of machinery
for sugar factories is concerncd, will
become less important. Soon we may
be having Indian machmery for erect-
ing co-operative sugar factories.

One more point. All encouragement
is to be given to co-operative effort
RBspecially sugar factories sre bewng
given all help they need. Therefore,
1 am hopeful that soon there will be
many sugar factories rising 1n several
places all over the country and the
problem of sugar will be solved I
have nothing more to add except this.
The other questions regarding the
quantity of sugar requred, the amount
sent, the amount distributed to the
wholesalers or coffce hotels or tea
saloons are all outside the question I
think Shn N. R. Muniswamy and
others will bear in mind that the Gov-
ernment is not trying to delay If at
all there is any declay, the delay pn-
marnily is because of the promoters
being not careful in finalising therr
plan,

Shri Subblah Ambalam: My ques-

tion has not been answered about the
number of co-operative milis . . .

Mz, Deputy-Speaker: That question
can be settled mutually when they are
on the same Bench. Shm Nag: Reddy
to raise the next discussion. That is
about Fertihser factory 1n Andhra
Pradesh,

Shet Binkasan Singh:
question .

Mr. Deputy-Speaker: They were
not relevant to the discussion today.
They need not be answered.

Ch. Ranbir Singh (Rohtak): That
is very important: price.

1 raised a

Fertiliser Factory in
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Mr. Deputy-Speaker: Undoubtedly:
not at this moment.

17.32 hm.
FERTILISER FACTORY IN ANDHRA
PRADESH®*

Shri Nagi Reddy (Anantapur): Bir,
the question that I had asked on the
11th August, 1959 regarding the ferti-
liser factory in Andhra Pradesh was
almost evaded by the Mimster when
he gave the reply. This question has
been on the agenda, I should say, from
1855. Even to this day, we have not
had any clear idea from the Govern-
moent when this factory is going to be
established and when we are going to
see fertilsers coming out of the fae-

tory

As a matter of fact, if we go a
hittle into the history of this project,
we will see that even the report of
the Fertiliser Promotion Committee of
1955 had been of the opinion that the
factory that 1s to be established 1n
Neyvell in the Second Five Year Plan
may not come off in the Plan period
and therefore, they had, at every stage,
been saying

Shri N. R. Muniswamy (Vellore).
The Minister 1s not here to give a
reply

Some Hon. Members: Here is the
Minister 1n charge

Shri Nagi Reddy:.. saying in the
report that if the factory at Neyvel
cannot be established in the Second
Five Year Plan period, the chance
should be given to Andhra Pradesh
They had been very clear when they
said, now that ‘confirmatory data
about the extent of lignite reserves
and underground conditions have still
to be obtained and the suggested solu-
tion of the artesian water problem has
to be satisfactorily proved”, “it is not
possible to arrive at any completely

*Half.an~hour Discussion.
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reliable data for calculating the cost
of pumping water and mining lgnite ”

Yes, 1 do not know for what reasons
the Government decided that the feiti-
hiser factory should be established at
Neyveli, knowing that .t 1s not gomng
to be established and 1t would not bhe
possible to establish 1t 1n the Second
Five Year Plan period The result
has been, unfortunately, that the
southern region of the country today
has no fertihser factory at all The
answer that was given by the Minis-
ter on 1l1th August, 1959 gives us the
mopression that the southern ragom
18 not gomg to have a fertiliscr factery
till about 1965 or 1966 or even 1957
As the days pass on, the year also
might be extended It 1s for this
reason that I think the Government
must take a decision now to establish

immediatelv a fertiiscr  factory 1n
Andhra Pradesh I think it 1s one of
the reasons why thc Government

should immediately accept 1t and give
permission to the Andhra Pradesh
Government 1n view of the very rera-
sonable attitude that the Andhra Pra-
desh Government has iaken in trying
to secure this fertihiser factory

Secondly, the report had eaid 1n
1955 that the ‘“expediency of increas-
ing the production targets” was one
of the reasons for them to give the
place where this fertiliser factory
should be established For the simple
reason that Andhra Pradesh is one of
the major rice-producing centres m
the country, and 1s one of the States
where production per acre has also
been increasing instead of decreas:ng
as m certain States hike West Bengal,
I say that Andhra Pradesh must be
given the right to establish a fertibscr
factory for greater production of
paddy in the State I thunk that
instead of spending year after ycar
money on imports as we have benn
dong and spending our foreign cx-
change which 1s very precious, if we
take steps now to establish a fertiliser
factory in Andhra Pradesh which is
capable of yieiding by the end of the
Second Plan or by the first year of
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the Third Plan period, certainly the
Country’s finances would be better and
the production of our foodgrams
Would increase much faster at least
i Andhra Pradesh than it has done
0 far That would to a great extent
S6lve the food crisis 1n the country

Thirdly, from the facts we know
there 15 going to be a shortfall in the
total expenditure in the Second Plan
allotted for fertiliser factories, be-
cause nerther the Durgapur plant nor
the Neyveli plant 1s going to be estab-
Ished as carly as we had expected
them to be, and it would be in the
Wnterests of the country to see that
these finances are spent, because they
are the most essential expenditure for
the nation as early as possible The
Kothagudem site 1s already there and
the Andhra Pradesh Government has
alreadv allotted n 1ts Budget Rs 50
lakhs for thr establishment of a ferti-
lizer factory, and 1t 15 the Central
Government that 1s now standing in
the way Therefore, I think the money
should not be allowed to lapse and
the State Government should be
allowed 1ts proper chance

We heard that the Andhra Pradesh
Was going to get its fertiliser factory.
That assurance has been almost given
In the answer to my question, but
from the answer it appears that the
trouble 1s that the Andhra Pradesh
Government will contribute 51 per
cent of the share capital themselves
and they want the Government of
India to be a mmnority partner mn the
enterprise [ am afraid the Govern-
ment of India 1s very touchy sbout
bemg a minomty partner with a State
Government It was so touchy, 1 can
say, m the case of the Singareni eoel
mines They nsisted on being the
myjor partner, and until 1t was almaost
accepted they did not come forward
to help in the greater production of
the Singaren: coal mines In the same
Whay, I am afraid the Central Govern-
ment, feelmg that 1t 1s too big to be a
subordinate partner with a Staté Gov.
ernment, probably does not wish to
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{Shri Nagi Reddy]
mccept a secondary place. I would
them, after all, it is & public sec-
project. The State Government
gomng to have 51 per cent. of the
shares; the Central Government arc
requested to help it by purchasing
probably about 30 per cent. of the
shares; the rest of the money will be
collected from the peasants of Andhra
Pradesh The Chief Minister of

SEE

create the necessary enthuslasm

the people to help in the estab-
lishment of the factory as fast as pos-
sible. Naturally, at this moment,
when the co-operation between the
people and the Government 1s closer
on this particular issue, 1f the Central
Government come m the way and put
spokes, naturally, the co-operation
will vamish. 1 wish that the Central
Government which seeks the co-
operation of the people for the imple-
mentation of the development projects
envisaged in the Plan, will come for-
ward to help us, and also give us an
assurance today that this tactory
which 15 being pressed for by the peo-
ple and the Government will be al.ow-
ed to be established m the Second
Plan period, and will not be postponed
for the sake of the other reports yet
to come from the fertihser committes,
with a view to decide whether it
should be established there, when 1t
should be established, and if 1t were
to be established, when we should take
the prelimmary steps.

Mr Depuly-Speaker: Shri T. B.
Vittal Rao.

Shri Viswanatha Reddy (Rajam-
pet): I have given notice of thig dis-
cussion jointly with Shri Nag1 Reddy.
I may be given some time for making
my submission,

Mr. Deputy-Speaker: I could call
only one Member The other Mem-
bers can put questions. Shri T B.
Vittal Rao may put one or two ques-

tions; thereafter, I shall
e allow the hon.

in Andhre Pradesh 7944

Shri T. B, Vittal Rao (Khammam):
Shri A. P, Jain, when he was Food
and Agriculture Minister, while pre-
siding over a meeting of the Fertili-
sers I * Association in October,
1957, at Hyderabad had stated that he
was prepared to grant a licence for a
fertihiser plant, if any party came
forward, in view of the inaatiable
demand for fertilisers in the country.

Now, when the State Government
of Andhra Pradesh have come forward
to set up a factory and are also pre-
pared to meet more than half of the
expenditure or the capital cost of the
plants, why should the Central Gov-
ernment not give a clearance or grant
a licence” May I also know whether
Government are aware of the fact that
the fertilisers which wil] be produced
in the factory that 13 proposed to be
set up at Kothagudam will be cheaper
than cven the Sindn Fertiliser Fac-
tory?

Shri Viswanatha Reddy: The ques-
tion, as a sequel to which this discus-
<ion has arisen, has placed three points
for conmderation before us At the
outset, I might say that subsequent to
that question, there wa. another ques-
tion, and in answer to a supplement-
ary on that question, the hon. Minis-
ter Shr1 Lai Bahadur Shastr: was
good enough to assure us that a fert-
liser factory :n Andhra Pradesh would
be an accomplished fact m the very
near future. That was a very happy
assurance that he had given and 1if
that statement had come earlier, pro-
bably, the necessity for giving notice
of this discussion rught not have
arisen.

However, 1 should like to place
three factzs for the consideration of
Government One is the fact which
has been referred to by my hon
friends, namely, that the Andhra Pra-
desh Government have submitted a
scheme to the Centre, in which they
have agreed to participate to the
extent of 61 per cent. in the capital,
and have requested the Government of
Jndia to invest as much of the rest of
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the capital as possible. I am sure the
Central Government are not touchy of
being a minority partner, because in
other ventures, they have already ac-
cepted that position, particularly, in
the State of Orissa, in the Mineral
Development Corporation, where they
have minority shares. Therefore, 1 do
not think my hon friend should feel
that the Central Government are
nervous about bemng a munority part-
ner.

Shri T. B. Vittal Rao: Even with
foreign capital, they have accepted
minority shares in some ventures.

Shri Viswanaths Reddy: Yes, my
hon. friend is only substantiating my
point.

Therefore, this 18 the first point
for consideration I would hke to
know what the decision of the Cen-
tral Government 1s As has been
pointed out by my hon. friend, Shn
Nag: Reddy, this question has been
in the air for the past five years,
although it has besn denied by the
hon Minister, Shr1 Satish Chandra.
in answer to that Question I can
recall to his memory the discussion
that took place here only five years
ago during which Members from the
then Hyderabad and Andhra State
areas jointly put pressure on the Cen-
tral Government to start a fertihiser
factory either in the Hyderabad area
or in the Andhra area, according to
their decision

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
1 remember that and I had said 1t
was considered. This question was
discussed in connection with the Se-
cond Plan projects .

Shri Viswanatha Reddy: 1 do not
think so.

The second point that I would like
the hon. Minister to consider is that
in Andhra Pradesh, the consumption
of fertiliser today, or at least the
demand for fertiliser today, s
275,000 tons, A fertiliser factory
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situated in Andhra Pradesh can
easily meet this demand. It can not
only meet this demand, but the
transportation of fertiliser would
also be facihitated, because the whole
production of a  fertihser factory
being consumed i1n the same State is,
I think, a very favourable factor in
considering the establishment of this
factory ‘Therefore, I would like him
to tel me why this factor is not
being considered in its proper pers-
pective by the Central Government.

Thirdly, I would request the hon.
Minister to let us know what the
difficulty 1s with regard to the
capital structure In answer to the
question under reference, he said
that the capita] structure involved
in the proposal to set up a fertiliser
factory was being considered. 1 do
not know what exactly 1s meant by
this If there 1s any difficulty about
the capital 1ssue position, I would
like him to enlhighten us Otherwise,
there need not be any difficulty in
arriving at a quick decision

Besides, 1t has already been stated
that the establishment of this factory
will be considered along with all the
other proposals that are being
examined by the Technical Commit-
tee on Fertiliser Factories I do not
think that 1s the correct procedure.
Since the decision of the Central
Government 1s that there should be
a fertiliser factory in each State, I
do not see any reason why the consi-
deration of the establishment of this
factory should await the recom-
mendations of the Technical Com-
mittee 1n respect of other States.

Therefore, I would request Gov-
ernment to see that a decision
regarding this factory is taken at an
early date As has been suggested
by Shri Nagi Reddy, since the
amount available for other factories
ig not going to be spent, that amount
can be (@iverted, the necessary
foreign exchange provided and the
factory established before the end of
the Second Five Year Plan.
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' Shrl i Keshava {Bangalore): Would
Toti-wcceptance of a lesser quantum
of ‘thares in the c¢oncern be quite
'eonsistent with our umbition to estab-
Hish: a socialistic pattern of uogiety
wbetween the State and the Centre?
"It so, why rot accept it?

" Shel Heda (Nizamsbad): May I
know what is the proposal forwarded
by the Andhra Pradesh Government
so far ay the setting up of this factory
is concerned? What is the amount
involved, what is the share capital and
'wha‘t is the loan desired?

 SArl Satish Chandra: It is not
‘kmown. That is the difficulty

-

Bhrl Heda: What we feel 1s that
they have not given this in black and
white because they are discussing 1t
and after there is a sort of compro-
mise or agreement, everything will be
given in black and white. All the
same, 1 think proposals have been
mooted and, therefore, we would like
to know where the real hitch is.

- Shri Satish Chandra: Mr. Deputy-
Sneaker, Sir, I appreciate the anxiety
of hon, Members from Andhra to get

- some sort of assurance about the set-
ting up of a fertilizer factory in that
State. But it becomes a little difficult
to-answer the points which have not

v much “relevance to facts. Several
things have just been sa:d about the
‘saswers given by me and even by my
senior colleague, the Minister of Com-
Amercd and Industry.

Shri Viswanatha Reddy: Unfortu-
nutely, I have not got the proceedings
- with me; otherwise I would have
Quoted.

*' Shet Satisk Ohandra: I have got the
proceedings; It has been stated that
“the hon. Minister of Commerce and
Tndustry said that the establishment
of a fertilizer factory in Andhra Pra-
' dealy may be treated as an accomplish-
ed fact. ‘If the: hon: ‘Member wants,
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I can read out what he said. Shri
Lal Bahadur Shestri said:

“Naturally, we are thinking
about the Third PFive-Year Plan
and we must have a co-ordinated
scheme and a well-considered
scheme. So, we would like to
wait for the report of the com-
mittee. Yet, we do not want that
it there is any proposal which
could be taken up earlier than
that we should not do so or we
should not consider that. Special-
ly in respect of Andhra, ag the
kon. Deputy Minister has said,
the committee has already sub-
mitted 1ts report and 1t has been
sent to the Andhra Gevernment.
1 fully reahse the necessity of
setting up a fertiliser factory in
Andhra It 1s one of our surplus
States and it 15 necessary that we
should help Andhra in the matter
of setting up a fertiliser plant in
that State. Besides that there are
other States also In a general
way I would ke to say that I
would very much like that almost
every State should have a fert:-
hiser plant Unless of course there
15 some bamiec difficulty, for
example, shortage of raw material
or other things, we would very
much lhke that each State should
have at least one fertihser factory
S0 that they can help in stepping
up the agricultural production as
well as the cash crops which are
absolutely necessary for the
mprovement of exports of agri-
cultural products.”

This is exactly what I also said in
my answers on severa]l occasions that
day and on a previous day. Every
wWord of what I have said was clear
I had tried to give maximum informa-
Hton it was possible to give at this
stage. My answers were clesr and
Precise,

The hon. Mover has said that they
Were vague. I should have been
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grateful to him if he had pointed out
the vagueness about my answers. I
had put my answers in clear langu-
age. And, whatever information was
available and could be given had
been given in an unreserved manner.

As I said, Sir, it is not really the
dissatisfaction arising out of these
answers, but the anxiety of the hon.
Membhers to hasten the decision which
has prompted this discussion. I wel-
come 1t because being connected with
the Ministry responsible for the estab-
lishment of fertilizer factories in the

" country, I am as such anxious as the
hon, Members that a decision should
e aken wa eerhy . pusainhe,

The Technical Fertilizer Committee
hasg been appomnted to study various
locations and to recommend suitable
sites for the establishment of the
fertilizer factories in the Third Plan
period. The position is not clear
even to the Mmistry which is in
charge of it. How much resources
can be provided for the setting up
of the fertilizer factories in order to
meet the demand which has been
estimated at about 1'2 million tons
of nitrogen, or 5 times that quantity
in terms of ammonium sulphate—the
percentage of nitrogen differs in each
type of fertihzer—at the end of the
Third Five Year Plan?

On a rough calculation we have
estimated that about Rs. 275 to Rs. 300
crores will be required to establish
that capacity in order to meet the
increasing demand for fertihzers—
nitrogenous and phosphatio—in this
country. Out of this, more than
Rs. 100 crores will be the foreign
exchange component.

Until the Planning Commission can
gwe us an indication about the avail-
abiity of internal resources as well
as the foreign exchange, we cannot
make any .firm commitments. The
Chief Minister of Andhra has beem
carrying .on correspondence with our
Finance Minister on this subject. The
Finance Minister wrote to him about

in  Andhra. 708X .
Pradesh

the immediate foreign exchange -&iffi-
culty-.Our foreign exchange resources,
are¢ committed for several years to
cogne. These fertiliser factories can
oni¥ be set up when funds are avail-
abje from some foreign loan, Most of
the Plan projects mn future will have
to be thought out on that basis be.
cayse our current foreign exchange
earmings are nof even sufficent to
meet the current requirements of
praduction and for the sustenancs of
cuy economy

g¢hri Viswanatha Reddy: That is
precisely our paint. We are trying to
make a special case for Andhzma,
instead of being in the integrated
qattern that s applicable to the rest
of the country's Third plan.

phri Satish Chandra: That is
exactly 1 am pointing out. It is
difficult to separate these things. The
hont Memuoer says that Andhra 1s a big
consumer of fertilisers. There are
otper States also which consuma
fertilisers on the same scale. He
referred to Durgapur. So far as
1 know, there 1s no factory coming
up &t Durgapur during the Seeond
Plsn peraod It 15 being considered as
one of the sites for the Third Plan.
Ag far as a factory in Andhra Pradesh .
is concerned, our additional difficulty
1s that the proposal from the State
Government suggests that they will
ho!d 51 per cent gshares and the Cen-
tral Government should be a minority
shareholden Then, they want.
resources to be provided in the form
of loan by the Industrial Finance
Corporation of India. It 13 not indi-
cated how much money they want o
mnvest. The capital structure of the
company is not indicated. Rs. 25
crores would be the capital invest-
ment. How much of it will they con-~
tribute themselves? What will be the
authorised capital of the company?
These have not been indicated. It is
not & question of the Central Govemme
ment being touchy about becoming &
minority partper in an enterprise like
this. But certamly the Centzal Gow-~
ernment has to think of it.. Thems is..
only one large fertiliser factory. in
sindri at present. That faclory has
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been supplying fertiliser to areas
extending from KXashmir to Cape
Comorin because It is a Central
factory. There are some factories
coming up at present. The Nangal
factory or the Neyveli factory or the
Rourkela factory will supply fertilisers
throughout the length and breadth
af the country. We have to under-
stand the implication of this proposal
that 51 per cent shares should be held
by the State Government. The hon.
Member says that all its product will
be utilised in Andhra. The question
is whether we are planning fertiliser
production on State basis or whether
we gre planning fertiliser production
for India as a whole so that an area
whether it is in one State or the
other §s supplied from the nearest
source of supply. These are the points
to be gone into.

There are several other important
matters of principle which have to be
examined. The Central Government
will be very happy if more fertilizer
factories are established as early as
possible. In spite of the hon. Mem.
ber’s impatience, I might say that we
are pleading with the Planning Com-
mission and the Ministry of Finance
that since the report on Andhra is
available, we should be allowed to go
ahead. But there are so many import-
ant factors which need examination.
If hon. Memberg want me to give an
immature assurance, it is neither fair
to me nor to them.

1 said in my answer to the ques-
tion the other day that Andhra has
a very good claim. I repeated it
tw.ce or thrice in answer to the ques-
tions both on the first and the second
day. In spitt of that, if it is made to
appear in this House that there is lack
of sympathy on our part, that we are
trying to hold up this scheme and that
the southern sector is being subjected
to some injustice—as if the northern
sector with due regard to its ares
and population is more advantageous-
ly placed in this respect—I say it is
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a reversal of facts and the eriticism
is not quite justified.

Shri T. B, Vittal Rso: Only e‘eul
planning was there in the 8edénd
Plan. \

18 hrs,

Shri Satish Chandra: In the Second
Plan we had resources for Jiree
fertiliser factories in addition to the
expansion of Sindri, Out of those
three, one was set up at Nangal
because the electrolysis process ‘was
adopted to produce heavy water for
the Atomic Energy Commission.
Facilities for the production of
ammonium nitrate by this process were
not available anywhere else. Of the
other two fertiliser factortes, one is
being set up at Neyvel: and another at
Rourkela, which is as much south to
us as it may be north to the hon.
Member. What is north or south? I
do not know why this always comes
up. It ig a relative geographical term.
What js north to him may be south
to me. Probably, the distance from
Andhra to Rourkela is much shorter
than the distance from my area to
Rourkela. To say that the southern
sector is being shown some injustice
is, I must submit, very unfair to all
of us.

We are trying to clarify the posi-
tion from the Government of Andhra.
We do not know what the capital
structure is going to be. The scheme
they have sent is the same as the
scheme recommended by the technical
committee. The technical committee
went to Andhra to select a site and
make suitable recommendations. These
recommendations were made after
discussion with the State Government.
Even before the committee gubmitted
its report, the State Government
informed us that they want to produce
urea and nitro-phosphate. The quan-
tit'es indicated were exactly word for
word the same as the commitiee was
going to recommend. They sent up
the proposal saying only this much,
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that they want 81 per cent of the
shares, they want the Government of
India to 'be partners, they will
appro, ch the Industrial Finance Cor-
poratian for loans to provide addi-
tional resources. The approval of the
Government of India may be given
to the proposal and tHit some foreign
sxchange may be allotted to them to
proceed ymmed.ately with this matter.
1 can assure you, Sir, that the Gov-
ernment of India will look into the
matter and examine the proposal with
the ful'est sympathy. It does not
want to stand in the way of a fertili-
ser factory being sct up in Andhra
Pradesh. The proposal s that it
should be a factory for the production
of urea and nitro-phosphate utilising
the slack coal of Singareni coalfields
for the purpose.

It 13 feasible proposition. The
technical committee has examined it.
The Andhra Government has only
repeated what the technieal commit-
tee has said after proper investiga-
tions. They have sent a letter to us
which appears at present to be a
vague proposal. Now, to make it
appear to the world that the Central
Government is standing in the way
and is not proceeding ahead with the

" proposal of the Andhra Government
is not quite correct. The proposal of
the Andhra Government is vague;
and to say that the answers given by
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me on behalf of the Govefnment of
Indflmmuehmtqu!tejmﬁaed.
The hon, Members need not have any
misg.vings about the Central Govern-
ment in these matters. We will be
happy it a fertiliser factory is set up
i Andhra Pradesh. Apart from food
production, a fertiliser factory in that
State is important from the point of
view of exports. The State has
several exportable agricultural pro-
ducts Lke tobacco, oilseeds etc. So,
we would very much hke that &
fertiliser factory should be set up
there In fact, several discussions
have taken place here. The proposal
has to be formally approved by the
Planning Commission; it has to be
discussed in the Ministry and has to go
to the Cabinet. Finally the resources
for it must be found out—both indi-
genous rupee resources as well as
foreign exchange resources..and a
clearer picture must emerge before
I am able to say that a decision has
been taken to set up a factory in
Andhra as recommended by the
technical committee

Mr Deputy-Speaker: The discus-
sion is over.

18.07 hrs

The Lok Sabha then adjourned till
Eleven of the Clock on Saturday,
September 12, 1959/Bhadra 21, 1881
(Saka)
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PAPERS LAID ON THE -, Cozvasny
‘T 10} !g mmb
voLUMNS UNDER THA RODES OF
w further PROCEDURE~LAID ON
am! to the Mineral THE TABLE . . . 7832
Conservation and Deve-

jopment Rules, 1958.

) A cogy
“ G.S.R. 98: dned the
39:hAuqlut.( 1)93 , under
b-section (2) of Section
OF the ALl 1akia Servives Conduct of Business in
ct, xasl,mnkin certain
ent to the Al

India  Services (Pro- MESSAGE FROM RAJYA
vident Fund) Rules, 1955. SABHA . . . . 78z

of the Raif Secretary reported s mies-
:;:Pgn Force Ruy;y, sage from Rajya Sabha
1959 published in Noti- that at its sitting held on

fication No. G.S.R. rosr
dated the 10th September,
1959, under sub-section
g ) of Section 21 of the

ailway Protection Force
Act, 1957.

(6) A copy of each of the
followsng  Noufications
under sub-gecuan (3) of
Section §2 of the Asno
cultural Produce (Deve
lopment and Wmhmning)
Corporations Act, 1956 :

the 3m Augmt, 1959,
Rl]ya had con-

in the re-
oommendlnon of Lok
thhn dated the 3rd
ugust, 1959 to join in
the Committee of the
Houses on Offices of
Profit,

LEAVE OF ABSENCE

The following members were
med leave of absence
the situngs of the

House :

(1) G.S.R. No. 1013 M
dated the sth September, (l)if hry mha hing -
1959 msaking certain fur- tirso J
ther -mendment to the (2) Shn Aurobindo Ghosal

Produce
il evel tand Ware- (3) Shri Kamal Narayan
ousing Corporations Singh,
Rules, 1956.

(4) Shrimati IlaPalchoudhri,
(%) G.S.R. No. o014
dated the sth

September, STATEMENTS BY MINIS.
1959. TERS . . . . 7814-25
(3) The Deputy Minister of
17) The Minutes of the sit- Defeace (Shri Raghura-
. g’“ orty-seventh  to maish) made a statement
m ) of the Com- correcting the reply given
miteee on Private Mem- on the 3rd September
bers’ Bills and Resolutions 1959 to 8 Supplemenury
held during the Bighth by Shri M. R. Krishna
Session, 1959. on Starred Question No.
1099 regarding  Bhara
(8) The Minutes of the sit- Electronics (Private)
tings (Pifteenth and Limired.
mittee 22 be:eh:u of () Th:':’dmmer of Tmu-
Members from Sit-
of the Hou?e‘ held (Dr P. Subbtnym) nnde
d the Eighth Ses- 2 statement :
sion, 3959. lﬂm uwpofaP &T.

230 L8D--11
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MOTION RE¢ PRIVATE
‘THE STA' -
0 ol .
A - 3 Shrimati Johi
$hn Ram Krnshan Gupta moved that ‘the e of
moved the motion re . Criminal Procedure
Report of the Sme Trad- ‘Amendment) Bll, 1957
my rpthdbn Amendmens of section
!ddunhe ‘hb!e xps) be dhken mto con-
onthezym.l\prn, sidersnon. The dheus-
After some ai!umlon s1on was sot conciuded.
motion was edepited,
REPORT OF THE COM- HALF-AN-HOUR DiISCUS-
ITTEE OI; PRIVATE SIONS
RBSOLUTIONS ADOP- (t) Shﬂ N. R. M Swamy
TED 7873-74 s :;‘f'“"m“' dus-
Fafueth Report was sdopted g::::.: th;&, u"‘:"eg
PRIVATE MEMBER’S BILL ar dhe &
WITHDRAWN 7874—80 )ﬁ,’s’,’,"sz Q’ﬂgg_ﬂ
Further discussion on the operative Sugar Facfories
motnon togonuderM .thh‘c; in Madras
Mirzapur Stone The D Mn: of
(Amendment) Buill, 1958 S "u‘;ﬁy Dm‘ﬁ.‘;’mm
(Amendment of Section 3) and Co-operation (Shn
by Shrs Raghunatk Swngh B S Murthy) replied to
was resumed Shr the debate
Raghunath Singh replied
to the debate and the () Shn T Nagi Reddy
Bill was, by leave. raised & half-an-hour dis-
withdrawn cussion On points arisiug
out of the answer given
MOTION FOR CONCUR- on the 11th August, 1959
RENCE TO REFER PRI- to Starred Question No.
VATE MEMBER’S BILI 294 regarding Ferulizer
TO JOINT COMMITTEE FactorymAndhuPndesh.
ADOPTED 78807931 The Deputy Manister of
Shn D C Sharma moved Commerce and Industry

the motion for concurrence
i the recommendanon
ot Rayva Sabha for refer-
ence of the Orp! es and
other Charnable Homes
Supervision and Control)

all, 1959 by Shrs Kaslash
Bshari Lall to a Joint Com-~
muntee. After some dis-
cussion the motxn
adopted

was

(Shr: Satish Chandra) ve-
phed to the debate

AGENDA FOR SATURDAY,
SEPTEMBER 12, l959l
BHADRA 21, 1881 (SAKA)

Discussion on the motionre
White Paper on Indo-
Chinese Relations laid on
the Table on the 1oth
September, 1959
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